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Answers • 205J-58 

Motion for Adjournment re 
Atta.ok on a. Ta.xi Driver 
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.,. 
LEGISLATIVE ASSEMBLY. 

TAv,MlDg, 24th JI'ebrua.ry, 1988 • 

. ;The Assembly met in the Assembly Chamber of the Council House at 
Bleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim) 
in tho Chair. 

STARRED QUESTIONS ANi:> ANSWERS. 

(a.) ORAL ANSWERS. 

REDUCTION OF POSTAGE RATE BETWEBN BUBMA AND INDIA. 

466. *JIr. T. S . .AvinMJlmngam c:Jhe,tiar: Will the Honourable Member 
for Communications state: 

(a) whether Government have received any reply from the Govern-
ment of Burma to their representation to reduce the postal 
rates between India and Buma; and 

(b) if so, what is the nature of their reply? 

"l"""ne Bonoura.ble Sir Tbomas Stewart: (a) No. 

(b) Does not arise. 

Am-OONDITIONED CARRIAGES ON RAILWAYS. 

467. *](r. T. S. AviDubiUngam Ohetttar: Wi}l"tbe HOnourable Mem-
ber for Communications state: 

(a) on how many railways air-conditioned carriages are running; 

(b) whether that carriage has been found by experience to be con-
venient and healthy;, and 

(c) whether Government propose to extend its use to the lower class 
passengers also and, if so, when? 

1'I1e Bonourable Sir Thomu Stewart: (a) 011 the Great Indian Ptlllin-
ilula, East Indiap. and Bombay, Baroda. and Central India Railways. 

(h) Government have every reason to believe that. the comfort whieh 
air-conditioned coaches afford has been generally app!'ooiated. l'hey haw 
received no complaints from the point of view of the health of t,he passen-
gers . 

. (c) As indicated last year by my predecessor in his !!peech during the 
general debate on the Budget. an essential criterion in the extension of 
. the scope of this experiment to lower class passengers is its commercial 
succef;S. We are examining. the possibilities,. but}?efore arriving at any 
decision it is obviously prudent to await further data in regard to the 
expe!iment we are now making than its ~ period of operntion ~ 

has been able to afford. ' 

( 1073 ) 
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Mr. T. S. AviDMiaUiD.UIl Chetli.ar: Has it been f\ commercial !'ucceS6 
from the experience gained "till now:' 

'!'he Honourable SIt ~  Stewu\: Sir, the ..lxperience is too qhorl 
to just.if;v any final conciusion as t.o success ')r failure. 

1Ir. Kanu SuMdar: Wit.h regard to (h), Rle (}o.vernment awai.'e that 
the corridor in these air-oonditioned trains is so '-"mall that a man like m;y 
friend, Maulana Shaukat Ali, or my friend, :.vb'" K. Ahmed, if he wiahed 
to get in, could not physically get iri:,1 

'!'he Honourable Sir '!'homas Stttwart! I await a complaint frmy. the-
gentlemen mentioned_ 

Mr. T.  S. AvinaahilblgamOMUiar: Have Gm-ernment in mind any 
programme fOl extending it to other Railways in the higher classes? 

ft. BOIlOUr&ble SIr I'homu Stewart: I have no doubt that if thls ex-
periment proves a success, it will be extanded;to other railW-.ys. 

Mr. E. SanthaDam: With reference to the answer to part (b), may I 
know the percentage of utilisation of the seats,-this is to say I whether 
all the seats are being utilised, all the time? 

'!'he HODourable Sir '!'homas Stewart: I should l'E'quil'e notice of that 
question . 

.AJU.LGAMATION OF RAILWAYS AND .ABOLITION OF ADVERTISING OFFICE IN" 

NBW¥OJU[. 

468. ·Mr. T. S • .A.viDaabm .... ~  Will the Honourable Mem-
ber for Communications state: 

(a) whether Government have considered the matter of amalgama-
tions of Railways; 

(b) whether Government have considered the matter of the abolition 
of their advertising office in New York; and 

(c) if so, what steps they have taken in the matter? 

. :rile Honourable Sir Thomas Stewart: (3) Tho attention of the HODour-
able Member is invited to paragraph 11 of the Report and paragr4&pb 27 
of the Proceedings of the Public Accounts ~ which mf't in JUly 
and August last and also to Appendix VITI of the Committee's printed 
report VoL I, Part II-Railways. 'Ihe question is under further 8Xamma-
tion_ 

(b) and (c). It has been decidf!d to close down ~ New York Publicity 
Office. 

1Ir. '1'. 8. Avtnubnhlpm OheLt1ar: When do the. expect to ecmte to 
a conclusion on the Blatter referred to in part (a)1 • 

The Honourable Sir Thomas Stewart: If the ~ Member ""cJUld 
read the reference I have made in part (a) he will see what considerations 
are which govern this question. 



STARRED QUESTIONS AND ANSWERS. 

Ill. Manu Sub6dar: Do Govemll).ent propose to use some of the ~ 
which will be mad"! available in thilil manner by the abolition of the . ~  
York Bureau? 

The lIoDourable Sir Thomaa ~  That, Sir, is a hypothetieIiJ 
question. 

Mr. Manu Subedar: I am asking whether Iih£ staJi ~  was ~ 
hitherto in ~  York and which will be relensed by the ~  of iAe 
Bureau is proposed to be used for t,he Trade Commissionel"'s office which 
is being established in New York, instead of zften being called from ~  

.; . 
The Honourable Sir Thomas Stewart: I am inhrmed that it is not 

proposed to utilise that staff for the office of the High ~  

Kr. Kanu Subedar: What will happen to that staff? 

T1le Honourable Sir 'l'h0JDlll Stewan: I must ~  for notice of tl1at 
question. 

DEATH OF ONE AMIR CHAND IN THE KARACHI RAILWAY HOSPITAL. 

469. ·Saldar Sant SiDgh: (a) Has the attention of the Honourable 
:Member for Railways been drawn to an article appearing in the Railway 
Herald, Karachi, dated the 24th September, 1936, ;regarciing one Amir 
Chand who died in Karachi Railway ~  due to neglect and wrong 
treatment by one of the doctors in September, 1936? 

(b) is it a fact that the widow of this Railway employee has appealed 
repeatedly for enquiries in the mJltter without any succeSs? 

The Honourable Sir Thomas Stewa.rt: With yOUl' permlc;;sion, Sir, I 
propose to repl)-questions ~  469 and 470 toget,her. 

Government have seen the e.rticles referred to by· tPe Honourable 
::\fember, These are matters within the competence of the Agent, North 
Western Railway, to whom I am sending a oopy of the quesJiioos for ,sucb 
action as he may consider necessary. 

K&ulana Zafar Ali Khan: What steps are being taken w ~  for 
, the widow of the man who died? ' t' , 

: '0' ~  ~ :,. 

The Honour&ble Sir Thomas ~ I have said . that I am.' direetmg 
the attention of the Agent of the R.ulway to this ~  he;. nodr.ubt, 
will take what action is considel'ed proper, 

JIr. T. S. AvinaahiliDgam Ohettiar: Will the reply of the Agent in this 
matter be placed on the table of the House? 

'fte 'Honourable Sir'llaomu stewart: No, Sir. 

JIr, KobaDlal S&k8ena: Will you also inquire· whet;her any ,action is 
proposed to be taken about the doctor concerned? 

. :. 

The Honourable Sir Thomas stewart: I have'J.lroad,. exyilairloo . vhat 
our attitude is in regard to matters in which I draw the nttHitioIl 01 tlie. 
A'gents of the Railways· to matters which are within their own competence. 

A 2 
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iba:uoB JUDB FOB VISION EXAlIIINATION FROM ONE SHER .ALl: BYA. DOCTOR 
':: 01" THE KARACHI RAILWAY HOSPITAL. 

t470. *Sardar Set Singh: (8) H8R the at·tention of the Honollrnhlfl 
Member for Railways been drawn to an article in the RailwtJ!! H6Tald, 
Karachi, dated the 24th September, 1986, about a Railway employee, 
Qher Ali by name, who on his vision examination was charged Rs. 40 Ly 
'bile of the Railway doctors of the Karachi Railway Hospital to he passed 
':Ph ,to the District Medical Officer? 

(b) Was any action takElt in the matter to stop recurrence of such 
-acts? 

RECRUITMENTS FOR THE BROADCASTING DEPARTMENT. 

471. *JIr. O. B. lluthuranga lludaliar: Will the Honourable Member 
for Communications please state: 

(a) the number and names of posts in the Broadc8.8\ing Depart-
ment which are at present included in the list of posts to which 
recruitment is made by the Public Service Commission, 

(b) the post.s to which recrnit.ment. is mane by t.'he Cont.roller ot 
Broadcasting himself; 

~~  the number of posts to which recruitment is madE> or it is pro-
posed to make in consultation with Selection Committees; 

r':--' (d) how these Selection Committees are constituted; 

'1.· 

(e) whether Governments in provinces where radio stations are 
situated or will be situated are consulted or will be consulted 
regarding the Selection Committees which are intended to 
recruit candidates for those stations; and 

(f) whether Government propose to consider the desirability of 80 
constituting the Selection Committees as to ensure t·hat a 
majority of the members are non-officials? 

" fte Honoarable Sir 'l'homas Stewart: (a), (b) ll.na (c). A. sbt(·ment. 
giving the required information is laid on the table of the House. 

'.' (d) The selection committees are constituted by the Government of 
India. The Controller of Broadcasting is Chairman, and they includo two 
itation Directors, or the Chief Engineer and one StRtion Engineer' when 
.:Iieohnical staff have to be selected, and two 01' more non-officia18. . 

(e) This is done whenever practicable. 

(f) I can give no such undertaking. 

Statement. 

(a) Number and nal&es of posts·to which tecnaiu.ent ie made t.hrough .. the F.edera1 
Pul)lic Service Commi86ion. . . 

~ 01 tAe ControUer. 01 BroadcaBting-
6 Assistants. 

5 Olerks II Division. 

f1j Clerks III Division. 

t For ~  to t.his-question. st." answer to question No. 469. 



STARRBD QUBSTIONS AND ANSWERS. 

(Jentral New, ~

1 Editor. 

1 Sub-Editor. 

Indian Liltene1'-

1 Editor. 

BoradcQJlting Stati07ld, etc. 

•  9 Station Directors. 

* 3 .4.ssistant Ststion Directors. 
* 9 Ststiou Eugineers. 

8 Directors of Programmes. 

17 AssiBtsnt Station Engineers. 
• 

* Recruitment to these is at present made by promotion after con81lltation with tile 
Federal Public Service Commission. 

(b) Posts to which recruitment is made by the Controller of Broadcasting himlll!lf. 
Draftsmp.n. 

Stenographers. 

Announcers. 

Mechanics. 

Telephone ALtendants. 

Clerks at difierent stationll ot' All·ludillo ~  

(c) Posts to whieh recruitment is mad£' through Selection ~  

Broadcallting Stationa, etc.-· 

32 Programme Assistants. 

47 Technical Assistsnts. 

20 Probationers. 

: " 

,I 

JIr. Kohan L&l Smena: Has any commit,t.ee beeu constituted' f6 •. ;. 
Lucknow? 

The Honourable Sir 'l"homaa Stewart: So i .... r as I am aware, no seIne-
tions have been made and no selection committee has ~  utilised ~ 

Lucknow. 

Prof. N. G. Ranga: Are these selection corilmittees ap'pointed for any' 
particular period or for certain oC('naions? .  . 

The Hqnourable Sir Thomas St6wart: In Delhi I Df·lieve there is 8.lmi!:'· 
thing in the nature of a standing  committee aud in the .Jose of Madras 
where selections were recently made or are now being made, the' 'sl:olecition 
of the committee W8S ad hoc. 

lIr. Kohan Lal Saksena: Will any profeasors of the universitit's Of 
A·llahabad snd Lucknow be nominated to t.he Selection Board? 

. "j 

The Honourable Sir Thomas Stewart: ~ the quest.ion 'lr.i.ses, we 
shall consider what should ·be the composition of the Lucknow Committee. 

1Ir. Kohan Lal Saki6fla: Will "ht' Honourable M;f:\lllber' take' that into 
consideration? .. , 

The Honourable Sir Thoma. $ttwart:. Most certainly,. !:Sir. 
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AIB-CONDITIONED CARRIAGES ON RA.ILWAYS. 

472 .• 1Ir. C. N. Jluthurang" Jludaliar: Will the Honourable Mem-
ber for Railways please state: 

.. 

(a) which are the areas in India in which air-conditioned coaches 
are in use; 

(b) whether it is proposed to introduce them in other areas, and 
if so where; 

(c) what are the conditions which should be satisfied before the 
introduction of these coaches In anv one area ran he 
considered; • 

(d) whether these coaches are available for second class passengers; 
and 

(e) what is the cost of a ~  winch is now in use? 

The Honourable Sir Thomas stewart: (a) and (b). ·Fiye air-conclitionpd 
coaches are in use on the BombaY-Calcutta Mail Service and one on the 
Bomhay, Baroda and Central Iridia Railway Frontier ¥ail htween 
Bombay and Delhi. A scheme has been formulated for a modest exten-
sion of the latter service from Delhi to Kalka. 

(c) The ~ ~ ~ ~ attention is invited to my reply today 
to part (c) of starred question No. 467. 

(d) No. 

(e) The cost of each of the coaches in use on the Bombay-Calcutta 
service is Rs. 95,000. On the Bombay, Baroda and Central India Railway. 
however, the air-conditioning equipment was installed in one of their 
e.mting coaches. The cost of the equipment was approximately Re. 9,000. 

Prof. N. G. Ranga: Has the demand for fin.t class reservation gone lip 
IRnCe the introduction of these air-c'onditioned coaches? 

The Honourable Sir Thomas Stewart: When the experiment has reached 
a further stage, I shall be able to give an answer to the Honourable 
Member. 

1Ir. Jlohan Lal Saksena: Whi:L is the percentage of the first class 
passengers using these air-conditionei! coaches? 
. 
The Houourab16' Sir Thomas Stewart: I shall require notice of that. 

1Ir. N. V. GadgU: Is there any proposal to extend this to third claR!I 
fJlssengers also? 

1Ir. President (The Honourable Sir Abdul' Rnhim): That has already 
been dealt with. Next question. 

OftIciiBs m THlII RAILWAY BOARD. 

, 473. ·lIr. O .•. Jhtlluranga Kudaliar: Will the Honourable Memher 
for Rnilways please state: 

(a) what .Wf.S the total number of officers in the Railway Board in 
Apri!, 1936, and in April, 1937; 
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(b) what was the effect of retrenchment in 1932 on the number; 
. and : 

(c) whether the number has since increased, and if so, by ~  

many and why? 

"fbe JlODOUI'able Sir ThcmJ. .. St'!!wart: (8) sixteen and eighteen respec-
tively. 

(I» The number was reduced from nineteen to fourteen. 

(c) Yes by four found to be necessary in order to handle the volume of 
work to be done. 

JIr. X. Santbanam: Has the total number of men other than officers 
·decreased during this period? 

The Honourable Sir Thomas Stewi1't: I ani not able io say with any 
·eertmnty. My impression is that it has not, but if the Honourable Member 
will give notice, I will give him fuller and more' correct information. 

ABOLITION 011' THII FmsT Cuss CAB.IP'AA'U ON &un R4Ir.WAYS. 

474. *JIr. O ••. J[Uthuranga Jludaliar: Will the Honourable Member 
for Railways be pleased to state: 

(a) whether the Wedgewood Committee has recommended the 
abolition of the first class carriages in State Railwavs as a 
measure of economy; . 

(b) what action Government propose to take on that recommenda. 
tion; and 

(c) whether Government are prepared to abandon further air-condi-
tioning of railway coaches? 

The &DOurable Sir Thomas Stlwan: (a) and (b). The Honoorable 
Member's attention is invited to paragraphs 71 and 72 of the Wedgw()t)d 
Committee's Report and page 5 of the "Statement showing the action 
taken by the Railway Board on the paragraphs in Chapters III to XI of 
the Committee's Report", a copy of which is already in his ~  

(c) The air-conditioning of Railway coaches is still in the experimental 
stage. Present indications are thut their provision is likely to prove re-
munerative on certain services. 

Prof. •. G. BanIa: How soon do Government expect to give effect to 
the recommendation in regaTd to the abolition of the first class and having 
only second class? 

'l'he BOIlow&ble Iir ftQ1D.&8 Stewart: That, Sir. is a question that 
does not arise out of the answer I have given. 

Prof ••• G. R&nga: I submit that it. does because the Wedgwood Com-
mittee has suggested the abolition of the first class oo8<'.Ites on State Rail-
ways as a matter of economy. and I wish to kn()W hoW' SOOD Government 
expect to give effect to this recommendation of the Wedgwood Committee? 



'lO8O LEGISLATIVE ASSEMBLY. [24TH FEB. 1988. 

The Honourable Sir Thomas Stewan: I refer t,he Honourable Member 
to my reply to parts (a) and (b) of the question. 

Prof. K. G. Ranga: In that portion of the report that they have sub-
mitt.ed thev have not stated anything at all in regard to part (c). I want 

_ to know when Government expect to give effect to thia recommendation? 

The Honourable Sir Thomas Stewart: The problem involves referenre 
to the various Railway Administrations and I can give no reply until we-
have had the views of the Administrations concerned. 

Seth Govind Das: Have the Goyernment asked the different Railwaya 
. about their views in this matter? 

The HonoQrable Sir Thomas, Stewart: Certainly. 

Seth GoviD.d Daa: When do they expect to come to a conclusion? 

The Honourable Sir Tbomaa Stewart: I cannot SBY until I get the-
replies from the various Railway Ad:tp.inistrations. 

Prof. K. G. Ranga: Why is it that the Government of India have not 
consulted the Railway Conference Association at its last meeting which 
took pl8'Ce after the. Wedgwood Committee had made this recommends. 
tion? 

The Honourable Sir Thomas Stewart: Because this is not necessarily 
a problem that is common to all Administrations. The problems of the 
Administrations vary in this respect according to the circumstances of the 
Railways that they administer. 

Ill. O. K. Kuthuranga Kud.aUar: In view of the recommendation of 
the Wedgwood Committee, will the Government stop building further air-
condtiioned coaches? 

The Honourable Sir Thomas Stewart: There is no definite policy of air-
conditioning. What is going on at the present moment is an experiment. 
The results of the experiment may dictate that the whole policy be dropped. 

JIr. Bhulabhai J. Desai: Has any estimate been made of the economy 
in terms of money by the abolition of first class, large parts of it.feally 
go empty? 

The Honourable Sir Thomas Stewan: No, Sir. The estimate can only 
be formed when we have the· necessary information from the Railways. 
who have been consulted. 

1Ir. Bhulabhat J. Desai: Have the Government definitely taken this. 
matter into consideration as to what economy would result from the entire 
abolition of first class travelling? 



STARRED QUESTIONS AND ANSWERS. ~  

The Honourable Sir Thomas stewart.: I should say that that question 
W8S inherent in anv reference to th£> Railways regarding the abolition of 
the first class ~  The justification would be the economy that 
would result. 

Mr. Bhulabbal I. Desai: Would not the justification also be the isola-
tion of some individuals from the rest? 

The Honourable Sir "lhomas Stewart: No, Sir. That is not a com-
mercial consideration. 

JIr. Bhulabhai I. Desai: Is not the method of dealing with hUlIU!onity 
one of the considerations of railway economy? 

The Honourable Sir Thomas Stewart: Yes, Sir, consistent with our 
other commitments. -

Mr. II. S. Aney: When was thf> attention of the Railway Administra-
tions drawn fisrt to this mat-ter in order to elicit their opinions? 

The Honourable Sir Thomas Stewart: I cannot tell you the precise 
date. 

Mr. E. Santhanam: Pending the formation of conclusions on this 
matter, will the Railway Board stop building first class coaches for next 
year? 

The Honourable Sir Thomas Stewan: I must have notice of that ques-
tion. 

It'.'LL IN RAII,WAY EARNINGS. 

475. *1Ir. II. Ananthasayanam Ayyangar: (a) Will the Honourable 
the Railway Member please state whether the Railway earnings for State 
Railways are going down as compared with the income of the correspond-
ing period last year? If so, from which time and why? 

(b) Is it a fact that the income of the South Indian Railways has 
not gone down correspondingly? What lis the difference due to? 

\c) Is it a fact that the ratio of working expenses in State Rnilw8vs 
to income is higher than in the South Indian Company-managed 
Railways? 

(d) Are the rates and fares in the South Indian Railway lower than 
in the State-owned ones? 

(e) What steps do Government propose to check the fall in the 
income of the State Railways? 

The Bonourabl8 Sir Thomas Stewart: (a) The approximate gross earn-
ings of State-owned Railways during the current. finar.cial year have de-
clined from the month of DecembEr, 1937, as compared with the actm,} 
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earnings of the previous year. Thi,:; is due to n fall in the ~  of 
certain commodities, principall.v cottOll" and oilseeds. 

(b) Yes. The increase on the South Indian Railway is due principally 
to additional revenue accruing from coaching traffic. 

(c) I would refer the Honourable Member t-o statement No. 5 on pages 
43 and 44 of-the Railway Board's Report on Indian Railways for 1986-
37, Volume II, from which it will be seen that the ratio of working ex-
penses to gross earnings on the-.South Indian BaiNay i. not lower than 
it is on three, viz., the East Indian, Great. Indian Peninsula and Nonh 
Western Railways, out. of the four State-managed lines . 

. (d) This is a matter of opinion, but I have no ressOn to believe 'that 
the position on the South Indilm Railway is on the whole substantially 
different from that on other railways. 

(e) Government do not consider that present oonditioIlB;;;:caIl for any 
special action, as the recent decline in revenue receipts "in relation to 
last year's receipts is due to traffic fluctuations. 

Mr. X. Santbana.m: With reference to the answer to part (c), is it not 
S' fact that the average pay of the officers of thE). South Indian Railway is 
much lo,,'er thon that of an;v other Railway ~ 

The Honourable Sir Tbomaa stewart: Tha.t may be so, but that has 
no effect on the e8.rnings of the Raiiway. 

DIPLOMATIC AND TB.An1ll RlIlPBlIlSlIlNTATIVlIlS 01' THE NEPAL GoVlllBlOllllNT. 

476. -Jlr. O. ]f •• ut.haranp Kuda1lar: (a) Will the Secretary for 
External Affairs please state, if there is a British Resident in Nepal? 

(b) Is there a representative of the Nepal Government at the seat of 
the Government of India, or at the seat of the British Government? 

(c) Does the representative of the Nepal Government in India enioy 
the same privileges and rights as the representatives of Europeau 
countries, like France, or Germany, or Italy, in India? 

(d) Is there a British Trade Agent at the capital of Nepal? 

(e) If the answer to part (d) be in the affirmative, what are his duties? 

(f) Is there any Trade Agent for the Government of India in Nepal? 

(g) Are there any restrict.ions to the entry into Nepal of Indians of 
all cla.sses and \:f. so, what are they? 

Sir Aubrey Ketcalfe: (a) :\0. There is a British Minister at the Court 
of Nepal. 

(b) Yes. There is a Xepalese Consul General at Delhi and a Minister 
in London. 

(c) Yes. 

(d) No. 



(e) Does not arise. 

(f) No. 

1083 

(g) The Government of India are not aware of any such restrictions. 

JIr. Badzi. Dutt Pande: Is it a fact that no Indian is allowed to enter 
N6psl except at the time of the Pasupati Mela without the permission of 
the Nepal (Wvernment? 

Sir Aubrey J[etc&Ue: I have no information of any sucli. restrictions as 
I have already stated. 

JIr. 'G. Jr.-J[uth1ll'BDga adal1ar: Will the Government make inquiries 
on this subjeet? 

Sir Aubrey J[etcalfe: I have already made inquiries, and, so far as I 
have discovered, there are no restrictions on the entry of Indians into 
~  by ~  I mean that they Ik> not r.equire passports with Nepalese· 
VIsa. 
JIr. Badri Dutt Pande: Is it a-fact that ~ duties are charged on 

Indian goods when ~  enter Nepal and there are no corresponding duties 
on Nepalese goods on thi" side vf British India? 

Sir ..t.ubraJ J[etcalfa: That question, I submit, does not arise out of any-
thing in the question on the paper. -

JIr. B. DaB: May I ask who pays the expenses of the British Minister 
at Nepal. India or Great Britain? 

Sir ..t.ubnyJ[et.caHe: That question also does not arise and I should 
require notice of it. 

Mr. Bhulabhai J. Desai: Apart from local restrictions in fsct, are 
Indians free to go int<> Nepal as the Nepalese are free to come to India? 

Sir .Aubrey J[etcalfe: So far as I know, the answer to that question is 
definitely in the affirmative. 

STAFF IN THE BROADCASTING Dl:PARTMENT. 

477 .• J[r. D. 1[. Lab.iri OhaucDlury: (a) Will the Honourable Mem-
ber for Communications be pleased to state the name, qualificatlions, date-
of appointment, initial salary and any rise in salary, of all employees in 
connection with broadcastiIig in India, getting more than Rs. 100 a 
month? 

(b) Rave Government removed trom office during the last tout' 
months any high 881aried employees from this department? 

( c) What were the reasons for their removal? 

The Bcaonrable Sir Tho ... stewart: (a) A statement gh-ing the re-
quired irifonnation is Itt.id on the table of the· House. 
(b) No. 

(c) Does not arise. 
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STARRED QUESTIONS AN» ANSWERS. 1091 

'CnXSTRUCTION' OF QU.\R1'ERH /<'01: THE ~  fl.' THE RAILWAY CLEARING 

1\CCOUNT8 OFFIOE, DELHI: 

478. ·Prof. N. G. Ranga: (a) Will the Honourable Member for Ra'il-
ways please state whether it is a fact that in February 1929, ~  

1Itatedthat land for constructing quarters for the staff of the Railway 
Clearing Accounts Office, Delhi, was owned by Government and that the 
work in its connection would comm,mce by October or November of that 
:year? 

(b) Is it a fact that Sir George Rainy in Septembel' 1929 .promised to 
.give his personal attention to the ques1lion of early construction of these 
quarters and also stated that the question of constructing the quarters 
depended on getting a suitable site and not on money? 

(c) Is it a fact that since the above statements were made, Govern-
ment have postponed the construction of the above mentioned quarters 
fur different alleged reasons, viz., declaration as . medically unfit of the 
.site owned by Government, non-availability of another suitable site at 
reasonable cost, want of funds for the work, etc., etc. 

(d) Is it a fact that the District Medical Officer, North Western Rail-
way,· Delhi, had once reported that the clerks in Railway Clearing 
Accounts Office often consulted. him for tuberculosis of lungs, or SODle 
such like diseases, and this among other reasons being due to over-
crowding of office building, Government hoped to construct a new one 
in the near future, and that that has not yet been done? 

( e) Is it a fact that the construction of quarters and an office building 
.is linked up with the question of the permanency of location of the Rail-
.wa,y Clearing Accounts Office in Delhi, and if so, when will Government 
.arrive at a final decislion in this case? If not, will the Honourable 
Member please make a statement in this connection? 

The Honourable Sir Thomas Stewart: (a) Mr. (now Sir Alan) Parsons, 
. the then ~  Commissioner of Railways, stated in this House in 
February, Hl29 , ihat the site on which it was then intended to build 
quarters for the staff in question wa.t; already owned by Government and 
he expressed 8' hope that the quarters would be completed by October 
or November in that year, t.hough he was not quit,e sure. 

(b) Yes. 

(c) and (e). With your permission, Sir, I shall explain briefly the 
'causes that have led to the delay ill the construction of these quarters. 
The site referred to in 1929 was eventually considered unsuitable by the 
medical authorities of the Railway Department, and therea-fter the suit-
ability of several other sites was examined. Before any decision could be 

~  however, the financial situation deteriorated, .and iii was not pos-
sible for some years to proceed with the project. The question was again 
taken. up in 1935 with a view to ~  ~  the, staff at· Karol 
Bagh if practicable. Early in 1936, however"the ~  of certain ~ 
~  the desirability of closing the Railway Clearing Accounts Office 
and reverting to the mTang:ements that had ~ ~  ~  -.After 
consideration of t.his suggestion, and also in connectioll with, possible eco-
nomies, certain changes have recently been introduced experimentally in 
the methods of work in th.e ~~  ~ ~  
must, howeve17, elapse ·before. the "success: or· failure· of ~  ~  

B2 
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demonstrated, and in view of the opinion of the Agents alluded to above, 
it would be imprudent to embark on further capiial expenditure .on ~ 
in the interval. The Budget for 1938-39 does, however, contaln provIsion 
for a small number of railway quarters which will be permanently neces-
sary in Delhi, and on the ~  ~  these ~  staff of the ~  
Clearing Accounts Office wIll, along With . cert-aln others, be ehglble to 
occupy them. 

(d) It is true that on one occasion the District Medical Officer, North 
Western Railway, Delhi, reported to the Director, Railway Clearinp: 
Accounts Office, that clerks of his office seemed to suffer from tuber-
culosis of the "lungs, and that in his view the over-crowded state of the 
office building was one of the cause.; of the disease. Subsequent investi-
gation of this matter however raised very substantial doubts as to whether 
in the few C8'Ses that had actually come to notice the diseasf' ('ould be 
attributed to this cause. 

Prof. If. G. Ruga: How long do they take to continue to t'xamlne· 
this matt'er? 

The lIoDourable Sir Thomas Stewart: If you have an offiCE' experiment 
in progress, I should say that at least a year would be necessar.' t·o deter-
mine whether it should be made permanent or not. 

~  OF THE DOON EXPRESSES AT DHAMPUR. 

479. *JIr. Badrl Du" Pande: (a) Will the Honourable Member in 
charge of Railways be pleased to state if the people of Dhampur have 
represented to the Railway authorities that Dhampur is an import. ant 
station on the East Indian Railway between Najibabad and Moradabad and 
thlit Nos. 9 and 10 Up and Down Doon Expresses be stopped at Dhampur 
for. say, three minutes or so? 

(b) If so, what action have Government taken, or propt>se to take in the 
.,matter? 

The HODourableSir Thomas stewart: (a) and (b). The Agent, East 
Indian Railway, states that no representation is truceable either in his 
office or that of the Divisional Superintendent, Moradabad. within whose 
jurisdiction Dhampur station is situated, and that ~ and suitable 
arrival and departure from important point.s do not permit of No. 10-Down 
being booked to stop at Dhampur station. No. 9-ITp is already booked 
to stop there. 

Kr. Badri Dutt Pande: Is it a fnct "that. ~ thi!' train used to 
stop at Dhampur station? 

fte lIoDourable Sir ftoinu Stewart: I am unable to giw the Honour-
able Member. the information. 

JIr. BatfrI Dutt Pude: Will the Honourable Member kindl" forward 
~  to the Railway ~  . 

fte ~  SIr ftomu .tfWllt: The Agent has already been con-· 
suIted in the matter,' and he it!! perfectly welt t!!eized. of the fRets. . 
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: INDEBTEDNESS OF POWINDAHS OF AFGHANISTAN TO 'l'BB TaADBRS OF DERA 

ISMAIL KHAN. 

·480. iIr. Abdul Qaiyum: Will the Foreign Secretary please state: 

(a) whether it is a fact that the Powindahs of Afghanistan owe 
something like 25 lakhs to the traders of Dem Ismail Khan 
in the North-West Frontier Province; 

(b) whether by far the greater portion of the above debt forms the 
subject matter of decr€,es under section 8 of the Frontier 
Crimes Regulatiion; 

:(" whet.her these indebted Powindahs have given up coming to 
India since 1933 and in consequence their creditors are un-
able to realise their debts; 

{d) whether the Afghan authorities have consistently refused to 
grant visas to these creditors, who intended to visit Afghanis-
tan to realise their debts; 

(eJ whether Government have taken any steps so far to help these 
traders; and 

(f) whether Government propose to make representations to 
Afghanistan in the interests of these traders; if not, why 
not? 

'Sir Aubrey Metcalfe: (a) Yes: in March, 1936, the Powindahs owed 
about Rs. :21 lakhs. 

(b) Yes. 

(c) There is no evidence w show that the Powindahs have given up 
coming to India, and some of them are definitely known to have entered 
India. 

(d) Yes. 

(e) Government have made frequent representations to the Afghan 
·Government through Hi!'! Majesty's Legation. 

(f) No. Government have come to the conclusion that there is little-
or no prospect of recovering the debts through the Mghlm Government, 
.and that the best course is to take action against the debtors when they 
come down to India as most of them are believed to do. 

Mr. Abdul Qaiyum: With reference to part (c), is it a fact that the 
Deputy Commissioner, Dem Ismail Khan, has informed these tl'8ders 
admitting that the Powindahs have ceased to come to India? 

Sir Aubrey Metcalfe: I cannot answer that without notice. 

Piof ......... a: In view of the fact that the Afghan money-lenders 
lend ~  sums of monE\Y to the poor cultivators and others of this country 
and indulge in very bad practices leading to violence also in many cases, 
will Gmermnent try to pl"event their entry ~ ... Imlia 88·; a retaliatory 
measure against the Powinclahs? . 

SIr AllllnJ' ...u.: That appears to be an entirely ~  .queftion 
irom that on the paper. . . 
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Mr. ~ J. Desai: What is the reason for t.he amount being .Ilon-
recoverable? II) there no court of. ,im tice in Afghatllstan? 

Sir Aubrey lIetcalle: One of the main reasons, ~  is tfiis, that 
the debtors belong to nomad tribes who are ~  ~ ~  to get. hold 
of in order to malte them appear. before· a court of Justice m Afghalllstan. 

:Mr. Bhulabhai J. Desai: Is it that they do not now want to come to 
Tndia because (if the As!';ociation or ~  ~  names it may be callen. 
by ",h1ph the Afgllan Goyernment have nm" taken in hand the export tradp. 

of dried fruits into India? 

Sir .Aubrey MetCalfe: There is no connection whatever, as far as I am 
aware between the Afghan Governmsnt's policy of trade monopolies and 
the Powindah migratipn. 

Mr. Bbulabhai J. Desai: In what articles do the Powindah tribes 
traue :) 

Sir Aubrey Jletcalfe: They bring down a variety of things, carpets and 
other things but I cannOt answer that question without making further 
enquiries. .. ' . 

JIr. Bhulabhai J. Desai: It was stated that the Afghan monopoly was 
canfined to different articles. and I should like to know what aTe the 
articles covered by the ~  monopoly trade and what ar" the articles 
generally dealt in by Powindahs? 

Sir Aubrsy Ketcalfe: If the Honourable Member will put down a ques-
tion, I should be very glad to give him the information. I 'have slready 
given the information as to the articles in which the Afghan monopoly 
deals. I could not tell all of them from memory. Both the questions J 
would be quite prepared to answer if the Honourable Member would gi ve 
notice. 

• .JIr. Abdul Qaiyum: What is the reply of the Afghan authorities to 
the representation of this Government? 

Sir Aubrey lIetcalfe: So far our representations have been mainly un-
successful. That is all I can say. 

111'. AbdUl Qai7um: Is it a fact that the Powindahs discontinuing their 
visits to India coincided with the setting up of monopoly in trade· by the 
Afghan Government? 

"-< :", .... ~  ~ .. '-

Sir Aubrey lIetcaue: I do not think there is any connection between the 
two, nor do I admit that the Powindahs have oeased to .Clme. ~  .:.',' .. : 

111'. Pntsid&!lt (The Honourable Sir Abdur Rahim): ~ ~  

Bah Ball_\1l· .B&lorta.: Is it not a foot that the Pathanswho lend 
money have more faith in their sticks to recdver their dUes than in ·Coart& 
of Justice? 

,  "  . .' ,. • .': .. If. .;' ,." ;. ~ ~ Vii-~  ;.; • 

lit. Pn8ldeD\ (TJie llonourable Sir 'Abdur ltaJiiIil):': N"elit' Q,ueatioD; 
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CASES CONSIDEltED BY THE RAIL W Ar, R;\',l'ES ADVISOB,y, COldlU-$'TEE;· 

481. *Kr. lIanu Subedar: (a) Will the Honourable Member for Rail-
ways state how many cases were considered by the Railway Rates Ad· 
visory Committee during each of the three years, 1985·86, 1936·87 and 
1937-38 (up to the end of December), respectively? 

(b) What was the cost incurred ill connection with the working of the 
Railway Rates Advisory Committee? 
(c) Have Government ullder consideration any scheme to make any 

saving in this outlay? 

The Honourable Sir Thomas Stewart: (a) 1935-36-Four. 1936-37-
One. 1937-3S-Three. ':: "',' ". 
(b) l03.5-3t>-Rs. 74,146. 1936-37-Hs. 7i:l.::>17. 1937-3H-Rs. 47.287 

up to November. 1937. 

(C) No. 

, .... 

Mr. Manu Subedar: Do the Government 'collsider the'oiltiay on this 
committee properly spent? 

The Honourable Sir Thomas Stewan: The Honourable Member is ask-
ing for an expression of opinion. 

INADEQUATE ~  OF lNPU,N 14USI(;,. ~  :.u"TBa NDlB 
.  .  . O'cLO<iK.'· , '., 

482. *Kr. Manu Subedar: (8) Will the' ~  Member for Com-
munications state whether Government are ~  t,hat ,Indian liCeI\Bees 
of radio are not receiving Indian music on fuosf 'aays" of the ~ 
g o'clock at night? . 

(b) Are GQvernment aware that very great discontent prevail1J ~  

the licensees on account of the programmes, in which Indian music does 
not find an adequate and proper place? 

(c) Are the majority of the licenseholders. from whom revenue is 
derived, Indians? 

Cd) Are Government prepared: to take steps tq Iqake an enquiry. whe-
ther this complaint of not giving ad8'quate Indian programmes' aft.er 9 
o'clock at night cannot be remedied? 

"!'he JlODoarable Sir !"bomaa stewart: (a) No, Sir.Todian muSic is 
generally included in progrBInmes broadcast from all stations except 
Calcutta after 9 P ••• 

(b) No. 

(c) The attention of the Honourable Member is invited to the reply 
given b:y me on the 3ra February, 1938, to part (b) ofhis'8tarredques-
liion No. 121. 

. .." ~  • ro'· ,"" . ," .... ~  ," I' .• "f: 

(d) I shall be glacf to make an enquiry if the ',HonolirableMeinber"wilI 
~ me of his specific complaint. 

e. KaIlu Subedar: Is it a fact that Indian mnsiC"siops' ~  9-'P.M. 
and" English mme 'begins thereafter? 



1000 lEGISLATIVE ASSEMBLY. l :l4'l'H :FEB. 1938. 

The Honourable Sir Thomas Stewart: I am afraid I canllof ans\ver Ii 
question when it is coucllt'd in !;Udl general terms. It seems thut the 
Honourable Member is ignoring the fact that there are several broadcasting 
.stations. If he will give me his specific complaint relating to liny parti-
.cular station, I mu;", be ill 1\ position to answer him. 

Mr. :Manu Subedar: Bombay, Delhi und CIIIl'utta are the 8tatiolls 1 
-tiIll referring to. . 

The Honourable Sir Thomas Stewart: 1 hnve already admitted that 
8S far as CalcuttR is concerned there is no Indian music after 9 o'clock. 

][r. Kanu SUbedar: Why not? 

The Honourable Sir Thomas Stewart: BecHm<e I take it that those 
resf.onsihle for issuing the programmes ure 

Mr. Kanu Subedar: Englishmen:> 

The Honourable Sir Thomas Stewart (continuing) .  .  .  . are aware of 
th·· nature of the programme demand in Calcutta. 

Seth GOvind Das: Are Government aware that in Bengal particularly 
the people are very much fond of Indian music and it is a very great 
haJ'dship for them fiot to anow Indian music after 9 o'clock? 

(No reply was given.) 

Jrr. D. K. LaIdIi Ohauclhury: Is it a fact that the majority of the 
listeners are Indians? If BO, why should the music stop at 9 P.M.? 

Kr. Prelldell't (The Honourable Sir Abdur Rahim): That is a matter 
.of argument. 

JIr. lIanu Subedar: Is it true that l:!]nglish music costs three times 
as much as Indian music of the all-India Radio? 

'l'he Honourable Sir Tho,mas Stewart: I shall  require notice of a ques-
tion relating to individual costs. 

Mr. :Manu Subed&r: timelY the Honourable Member knows all atJout 
il? . 

Mr. President (The Honourable Sir Abdur Rahim): If the Honourable 
Member knew he would have given an answer. 

Mr. Eo SaIltbauam: May I know if Bengalees go to sleep at 9 P.Jf.? 

fte IIGDCnIrable SJr 'l'homaa Stewart: I refer the Honourable Member 
to my Honourable coneague, the Leader of the ~ 

Mr. Kalla SUbldlr: It is true that in the Standisg.:FiBance ~  

this ratio of the cost of Indian muaicand En&llah :music was ~  
namely, that English music is three ()r four times costlier? 
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The Honoarable Sir Thomas SMwart: The Honourable Member is 
nUI.king <l stat,ement and' not asking a question. 

JII. "'11 Sabed&r: I am asking whether the Honourable Member is 
.. ware of it. 

The Honourable Sir Thomas Stewart: No, Sir. 

PROGRAMMES AND RADTOS FOR RURAL AREAS. 

483. *lI[r. Jlanu Subedar: (a) Will the Honourable Member for Com-
munications please state whether Government received a request at any 
.time, that a programme should be given for agriculturists at about 7 
o 'clock in the evening? 

(b) Are Government, aware that it is at 7 0 'c)ock that most of the 
.listeners want to have an adequate advance programme of music? 

(c) How many radios have been installed in rural areas that take 
.advantage of this rural programme? 

(d) Have Government enquired whether such programmes could not 
be arranged at some other time? 

The HoD.ourable Sir Thomas SMwart: (a) and (d). No, but there is a 
·demand for rural programmes. The time for broadcasting them, which 
varies according to the seasons of the year, is selected with referenee to 
the maximum convenience of villagers for whom. they are intended. 

{b} No. 
(c) No precise information is availab)e. The total number installed 

b.y Provincial Governments is 91 at present, but the number is on the 
increase. The Madras and the "Vnited Provinces Governments have, for 
example. asked the All-India Radio to assist with the installation of 150 
and 10 sets respectively. and the Government of India have sanctioned 
~  installation of 120 sets in Delhi Province in the near future. There 
are. besides, sets installed by private individuals for rural listeners. 

Kr. Kalla Sabed&r: With regard to part (a), from whom is such 
demand as is mentioned in the answer received? 

The HOnourable Sir 'l'homaa Stewart: From the Provincial Govern-
ments among others. 

Prof. ... Q. BaDga: Do the Government of India pay any wbsidy for 
the. installation of these rural community sets? 

'.l'he HODOura.ble Sir Thomas Stewart: We oursel ves are providing 120 
·sete for the Delhi station. 

Ill: KaIll1 Sl1bedar: How many rural sets are controlled or are within 
the area of the Delhi station, out of the 91 ? 

"lJIe H01lOurable Sir ".rhomas Stewart: At a guess, I should ~ I\bout 
'20 to 30 at the present time. 

1Ir. JlaD1l Sl1bedar: Are Government aware that about 20,000 lovers 
·01 ID'Clian music tune in at 7 o'clock in the Delhi ~  
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The BoDourable Sir :Tbomas st,wart; I am prepareci<to 1Urke .. ~  :'Elon-
ourable Member's word for it. 

Mr. lIanu Subed&r: III view of ~  
6-30 and 7-30, will GOVtll"lll1leut cOllsider the desirability of changing 'the 
timE' for the rural people? 

The Honourable Sir Thomas Stewart: '1'he Honourable Member's ques-
tion, Sir, is bused Oll fill assumption that I do not admit. 

QT:ALlFICATIOXS, ~  ~  BOKHARI, DuU:CTOR OF' TRi" ~  
, STATION, BOMBAY. 

484. *JIr. Xanu Subedar: (a) Will the Honourable Member for Com-
munications state the age, educational or other qualifications of one Mr. 
Bokhari, who has bef'll sept to Bonlbay as Station Director? 

(b) Why was he sent away ~  Delhi? 

(c) What was his salary when he, joined the Department first,' when 
he ~  working in Delhi, and now when he is sent to ~  ~

tively? ' 

.".l"1le BoDourable Sir Thomas Stewart: (a)' Mr.Z" A."Bokh.ari" is 33· 
years of age. He is an undergraduate of the Punjab University ltnd has 
pa88ed the Honours Examination in Persian. He was a. Civilian Trans-
lator in the General Stafi Branch of Army Headquarters, and since-
joining All-India Radio has received training with the British B.roadcast-
ing Corporation. 

(b) The transfer was maqe on administrative grounds. 

(c) He joined the Department as Director of Programmes on a 
salarv of Rs. 310 per mensem. When transferred to Bombay, he waR 
drawing Rs. 775 per mensem as Station Director, Delhi. His pay l'em,jns 
the !>ame in Bombay; 

Mr. KaDu Subedar: What was his salary when he was Civilian Trans-
-lstor? ': ',' ~  

The Honourable Sir Thomas Stewart: I shall require notice of that 
question. I am not responsible for that Department. ," 

Mr. Kanu Subedar: Was it Rs. 45: 

ftellonOUrable Sir Thomas Stewart: I have not the slightest:id""t,a. 

COMPLAINTS .\GAINST THE BROADCASTING DEPARTMENT. 

485. *'111'. Kanu Subedar: Will the Honourable Member for ~
cations state: 

(a) whether Government have heard of any complailtis'C:'th8t the' 
honoraria payable to Indian music artists are not received by 
them in full; 

(b) ~  Government have" ieal'd of any ~ ~  in> 
connection with the arrangement of programmes; the selec-
tion of administrative staff, the selection. qf ~~  oJ'. any: 
other type of misdirection' in connection 'With ~  

.. .•••. .': :: . ~ " "'; ~ • 't 
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(c) whether Government art: considering the appointment of a 
committee in order to look into tbe ,,,hole matter and advise 
on these matters; and 

(d) if the reply to part (c) be in the 'hegative, whether Govern-
ment will give reasons for their decision? 

Tbe Houourable Sir ThomaaStewart: (a) No. 

(b) Criticisms, both adverse and appreciative, of .the programm:es, 
artists and staff which have from time to time appeared m the press have· 
come to my notice. and criticism has also been voiced in questions in 
thiii House. 

(C) and (d). No. None of the ~  I. have. ~ ~ ~~  
the appointment of a Committee to investigate' -them', ""..: , 

m. JlaDu Subedar: Are Government regularly receiving papers, .'f'er-
nacular and others, which are making comments 6n the working of ~ 
Sec:tion of the .Department? . 

The Honourable Sir Thomas Stewart: Yes, Sir . 

. m. Manu Subed&r: Have they. investigated into the nature of the 
cCIIlplaints which are also indicated in this question? 

The I[onoura.ble Sir ThoDias StewArt: Yes, Sir. 

Loss OF INDIAN LIFB AND Paol'E&TY' IN SHANGHAI DUE "TO SlliO-JAPA.,sESK 
WAR. . 

486. *JIr. T. S. AViJlashilinglUJl Ohettiar: Will the ~ ~
~~  . -

(Il) what has been the extent of the loss of Indian life and property 
in Shanghai because of the Sino-Japanese war; 

(b) ~ there was loss 6f ~  ~ and property in other 
theatres of war; if so, where and to what extent; and 

(c) whether any compensation was claiIQed for these losses and 
with wha.t result? .  . 

sir Aubrey Metcalfe: (a) I would refer the Honourable Member to' 
the reply which I gave on the 31st" January, 1008,' to Mr, Badri Dutt 
Pande's starred question No. 20 in so far as loss of Indian life is . con-
oerned. The only reported loss of Indian property is the ~  ~  Il 
silk shop at Nanking. •  . 

(b) No damage to lUe and property.of Indian subjects has been reported 
in ~  theatres of war in China. 

(c) No cle,ims for. compensation .ha.ve.' yet been niade; nut His 
Majesty's Government propose to make claims from the appropriate 
Government. 

t487*; 

t Thia question ~ .. withdra". by ~ que&ticmer. 
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RESTRICTION FOR THUll) CI,ARS })ASSENGERR TO TRAVEl, BY ~  ON THE 

EMIT INDIA:S RATLWAY. 

488. *JIr •• ohm x.l Sa.kseDa: (a) Will the Honourable Member for 
Railways be pleased to state if it is a fact that till recently third class 
. passengers holding tickets for distances exceeding 100 miles, were allowed 
Le· travel by Nos. 1 and 2, East-Indian Railway mail trains'} If so, has 
. there been any change in this rule '} 

(b) Are Government aware of the difficulties experienced by the 
:travelling public'} If so, are Government prepared to consider the 
.ftdvisability of restoring the old rule? 

'!'he Honourable Sir Thomas Stewart: (a) The reply to the first part 
js in the affirmative. As regards the second part, the Agent, East Indian 
Railw-ay, states that, with effect froJll the 1.ith Deeell1bel', 1937, ~
those third class passengers, (excluding servants of first and. second class 
passengers), are allowed to travel by I-Up and ~  Malls who. hold 
tickets between Howrah and via, lind stRtion<: nl'lo'\"e Moghal Sarm and 
via. 

(b) I understand that the change in the rule was due to the curtail-
ment of third class accommodation. in order to provide more accommoda-
tion for upper class passengers, as first and second class carriages were 
running regularly crowded. As a set off against this restriction, 13-Up 
.and 14-Down Express trains were accelerated find run close to the mail 
trains' timings. In these circumstances, it seem=, unlikely that the East 
Indian ~  Administration could consid-er re-introducing the rule 
previously in force. 

Mr. Sri Prabsa: With reference to part (b) of the questiOlJ. may I 
know what const.itutes over-crowding in the first and second class, on 
.uecount of which facilities of third clasl> p,.s!;enger<: have been eurtRiJed:; 

The Honourable Sir 'l"homaa Stew&rt: My interpretation of the phrase 
is that there were more passengers wishing to travel than there were 
:seats to accommodate them. 

Mr. Sri Prakasa: By "sentt';" does the HOllourable Member mean 
:berths; or the number of persons allotted for each compartIQent? 

The Bcmourable Sir Thomas Stewart: I mean the number of passengers 
:allotted for each compartment. 

Mr. Sri Prakaaa: Does the Honourable Member seriously mean that 
-every second class compartment contained more than twelve passengers 
and every first class had more than six? 

The Honourable Sir Tbomas Stewan: That, Sir, is what I assume was 
-the experience of the Administration who made the alteration. 

Mr. Sri PrIbsa: Will the Honourable Member make sure of the facts 
on this basis because usually when 8 first class passenger finds anyone 
bpsides himself in his compartment, he thinks it is overcrowded? 

(No reply W&8 given.) 
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JIr. Kohan Lal SakB8Jl&: :Uay 1 Imow whether any complaints were 
mode ill this connection? 

The Honourable Sir Tbomas Stewart: ~  t:)ir, 1 callnot give that in-
formatioll. 

NEW RIJI.ES 1mB J.SSI·E OF :PASSES 1'0 RAILWAY EMPLOYEES. 

4B9. *Kr. Moban Lal Sauena: (a) Will the Honourab)e Member for 
Hailways be pleased to state whether Government have come to an)' 
decision on representations submitted by the Railway employees protest-
ing against the new pass rules:> 

(b) Was the question discussed at the last Conference between the 
representatives of the RaiJway Federation and the Railway Board or at 
any other time? 

(c) What ure the final conclusions of GovE::rnment in the matter? 

The lionourable Sir Tho.mas Stewart: (a) to (c). I would refer the 
Honourable l\lember to the reply I gave to Mr. Lalchand Navalrai'l; 
question No. H26 on the 16th February, 1938. 

Prof. If. G. Banga.: In vie,,' of the decision of this House on the cut 
motion last night, will Government please reconsider their position and 
improve the pass privileges of these railway employees? 

The lionourable Sir Thomas Stewart: I SP-t:' no relation between the 
sllccessful cut motion of yesterday evening and the pass rules. 

Kr. Mohan Lal Saksena: If': it a fact t.hat tht, predecessor of the HOl1-
oUl'able ~  mudp 80mp rpcoll1mendations in this connection? 

The llonourable Sir Thomas Stewart: If my predecessor had made 
allY recommendations the" were of a confidential nature, and I should 

~  not in any case ~  that the,\' had been made. 

Kr. Mohan La.l Saksena: Is the Honourable Member aware that hiE 
predecessor stated before the House in Simla Session that. very shortly 
decisions would be taken in the matter? 

The llonourable Sir Thomas Stewart: If the Honourable Member will 
refer to the question which I quoted and to the Bupplementaries arising 
thereout, he will get all the information he requires. 

UN STARRED QUESTIONS AND ANSWERS. 

GruEVANCES OF THE Ex-BBAXESMEN ON 'HE EAST INDIAN RAILWAY. 

36-Qui Muhammad .Ahmad Xumi: (a) Will the Hon-JUrable Member 
in charge of Railways be pleased to state whether it is 8 fact that on the . 
amalgamation of the East Indian Railway with the Oudh and Rohilkhand 
Railway in 1925 the posts of brakeswen were abolished? 

(b) Is it a fact that some of the old brakesmen were utilised as free . 
service clerks and later on designated as letter delivery clerks on the same-
pay and allowances which they enjoyed as brakesmen? 
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(c) Is it a fact that letter delivery clerb ~  befOre tlre 1st 
January, 1925, were in the scale of Rs. 26-2-40 plu8 Rs. 5 fixed allow-
-ance paid under Resolution No. 1260 of 1903? 

(d) When were the posts of brakesmen abolished in 1925, and why 
were those men not given the pay of letter delivery clerks in which 
category they were utilised, viz., Rs. 26-2--40 plu8 Rs. 5? 

(e) Is it a fact that the pay of letter delivery clerks was again revised 
and the following scale sanctioned Rs. 24--2-36 plu8 daily allowance? 

(f) Why were the ex-brakesmen again not fitted into this Bcale 
.(Rs. 24-2--36)? 

(g) Is it a fact that the scales of this class were again revised to 
Rs. 18-1-27 and it was now only that the ex-brakesmen were fitted into 
these new scales? 

The JI.onourable Sir Thomas Stewart: With your permission, Sir, I 
propose to reply to questions Nos. 36, 37,  38,  39, 40 and 41 together. 

I am obtaining information and ~ lay a reply on the table of the 
House in due course. 

GRIEVANCES OF THE BI-BBAXESJIEN ON THE EAST INDIAN RAILWAY. 

+37. Qui Muhammad Ahmad Kumi: (n) Will the Honourable t.he 
-:Railway Member please state why, when the posts of brakesmen were 
abolished on the amalgamation of East Indian and the Oudh and Rohil-
khand Railways in 1925 they were not fitted into some other branch earlier 
-than 1935? 

(b) From which date to which date were the following designations in 
force on the East Indian Railway, what were their duties, and what were 
:t.he scales of pay and allowances of each category? 

Brakesmen, 

Free Service Clerks, 

Letter Delivery Clerks, 

Train Despatch Clerks, and 

Sorters· 

(c) What Wfl.S the admimstrative necesiUty of cbanging .the ~  
."80 often? 

(d) What is the difference in the duties of a sorter and a letter deliverv 
~~  -

PAY OF SORTERS ON STATE RAILWAYS .nm IN POSTAL DEPARTMENT. 

t38. Qui Muhammad .Ahmad Kazmi: (a) Will the Honourable the 
~  Me;mber please state whether· Government consider the propor-
. ~  .pay ,Ill' othe.r: departm¢nts of' G'overmnent employment before fixing 
the rates of pay on Rtate Railways? -

(b) What is 'the pay of sorters' oil State Railwl\ys ~  in the Postal De-
. ~  ~  the· Railway: ;Mail: ;Service? . 
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EXOLUSIONOll' Ex.BRAKESMEN ON THE EAS7 INDIAN RAILWAY FROM THE 

MEMBEBSHIPOF PRoVIDENT FUND. 

t39. Qui Muhammad Ahmad Xumi: (a) "\\lIn the HonOtlrablet.ha Rail-
:way Metpber please state how many ex·brakesmen (now called sorters) 
there are in the Moradabad DiviB'ion of the East Indian Railway and what 
is the length of their ~  and for how long a period they were members 
of Provident Fund and since when they have been excluded from this 
membership to Provident Fund? 

(b) Have they been refunded the Provident Fund Account" If not. 
why not? 

(c) Under which rule have they been excluded from the membership to 
Provident Fund after having been members of this Fund for many :vears 
P:1Rt? 

CLASSIFIOATION OF EMPLOYEES PERFORMING CLERIOAL WORK AS MENIAL 

SERVANTS ON STATE RAILWAYS. 

t40. QUi Muhammad Ahmad Xamrl: (a) Will the Honourable the Rail-
way Member please state whether there is any rule under which employees 
performing clerical work can be classed as menial servants on the State 
Railways? 

(b) Is it a fact that staff employed for receiving and delivering Rail-
way letters, ticket bundles, ticket bags, etc., and preparing guidance 
thereof, like guards, were held to be clerical staff and are now classed as 
men'ial staff and excluded from membership to Provident Fund? 

RESTORATION OF OLD SOALES OF PAY AND ALLOWANCES TO Ex·BRAIOIlSMEli 
ON THE EAST INDIAN RAILWAY. 

+41. QUi Muhammad Abmad Xazml: (a) Will the Honourable the Rail-
way Member please state whether it is a fact that the Agent, East Indian 
Railway, sanctioned the replacement of three brakesmen in the grade 
Rs. 16--2-28 each by three letter delivery clerks in the grade Rs. 26--2-40 
in 19341 

(b) Is it a fact that the remaining brakesmen were ordered by the 
Agent to continue on their old pay and allowance till they vacated the 
post? 

(c) Is U a fact that the Agent further ordered that when vacancies 
occurred, letter delivery clerks in the new grade of Rs. 24-2-36 should 
be engaged? 

. (d) Why were the brakesmen fitted in the new scale in 1935 
(Rs. 18-1-27) if they continued performing the same old functions of 
letter. delivery clerks under the designation of sorters? 

(e) Is the Honourable Member prepared to look into the matter and 
order the restoration of the old rates of pay and allowanoes to ex-brakes-
men, now called sorters, or order them to be placed in any of the following 
old scales:. 

Rs. 26--2-40 plus Rs. ii, or 

. Rs. 24-2-36· plu8 daily allowance? 
I •. ~  

.t·1i'ot answer to thiB qUBflti,Qn, ·M'! . answer to qllesti()n No. 36 . ."' 
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SIGNIFICANCE OF THE TERM "BONA FIDE" IN BULE 16 (8) OF STATE RAILWAJ. 
PBoVIDUT From RULBS. 

42· Qui Muhammad Ahmad Kuml: Will the Honourable the Railway 
Member be pleased to state the significance of the term "boM fid-" used 
in Rule 16 (8) of State Railway Providen.t Fund Rules? 

Tile Hoaourable Sir ThoIllU Stewart: The terlll l'arries itt; commonly 
accepted significance. 

:.\LOTlOX POH ADJOUHXMENT. 

:.\IOLESTATlOX OF AN h;DlAN GIRL AND FlRIXG ON RESCUERS BY EUROPEAN 

SOLDIERS IN MUTTRA DISTRICT. 

111'. President (The Honourable Sir Abdnr Rahim): I have received 
notice of a motion for the adjourument of the House from :\laulvi Syed 
Murtuza ~  Bahadur to this effect: 
"To ~  a defiuite matter of urgent public importance relating to the molestation 

of an lndian gi1'i by three European soldiers and opening fire on the l'B.cuers of the 
villages of Bati ~  Arhara which has resulted in the dE'.ath of a poor villager named 
Dhim Singh." 

When did this take place '! 

Jlaulvi Syed IImus. Sahib Bahadur (South Madras: ~  

It appeared in today's paper. There is a telegram from Muttra to the 
effect that a Hindu girl was molested hy three European soldiers. and 
when they began to take her ~  forcibly, they were pursued ..... 

Mr. President (The Honourable Sir Abdur Hahilll): I "'imply wanted to 
know 110"· the Honourable Member came to know <.Jf it. Is there any 
objection? 

JIr. C ••. G. Ogilvie (Defence Secretary): I have 110 more knowledge· 
of the incident. than what has appeared in the press this morning. 

Mr. President (The Honourable Sir Abdur Rahim): I do not want a 
discussion now. ·What I wanted to know was whether it was of recent 
occurrence, and if there is any objection to this motion. 

1Ir. O. JI. G. Ogilvie: My own objection is that according to the 
account it is likely to be sub judice by now. 

1Ir. President (The Honourable Sir Abdur Rahim): The motion will 
be taken up tomorrow at 4 o'clock, as today in the afternoon the demands 
for grants have to be disposed of, unless they are disposed of by 4 o'clock 
of which 1 do not see there is Ilny chan0e. 

THE RAILWAY BUDGET-LIST OF DEl\IANDS-concld. 

DDAND No. i-RAILWAY BOARD. 

Failure to completely Indianise the Ral1way Services and the Rtlilway· 
Board. 

lb. Abdul Qa1yRm (North-West Frontier Province: General): Sirr 
I beg to move.: 
"That the deJl'.and under the head 'Railway Board' be reduced by Ba. 100." 
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Sir, it has become a regular feature on the part of the ~  on 
this side of the House to urge upon the unsympathetic authorities the 
.question of Indianisation of the services, and in spite of the fact thl\t 
whenever such motiobsare brought, they are carried and Govenlment 
sustain defeats, ~  we find that, year after year, there is very little 
improvement, i.e., satisfactory or substantial improvement in the matter 
-of Indianisation. It seems that, because of the frequency of such motions. 
the authorities conc;enled ima.gine that the matter ~ not So serious. 
I submit, Sir, that this is a matter of first rate importance, and it is 
high time that the authorities gave their earnest attention· to this matter 
'and completely lndianised the services. Weare told all sorts. of things 
by the other side of the House, but I submit there is absolutely no 
moral justification for the retention of any foreign element in the railw4,Y 
sen-ices: the ~  jUl,;tification that can be founel, if one were to think 
out a justification, is that the British have conquered India, and that 
they have a right to have a lion's share of the services as a. result of 
their conqu9$t. Besides this, there is absolutely no moral justifica.tion, 
and the time has arrived when those in charge of the Railway Depa.rtment 

~  realised. that! -they shou'ld oomplet.e1!v andianisethe ra.ilway 
serVIces by stoppmg once for a.1l the recruitment of Europeans into a.ny 
branch of the service. There is no other method bv which ~ 
<lan be completely Indianised. -

Now, what is the position, Sir? If the House wilt bear with me 
I will quote some figures which I ha.ve taken from the Government repurt.. 
We find on pa.ge 84 tha.t ga.zetted officers on Sta.te-managed railways and 
officers of the corresponding ranI, on Company-managed, class I, railways 
(excluding H. E. H. the Nizam's and Jodhpur Raiiways) were as ~  

On 1st April, 1925, there were: ~  1,485; and Indians, 463· On 
3ist March, 1937, we find, in spite ofBle talk of sympathy with the 
question of Indianisa.tion, tha.t there 'were: Eurdpeans, 1,026; and ~ 

·826. In 1925, Europeans formed 71·00 per cent. on Siate-managed 
~  82-26 on Company-managed railways: in 1937,'-,,-e find that, 

~  the gazetted services of the Railway Department, 'Europeans',are 52.5.6 
m. the ~  railways, and 59·33 in the Company-managed 
t'8llways. .  . 

Now, there has been some progress in Indianisation-, but I contend 
that the progress is very slow, and that the rate at which Indianisa.tion 
is taking place is fur from satisfactory. Indianisation, to be effective, 
~ ~ ~  the top, and unless and until you ~  stop further 
nilcrliitment of Europeans to the superior railway services, and unleRs 
and until you decide that you will have no other persons as gazetted 
officers except Indians or 'people domiciled in Indj.3, this problem will 
not be solved. Now, coming to the subordinate services, here also you 
finet that the Europeaa element. is considerable. Now, I _110m talking of 
lIubordinate services on sca.les of pa.y of Ra. 250 per mensem a.nd more 
on class I railways, excluding H. E. H. Nizam's tmd .Jodhpur Railways. 
On the 1st April, 1925, there were 2,412 Europel\ns and 5,410 Indians: 
the nercent8Jte of the Europe8ns was 30·84. in 1937, we find that even 
in, the subordinate services drawing -a >8&lary of Rs. 250 and above, the 
n.umber of European,s was 1.261 while the <number c:.f IndiaDS was 6,8S()'; 
or a .percenta.ge of roughly 15·59. In the matter of . direct recruitment. 
t.Ild proll\otions we find that the· Indians, ~  ha.d a ·square -dealih 

" 
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pIr. Abdul Qaiyum·l 
spite of this talk of Indianisation. The condition. as far. as the ~ ~
ment and promotion is concerned, from the IndIan pomt of VIew, IS· 
absolutely unsatisfact.ory. . On ~ ~  ~  .there were 18 
!l.ppointments to the superior serVlces In 1936-37.; and In spite of t.he fact 
that the European elemE:llt is very considerable there, the railway autho-
rit.ies reeruited three Europeans b:y direct rl'cruitlllent. :\s far a!; the lower 
gazetbed service in lhe State Railways is coneerned, there were 32' 
promotions and of these 15 went to Europeans in 1936-37; and out of 
the remaining 17 five were promotions which fell to the share of the' 
.... nglo-Indiam, and Domiciled Europeans; this means t.hat out of 32 
promotions more than half fell to the share of the EmopeanH in lhat, 
service. 

If we take the case of the Company-managed railwa.ys in the matter 
of direct recrl.litment to the superior establishment, (·lass I, Stl"ven Euro-
peans were· recruited as against 16 Indians--giving a percentage of 30·4,. 
wlllch is a very high percentage. Tal,ing the vacancies filled up by promo-
tion in those railways in 1936-37, eight Europeans were promoted as against. 
lO Indians; and it is a very significant fact that the 10 Indians ~ 

Domiciled Europeans and Anglo-Indians. On page 83 of the Report we 
find that the la.nguage, where the Company-managed railways are 
discussed, is very apologetic and an attempt is made on the part of the 
Railway Board to whitewash this act of the Company-managed railways 
in which they have deliberately set at naught the policy of rppid Indian-
isation of the superior railway services. 

I was discussing the case of officers on State-managed r8ilways and 
officers of corresponding rank in the Company-managed railways, and 1 
said that on the 1st April, 1925, there were 1,485 Europeans as against 
463 Indians. On the 31st March, 1937,the situation had not changed 
much from the Indian point of view; there were still 1,026 Europeans 
as against 826 Indians. In 1925. the percentage of Europeans in the 
higher gazetted services was 76·23 Bnd at present, in 1937, it is 55·40-. 
'rhere is· another significant . fact which appears from this report and 
~  is this.; that ~  on the 31st March, 1936. the percentage of Europeans 
m the hIgher services was 15·15. on the 31st March. 1937. t.his· percentage 
had risen to 15·59. 

This is the position as far as the railway services are concerned ann 
it is obvious that i;be ~  important posts, the posts which mean power, 
the posts ~  enable people to make decisions on questions ~  

policy, ~  direct the policy of all these railways in India, are still 
held by Europeans and· they sit there safely entrenched. In spite of 
all this talk of Indiamsation the progress has been very very slow indeed: 

I now turn to the Railway Board. I find from this very report-
perhaps the position has become worse since then-that the Indian 
Member in charge of Communications has disappeared making room 
for the Honourable Member now in charge of that Department. This 
is al80a step in the direction of Indianisation I In the Bailwav Board 
itself we find that out of :1.9. 8 were Europeans-vide Appeitdix H; 
Vol. I of the Report of ·the Railway Board on Indian Railways for 
1936-37; of the attached' officers, four' olltof five are Europeon&. In 
the Central Standards Office. we find there is only one Indian out, of 
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eight officers. In the Central Publicity Bureau both are Europeans: in 
the Overseas Bnreull, one is Indian Ollt '.)f two. The only part of this 
,department where we have. some Indianisation is the office of the 
Controller of Rafilwav Accounts where all ~ three incumbents are 
Indians. • 

~  8ir, thi!5 po,.:itioJl \dlich I have analys,ed is. far from satisfactory. 
The tendency, with the r-pproach of FederatIon, IS to use the Centre 
~  a sort of haven of refuge for all European officers, and all th;-se 
new posts which have been created on one pretext or ~ ~  are, beIng 
handed over to the Europeans: aU the important posts are gomg to 
~  Europeans. I believe ~  'if the railway aulthorilties 'Would say 
honestlv and frankly that for a certain superior post they cannot possibly 
find ru;v Indian ~  the requisite qualifications, if It.hey can make 
that ~  with their hands on their hearts, then there "in be no 
objection to their going abroad in search of some experts; but Ilere ~  
find that in _ this country where there is such a large number of UD-
employed educated persons who are in ~  of ~  we ~  
~  in spite of the mct that Indians With the requISIte qualIficatIOns 
are present and are quite capable of fiHingthese posts, ,there is a mad 
search for recruits from abroad who are being dumped into this country, 
~  away all the jobs which should rightly go to Indians. And 
they are entrenched in positions of 'power there. from ~  it ill very 
difficult to dislodge them. 

Therp. is absolutely no necessity to advance any ~  in favour of 
Indianisation. I contend that Indianisation is the ri..ght and the necessary 
thin!\" and that no reasons are required in support of this plea for Indianisa-
tiol1. It is our right to enjoy and occupy all these services in the 
railways in thil'l conntry and the time has arrived when the Rai:way 
Authority should make a declaration that henceforth they will not recruit 
a single person from abroad and that-they will make it a point to employ 
[ndians and Indians onlv. Unless and until this is done. all this talk 
of Indianisation is ~  of no use. It is not sinCere, it is not gomg 
~ bring about any real and effective change in the position of the various 
races in the service. The Government' of India must come out with 
a clear and definite declaration in favour of lIidianisation and make :8 
solemn promise that in future they will not recruit even a single person 
from abroad-because if this is done it will be a. glaring injustice to the 
people of this country. 

It is not merely n question of arguments being advanced in favour of 
lndianisation, but jt is a. matter of sentiment as well. and I think senti-
ment counts for much more than figures: Sir, it is really a matt.er of 
ilhame Ilnd humiliation that in India all these positions of power, aU 
these import.ant gazetted posts, the key positions as it werc, should be 
occupied by people who come from a different country. It really hurts 
our national pride, it hurtR our self-respect, and we feel mortified to 
gee that while unimportant jobR which really do not mdter Ilre given 
~ Indians, the positions which really matter are kept in the hands of 
BritiRhers,and Indians,. in SIJite of their educe,tion. in spite of their 
efficiency, in spite I?f the fact that they can more than hold their ground 
against the best people from England. are relegated to subordinate 
position uI}.d ~  as he.wers of wpod and ms,,'ers of water in their 
own ·country. _ This is really :& very deplorahle-state ~ affairs.· There 

c 2 



, ~ LEG'ISLATIVE ASSEMBLl". ~  T'EB. 1938. 

~ Abdul Qlli;nml·1 

., is absolutely no justification 'for the attitude ,,-hich the Government have 
, taken lip in persistently refusing to corry into effect their oft repeated 
promises in regard to Indianisation. 

Sir, it is customary in these ('uts for the Mover to mo\'c hi!' cut ana 
then for certain other Members to st,and up either to speak, in f3\'olll' 
of the motion or against it. The Treasury Benches generallyobsene 
ailence till the very last moment, and then tl;!ey come up with their 
,facts and ~  and avoid answering certain points rnised. ~ they 
,introduce some ne\\: points knowing full well that there is ahsolutely no 
'QPportunity for tile other side to reply to thos(> ,points. I suggest, Sir. 
it would be a very proper thing if some ~ other than the Uemi'lel' 
,.an duu-ge of Communications gets up lind puts forward th", c:\!'e for Hw 
oGovenunent so that opporhmity maybe afforded to a Member on thp 
Opposition ~  to refute the poInts made by the, ~  

. Sir, I have tried in this ... ery short speech to shmv tbati-n the matter 
of 'direct recruitment a8 alao in the matter of promotions, a grave 
injustice is done to Ind,ians, and when ~ come to Company-maunged 
,ranways, we ,nnd t-hey 8rethe worst offenders .... 

Itr. ]'resident (The Honourable Sir Abdur Rahim): The Honour:lhlc· 
Member haR only two minutes more. 

Mr. Abdul Qatyam: Very weB, Sir, T shall finish within two minlltes. 

There is <;me very strong reason why these Company.managed rail· 
-Ways should be brought under State control, and it is this. In the 
Company-managed railways, we find there is less readinesll to adopt the 
principle of IndisnisaUQn, and in spite of the promises .. of the Govern-
mimt to Indianise the ,services" the Company-managed railways still 
'i1!Icruit Europeans. by direct recruitment and by promot;on to the exten,t 
¢fiO per qent. , I have ~  in s,-,pport of it. There is ~

:.JlP reason why ~ (loy,ernment should ~  a declaration th,at 
~  they ",HI. not recruit fl. single person from abl'oad. and that 
,they will· completely lndianise ~  th.e services. 

Kr. President (The Honourable Sir Abdur Rahim): Cut.motion move4: 

"That the d!'mand under thl' head 'Railway Board' he rl'duced by ~  lO(l" 

. Xaulana Zafar .Ali Khan (East Central Punjab: Muhammadan): Hir. 
I, shall take only a' few 'thiJlutes. I entirely agree with all the observa-
tions Ilwde h;V ~  friend, Mr. Abdul Qaiyum, hilt T ~  point out th!lt 
there is no getting' away from the fact ~  the Railway Department 
is a reserved depnrtment, and as long as It IS a reserved department, 
it will continue to he a bappyhunting ground for Europeans; and if the,-
frankly a?mit that they have conquered India by the sword . and ~
shall keep it. by the sword" it will be very nice, indeed, but they will 
.not do it. They want to pose as the guardians of India. Thev sav that 
~ ~  is unfit tci manage her oWn' affairs, and that. if they were not in 
IndIa, there would have been bloodshed and revolution and what not. 
,80, when we talk of !nclianisatiml, what do we mean'? We'malte speeches. 
very, . fine speeches, mileell, , but 'as long' as theSe spee6hes have not an 
'effective sanction 1:1ehtfid thein, I, ~  the satiction' of the '. sword, the 
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sanction of the right ann, the speeches .. of very little use.fiere 
is no getting away from the fact that tlmere are 60,000 British soldier&. 
a.nd bayonets in India, and as· long as they are in this country, we have-
DO right to t&1k of depriving the Britisbers of the lion's share of the 
loaf. They have a "right" to have a larger share in the superior services 
than their population basis would justify. We talk of Federation, we 
talk of a free India. When 81 ,free India. comes into existence, then and· 
then alone we will huve the right to .Indianise all the services in the 
administration, 'but as long as we are slaves, our position may be likened 
to that of the bird in the cage which has been described by the poet in 
theBe two lines: .  : 

"lIIis(i/ .'Ieil. mer; "oslliah ki 'lUi I .. d, 11I.urgl,t osir 

l.:O/,t ~ ~  ,1(mihnm khoR (i41iytin h b.'lt." 

Rendered into English. it means this: 

"1' may be likened to thl' bird in the ca·ge which I;Wttel'8.. ancJ collects a ~  twip, 
to build its nest in the cage." . 

So., Sir, our speeches haye their limitations, and:they may be likened 
to the effort,s of the bird in the cage. Free India: first, and then we 
can talk of Indianisation and other things. There are provinces which 
now ~  Prm'incial ~  Use what little power that has 
been given to you in the provinces to the best ,of your ability, fight the 

~  just a8 Pandit Pant has fought, just. fiB the Bihar 'Minister has 
fought. and then only the Britisher will how down. to· you, kn()wing fun 
weH that what little they have given you in the provinces is ~ 

to you. but directly you get into the higher sphere" then they say. "Well, 
go clown". So, this is the Railway Department; it is a reserved depart-
ment, I1S I have said already, and, therefore, do not talk of your rights 
in that department. Then, there is also the Military Department; do 
not t,alk of your rights in that department. There is llIoreover the 
Department dealing "with external affairs. and you have no right to talk 
of Indianising the services in that department either. These are things 
reserved for t.he Britishers, and as long as they hold the sword in their 
right hand. we dare not ask for anything. You can make speeches, very 
fiue speeches, you can put forward your logic; ollr friend, l\ir. Bhulabhai 
Desai. will be cheered as soon as he comes in Or when he makes a fine 
speech, but. what, can our speeches do to compel the railway authorities 
?r tIlt' F.:0rf·ign Department t.o listen to you? That is all I have to s&)' 
~ support of this cut; but for God's 'sake you must make up your 
differences. the differences between Hindus and Mussalmans. The bone 
of contention is there . 

• r. President (The Honourable Sir Abdur Rahim): The. Honou!'able 
:\Iemher had better address himself to the subject. before" the House. 

lIaulana Zafar .Ali Khan: I say that Mr. Jinnah is the man who 
can deliver tlle goods. You must have a heart to heart talk with him. 

Mr. President (The ~  Sir Abdur Rahim): The Honourable 
~  must confine himself to the motion before the House. 

lIaulaaa Zatar Ali Khaa: All right, Sir. That is all I have got to say. 
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I'Uldi\ Shambbu DayAl KiIla {VentI'al: Provinces Hindi Divisions: 
Non-Muhammadan): Sir, 1 do not ",-ish to be misunderstood ,as opposing 
this motion. In my opinion the motion and several such. of Its kind ~  
based more or less 011 a misapprehension of the basic priuC1ples uuderlymg 
the railway policy of the British in India itS u whole. The result is ~  
not only do we waste our time in echoing our grievances but also gIve 
opportunities to the communalists to spoil dIe atmosphere of the Assembly. 

'fhe position in my opinion is this and I would likt: to give to the House a 
historical perspective of the policy of what our friend;; ou this side of the 
House call Indianisation and what the Treasjlry Benches call EUl"opea.nisa-
tion of the railway services. Sir, it is not ~  to remind the 
Assembly that out of a total sum of Rs. 1,200 Cl'Ores, Us. 750 crores is 
the debt due from railways. In other words, though practically the whole 
of the debt due for other services has been wiped off or secured, the one 
due from railways has been retained and that with a purpose. It is 
?ecessary to tell the House a short history as introductory to the subject 
1D hand. In the year 1922, at the Gaya ~  of the ~  the 
Congress repudiatea the public debt of India unless it was scrutinised by 
an independent tribunal. Next year in 1923, the Congress entered the 
Legislature. It, therefore, became necessary for the Government to take 
away the railways from the control of the Assembly. The major portion 
of the British capital was ;;mnk there and it formed the bulk of the public. 
debt of India incurred for the Imperialistic domination of 
India. In the year 1924, in the March Session of the Assembly a 
Resolution was moved fO!: the separation of railway financp. from general 
finance under the pretext that it was a more convenient form of adminis-
tration and to save the Genoral Budget from what they called the violent 
fluctuations of the railwav finance. The Assembh as constituted was not 
agreeable to the proposai and the proposal was' adjourned to the Simla 
Session. In the Simla Session, there was very great opposition to the 
proposition of :'leparation and ultimately there was 8 compromise by 
which an agreed formula was drawn up, which contained besides provision 
for depreciation fund and interest on capital, also It condition of Indianisa-
tion. 

}'-'rom that day till 1929, that is, up to the time the Swurajists were in 
the Assembly, the Government complied with the agreement arrived at and 
even agreed to the appointment of an Indian to the Railway Board in the 
person of Mr. Hayman. But as soon as the Swarajists left the Assembly 
.and took to direct action outside" the Government began to consoiidate its 
power and tighten its hold on the people by not only not contributing towards 
the depreciation fund and interest but also by Europeanisation of the 
services. From 1930-34, this state of thing;; went Oil till link>; were forged 
to tighten the hold of British Imperialism on India by taking away the 
control of the railways from the people of India and the provision waR 
made in the Government of India Act, section 187. to thnt effect. Inspite 
of the Assembly then being a tame one, it could not agree to the legislation 
for the establishment of a Federal Railway Authority on the lines proposed. 
and after the enactment of the Government of India Act the Government 
reRorted to other means of effectuating their sinister pmpose, 

On the 16th .January. 1936. Sir Otto Neimever  arrived in India and thl'! 
Government was /I.hle 'to persuade him to append /I note. This was in 
April. 19Rfi. On the 5th Reph'!mber. during the oouIWof the proceedings; 
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()f the Public Accounts Committee, Mr. Satyamurti, as he himself says, 
was ca!J.ght napping by the Honourable the Finance Member and he agreed 
to the appointment of an expert to survey the financial position of the 
railways and to find out ways and means for funding the provinces in the 
manner indicated in the Niemeyer Award. Instead of one expert, three 
experts were called and they were more or less Imperial arbitrators to 
.settle the dispute. between the Government of India and the British 
financiers t,o find out the best maiUler of securing the debt of the British 
financiers due from the Government of India and which was being re-
pudiated by the Congress and, as I said, most of it i& confined to t.he 
railwavs. That was the reason why no Indian was taken" in the Com-
mittei; because by the very nature' of things, it was a confidential affair. 
"They produced a report in which four principles were laid down: (1) t.hat 
t.here was no mismanagement; (2) that the management should go to 
the companies, that is, the British financiers and thus be taken away from 
political interference; (3) that the railways should be relieved of the 
-obligation of the arrears of debt due to the depreciation fund and interest 
.on capital; and (4) there should be Europeanisation of the services and the 
key positions in the services should be in the hands of the Europeans. In 
other words, this document is a counter repudiation of the separation con-
vention, a counterblast to the Congress repudiation of the public debt. 
In t.he Simla Session of the Assembly we had a debate on the Wedgwood 
-Committee Report and I was surprised again that it was abruptly by an 
agreement adjourned /line die under a promise, entered subsequently on 
"7th October, 1937, by the Resolution on moratorium, to give some con-
tribution to the provinces. 

You will thus see, Sir, that we have practically mortgaged our future 
to the British financiers and the Army being already under the control 
()f the Crown Representative we have l.mwittingly and to our shame made 
over the control of the means of communication of the Army to the hands 
·of the Britishers, under a shady promise of help to the provinces out of 
-the income-tax receipts, with the newly created post of a British Member 
·of Communications as the managing director of the corporation of British 
financiers . 

Under the circumstances", unless we muster strongly under one banner 
and fight this British Imperalistic domination I see no use whatsoever of 
talking of Indianisation and such other useless matters. 

It may not be of interest to the Assembly to know tllat I have returned 
back to it after a lapse of full 12 years, but I find that it has become a 
'fashion now to talk all and sundry to maintain one's contact with the 
constituency, and ~  in this" state of politics, unless one wants II. 

final exit from the Legislature he has to speak. 

I, thtlrefore, sincerely apologise to you, Sir, for the little oddity that 
may have crept in during the course of my speech as I am not addicted to 
.talking loudly. It was necessary for me to speak on thi.,; subject inasmuch 
.as I was a party to the separation convention at.Simla in 1924, and it 
would be of interest to mention that we had very nearl\" staked the 
presidentship of one of your predecessors on the insistence of this condition 
.8S to ~  We are sorQ" that we have unwittingly lost OUt· case 
by agreemg to matters in advance which have throttled our future. I do 
"not know in what manner it will be possible to ensure Indianisation when 
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[Pandit Shambhu Dayal Misrtl.j 

the only matter left out il:l the settlement of liubilit'y of the ~ t«> 
the Goverwnent of India II.nd the pltl.Cing of the (:outl"Oi of l"lI.ilwaYI:l ~ 

~  of British Imperialists. 

1Ir ••. s. hey (BeraI': NOli-Muhammadan): Sir, I support the-
motion mm'ed by my friend. Mr. Abdul Qaiyum. We have listened to 
speeches from Honourable Members who hllve llpproached this question 
from different points of view and who yet callie to the same conclusion. 
My friend, Mlluluna Zafar Ali Khan, as well as my friend, Psndit Shambhu 
Dayal Misra, are agreed on one point, vis., that it is useless for us to 
move Rny cut for the Rake of Indianization, although the grounds on which 
both of them justify their conclusi'lD are like the two poles asunder. SiT. 
the question of the Indianization of the railways or for that matter of anY' 
of those services which cOntrol the destinies of tbe people of tbis country 
cannot bp satisfactorily solved unless we are masters in our own bouRe, Rnd 
in view of the tardiness with which this (Juesti£in i"S approached anil tried 
to be solved, there is bound to be some feeling of despair and despondency 
on this side of the House. 

Sir, Govenlment has never conceded one point whenever they had any 
occasion to consider tbis question. Whenever the question of Indianization 
of the services was approached by the Government either in connection 
witb the appointment of a Commission or holding Ilny other kind of 
enquiry, they never wanted to make a secret of one point. vi:::., that they 
always regarded that there is some necessity, or sOllie indispensability, of 
maintaining a certain European element in every service. On that point 
they are very strong. They have always contended that a eertain 
minimum strength of Europeans must be maintained and \\;thout that 
they do not regard that the services can ever come up to what they con-
sider to be the proper degree of efficiency. Sir, my Honourable friend, Mr. 
Abdul Qaiyum, bas tabled today a motion which is 11 sort of protest against 
that standpoint. And I want the Government to note that there is some 
difference between the way in which this demand has been urged on the 
floor of tbis House several times before and the manner and the spirit 
in which it is bping tabled today. My friend, Mr. Abdul Qaiyum. distinct-
ly wants the Government to commit itself to this principle that the services 
have to be completely Indianized, and no fraction of the services is to be· 
retained for the sake of providing for any number of EUTopeans fit all. 
That is the point of view which my friend has placed before this Hou!!9, 
hut T am sure that 8 demand Jike that will be resisted tooth and nail by 
the Members opposite. Sir. Lhere is no quel'1tion of a compromise between 
thi!! Ride and that side. Those who stand for completl' Indianization also 
stand for complete independence of this country, and those who stand for' 
a gradual process of Indianization, leaving nlways a fraction for exp:oita-
Hon by the foreigners and EJIropeans, stand for a qualified kind of indepen-
dence or II qualified kind of emancipation. The two points of view are 
absolutely different. But the point of view which my friend. Mr. Abdul 
Qaiyum, wants to press is this that the t.ime has now come for the Gov-
ernmel1t to recognize clearly that no important service can hereafter be 
!tHawed to be under the control and management of Europeans in any 
forn}. Sir. what flre the grounds, what can be the jnstification for the 
Gavernment to adopt any other view? Take the ReportA of the PubliC' 
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Servin' ('Ollllilissioll. t.he Lee Commission and other kind" of reports that 
dealt with this subject, a.nd we shull always-find that there is some 
reservation and that res6l'Vutioll is to this effect that some minimwn pro-
portion of the services lIlUSt. be preserved in the interests of E!lrOpeans. 
But. the standpoint of the people of this country is this that we have out-
grown that stage of tntelnge. we have outgrown that stage of being cared 
ror bv somebody else, and the Government must know that they have to 
deal 'with II. set of people entirely different from those with whom they-
have \;Jeen dealing ~  justification for that stage of 
tutelage for us there might have been previously, which, of course, I do not 
admit. Sir, for -1\ long time the educated classes have been content with 
t,heposition that this GoverlUnen't has to grant to us gradually -cel,'tain 
rights and it is their duty -to train peopK! in the art of administration an.d 
for them to remain here as teachers for some time to come. That ~  

however, I say, has no'w gone. The Indian ~  Congress, as also all 
t,he other public bodies have declared .their goal to be that· of complete 
independence, complete emancipation of this country from foreign domina-
tion. ~  goal is declared, then the Government either -has to 
accept that as the correct goal, or has to oppose that. There is no half-
way house between the two, in my opinion, If they accept that as the 
goal, they huve to change the entire _angle of vision from 
which they_ approached t.his-, question previously. I, therefore, 
want t.he Honourable Member in chanrge of Railways not 
toO throw at liS hereafter extracts from the Public Service Commission or 
other Commissions showing what the rate of Indiani2lation should be. The 
demand today is thllt the fmtire Indian administration Ims got to be 
-Indianized, aud the European element must be dispensed ",ith. 

1£ the Government of India work up to that policy, they have then lie) 
cont!ider what it! the period of tilUe they have got before they can fully 
work up to that solution. If the answer is that they lUean to carry out 
that policy, then t,hey have only to fix the period within which that must. 
be worked up to. It is no use telling people now that we will gradually 
work up to t.hat. That kind of vagueness cannot satisfy anybody. I there-
fore wunt, ill the first place, to bring to the notice of the Honourable Mem-
ber in ~  of. Hailways that he should appreciate eorrectly the spirit 
and the motive which lie behind the amendUlent moved by my friend, Mr. 
Abdul Qai,vulll_ Sir, is it not a matter of disgracefulness that in Illdia we 
should be discussing t.he question of "Indianisation"? Does any country 
ever discuss that? Is it, possible for ~  to imagine that in England there 
can he any question of discnssion of Anglicization of -the services there '! 
The British people have no\\' ruled over us for 150 vears alld more, and still 
the question has to be discussed on the floor of this House that the services 
should be ~  they pat,ronisingly reply, "Government 
thol'Oughly appreciate this point of yiew; Government are at one with the 
people on this point; every attempt is strenuously heing ma,ie in order to 
see ~  t.he volicy of Indianization is heing gradually carrit>d out!" Hil', 
that sort of reply we have listened to for long, hut how long are we going 
to put up with that state of affairs? I, therefore. think in ('onnection with 
the motion which my Honourable, friend, Mr. Abdul Qaiyum, has moved 
with It vie"l\-to the complete Indianiza.tion of the railway services, that 
Government should take flains to understand, from the t.ig movement that 
is ~ carried on, what they wllnt, and what are ~  forces that are work-
ing in this cOlintry during the last ten or fifteen years. 
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pI.r. M. S. Aney.] 
And what is the object for which all these sacrifices are being made in 

this country? If the Goyernment has reully understood the real signi-
ficance of all these forces up to this time, I believe they should be prepared 
by this time to consider at least the question of the Indianisation from a 
different point ''If view altogether. In order that they should consider the 
question from that point of view, it becomes necessar,v for us to bring in 
this motion every year. We know as much as my Honourable friend, 
Maulana Zafar Ali Khan, knows that. unless there is a sanction behind it, 
it is not likel:\" that our demand will be carried out. But 8 promise is now 
being held Oilt and the matter can be decided even by negotia.tion. We 
are giving YOIl an opportunity for the solution of thiR question by moving 
these motions here. Mv friend, Maulana Zafar Ali Khan. is there and my 
friend, Mr. Bhulabhai Desai, is there and the solution of the problem of 
sanction can be found in a moment if both of them realise that the 
negotiations are to end in disaster and something serious will have to be 
done later on. Our efforts for bringing about the "necessary sanction hy 
establishing the unity between different lrindsof people can"be simultane-
Qusly carried out along with the placing of a. demand before this 
House. There is nothing inconsistent in it. My friend need not be 
afraid of recording his vot.e on this motion and his eolleagues also may 
not be afraid of recording their votes ~ motion because we have 
not yet come to any understanding. If 't'Ilere is It genuine desire 
tha.t we should work together, we must begin to work together without 
any understanding and the ~  fact that we can work together like that 
will bring about an understanding that is so much desireci. If we work 
simultaneously together. it will create a spirit of rea] understanding in a 
much better way than if we go on talking of understanding and understand-
ing every day. If you talk of understanding every day, the talk will re-
IDain and the understanding will never come at all. But, if you bl11sh 
aside the consideration of understanding and come together and work 
togetner, you will find that an understanding will be created and it is 
bound to corne into existence. I am sure mv Honourable friends on the 
right will approach each other and understand each other in that way. If 

~ do so, we will bring about a sure unity amongst ourselves if not 
today then tomolTow. We can then insist upon the Government to listen 
to our demand and ten them even in the form of an ultimatum as it were-
accept thif: or be prepared. Sir. wit.h these wordR, I support the cut 
motion. 

Sir Muhammad Yamin ltban (Agra Division: Muhammadan Rural): 
Sir, I whole-heartedly support the views which ha.ve been put by Mr. 
Abdul Qaiyum so far as the policy which ought to be followed by the 
Government in respect of the Indianisation of the services is concerned. 
I wholly share his sentiments and his feelings as an Indian and I do not 
think that there will be anvbodv in India who can call himself an Indian 
who will not agree with the ~  which have been expressed by 
Mr. Abdul Qaiyum. My difficulty in supporting his motion is that I do 
not agree with the wording of it. I have been a member of the Standing 
Finance Committee for Railway!; for seyeral years which is really a Com-
mittee of the House. The policy which we have tried to impress upon the 
Railway Department has been that whenever we haye granted our sanction 
for ~  new post, we have insisted that it lllUst go to an Indian if a suit-
able Indian elln be fouud. and we have alwa:n, tried to find out at ~ next 
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meeting of the Committee whether our policy has been really followed or 
not. This policy had been going Oll for many year!> in the past. Now, as 
I snid, I do not agree with the words of the cut motion. The words are: 

'''ro discuss the failure of the authorities to cMlapietelll India1li'fl the railway .e·r· 
~ ~ .. a.nd the Railway Board." 

I do not know what the Honourable Member Uleaml by completely 
Indianising the ruilway services and the Railway Board. In what period 
does he want, the railway services to be Indiallised? If he insists on the 
fact why the ~  ~  has not been manned by Indians during the 
last two or three years, then I do not agree with him becalise his proposi-
tion is not really practical. If he had laid down -that in future the policy 
()f Indinnisation should be pursued, then I would have whole-heartedly 
supported him. The fact of the matter is that in spite of Ollr efforts to 
press the Government year after year that the Railway Board ShOllld be 
Indianised, the fact remains that the Railway Board consists of some 
specialists who must be on the Railway Board to give their advice. After 
all, t,he question of the Indiallisation was started not very long ago and 
we know that our junior Indian officers under different railway administra-
tions are finding their places all right according to their status and grades. 
In course of time, when they become senior enough, they will be able 
to take up the Membership of the Railway Board, if in the meantime the 
Railway Board is not replaced by the Federal Railway Authority. 
My experience during the last 17 years during which period I have been 
.a. Member of this Assembly has been that there has been a great deal of 
change in the personnel of the officers in the Railway Board's office 
.and it is not right and proper to say that there has been no change. There 
has been a definite policy to take at least one Indian as a Member of the 

~  Board out of fOllr. 

Prof. N. G. Ranga (Gwltur cum ~  Non-Muhammadan Rural): 
There is none now. 

Sir )(uhammad Yamin Khan: I agree that there is none now and 
1 wish to press on the Honourable Member in charge of Communications 
that the Indians do really feel that there is no Indian on the Railway 
Board at present, although, when we sanctioned another post for the Rail-
way Board in 1931, a clear understanding was given to this House that 
that, post will ulways go to an Indian. Then, later on we found that the 
Financial Commissioner was an Indian. Now, we find that there is not 
()ne single Indian on the Railway Board. This feeling ~  be in the 
Hunds of all Indians in the country as to why the old policy which was 
laid down in 1931, has been changed and why no Indian hm' found a place 
()n the Ruilway Board. 

T fi?d there are several senior officers in the Railway department, but 
no In'dmn has been appointed as an Agent till now. [suppose one Indian 
was appointed some t.ime ago as Agent of a ~  hut, he too retired. I 
-submit there are many capable senior officers who could be appointed as 
Agents in charge of railways. I think the policy ought to be that senior 
members of the staff should be given some kind of ~  and they should 
be given a chance to hold the responsible post of ~  I do not for one 
moment suggest that senior members should be superseded hY' junior mem-
bers, T do not suggest thAt an Indian, becnuse he i!' on Indian, should 
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[Sir Muhammad Yamin Khan.] 
Su,persede seDior European officers who have been long enough in the 
service. I think it. is the general policy that in the matter of selection 
grade jobs, they do not ~  go by seniority but by merit. I submit 
that if an effort is made, it will not be difficult to find Il suitable Indian to 
occupy 11 high job. I do not WUllt that any hardship should be caused to 
European members. At the same time the Government should guard 
themselves against the accusation according to an Indian proverb: 

"AndAa bante reu'r'; aUT aplle apne ko de." 

"When a blind man ~  8Wt'etS, he gives only t.o the neat'er relations." 

This should not be ~ policy of the Government in their administration 
and in the distribution of their patronage. If the jobs in the selection 
grade happen to be'monopolised only by Europeans, and if no Indian holds 
such high posts. then it certainly causes a good deal of excitement in the 
countl',v. I agree with my HonourablE: friend. ~  Alley, who laid great 
emphasis on the point: that the future policy should be tliat atLvosts should 
be occupied by Indians. That should be the 'liltimate goal.' Complete 
lndianisation ~  be aimed at within the shortest period of time. If 
Tndians' coulc1 be found in suitable numbers with the required qualifications 
to fill a certain kind of post, then'recruitment tt. sllch posts from the ranks 
of Europeans should be stopped. But I must not be understood to say 
that the present people who are in'the services should be turned out in 
'order to make room for Indians. I do not agree with my Honourable 
friend, Mr. l\bdul QaiyuTYI, when he says that. because thtlre is so much 
unemployment in the country that you should ~  out all men who are 
faithfully sen'ing already in the departments and replace them by 
Inditlns. If he means that all the Europeans who arc flenior should be 
replaeed by Indians, I do nol agree ",'ith him. If he means that young' 
people with the requisite qualifications should in future he recruited, to the 
bottom of the service, I whole-heartedly agree with Mm. Indian raih"ays 
ought to be reserved for Indians and in excE'ptional ('ases ~  should' 
Europeans be recruited. I submit that is the p()licy which I. always 
adV'ocated iIi the past. I hope the Ht)DolJrable Member in charge of the 
Department will not disagree with me on this point, With these remarks, 
1 submit that although I am sorry I cannot support. the wording of the cut 
motion, and thus censure the Government, :yet I slipport the spirit which 
underlies the cut motion. 

Sir Abd.1Il Hau. Ghuzuvi tDacca clun ,MYlllensingh: Muhammada.n. 
Rural): Mr. l>resident, I do not agree wit.h my Leader .. 

Sir Muhammad Yamin Khan: l\-Ia'y J just explain, Sir, that the views 
which I expressed are my personal views. 

SIr Abdul Balim Ghumavi: We are not here to quarrel about, the 
wording. My Honourable friend, Mr. Abdul Qaiyurtl, belongs to the 
Congress Party and naturally he wunti! the wholE' of the railways and the 
Railway Board to be Indianisecl. I want Indianisation gradually. That 
is the difference. Rut, Sir, what is the position today? Is the Railway 
Board being gradually Indianised? Far from it. ThE' Government are not, 
doing that. That is the trouble. When Sir George Rlliny came before-
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this HOllse for the sanction of au additiohnl ~  post:ontbeRail-
WU," BOilrct, he gave us distinctly to understand ~  this additi<lpal ~

her of the Hailway Board would be an Indian. It Wll8 only on tHat under-
taking that we sunctioned the post oian additionul Member. What do 
we fiud today;) Instead of Indinnisation, it is Britishisution. That is the 
policy that the (iO\'ermuent arl? pur:-;uing. Nota Ringle Agent is an Indian 
thl"Olighout tlle (·utire railway t;ystem in India. Then' was one formerly. 
Bllt he retired long ago. When an Indian i% ahout to retir€' on pem;ion, 
.whel! there are jllt;ill few mohthH llIore· for hi;; ret.h·ement., 'SHch An Indian 
is ,appointed af; Agellt. This is mer€'ly to demonstrat.e the incompetency 
·of the 1ndian be(mll8e he. eHlmot possibly justif:v hit:.. appointment. 
CR.nnot he, expectec1 either t.o lay dOWll any polit..'Y or ·do something Rtriking 
within "ueh 11 shurt period as Ii fel\" months. Sir, during the discussion on the 
Railway Budget j;1l 1936-;'W in the Council of StM;e. the Honourable Mem-
_001'. in ~~ of Haihvays mnde the ~ stat.ement which appears OIl 
page' BU of the Counyil of State Deba.tes, YoL 1. elated 20th Februat;9\ 
1936 : Referring to the que&tion put by a Memher as ·to ~  there was 
no Indian Agent Oil ~  State railwAY. he stated: 

"The Honourahle Mf'mher is 110 d"ubt awnrf' that one hdian Agent has only ~  
.retired. " . 

I Illay 'say that was Mr. 8!ngh of the E. B. Uailway. The Honour-
able the Railway Member went on to add.: 

"Another Indian Agi'l1t 'wo,dd no dOlibt be appointed as soon as a vacancy occars, 
for which the most suitable selection would be that of an Indian officer." 

I want the Honourable Meniber ~ Railways and Conununications to 
take note of this statement made by ~ predecessor in the Cou.ncil of 
State. Let him now appoint an Indian. llS Agent. There are three 
vacuncies shortly coming in. Sir, 1 underl:itand that the Agent of the 
Eastern Bengal Railway is retiring in January, 1939; I also understand. 
that the Agent of the East Indian Railway is going on long leave. I am 
also told that Sir Gutlu;e Russell is going on long leanl and the Agent of 
the G. I. P. Railway will officiate for him. There.fore, I say that 
three nlCancies are shor,tly falling vaaant, and the Communications Mem-
ber hUR to implement the undertaking given by his predecessor in the 
Council of State. We are told, Sir, that efficient Indmn.ofticel'$ are not 
available and therefore there is ~  in giving these Appointments to 
Indians. When efficient Indian OftiQel'8· areav,Mlable, the ~  is ,that 
there can be no supersession, although day in and day Ollt we find 
~  to be the order of the day. I will not. give specific instances 
of which there is plenty where there has been supersession. They Bay 
that efficiency is the first test and therefore 1111 efficient officer alwaVR 
supersedes scmebody else. But in the case of Indian officers the plea "is 

~  hrought forward that there can be no supersession. Not so in the 
case of Europeans; they supersede and I can quote definite instance where 
supersession has been going on from year's end to :vear'$ end. I can quote 
chapter and verse to show that even in t,he Rail"u.v Board there is 
supersession. Therefore, Sir, I welcome this motion ,,·hich has given me 
an opportunity of bringing forward before the House this point of view that 
~  is no Indian AgeQ.t now and there are tl1ese three vacancies in front 
of us. 'We hope and trust that the Communications Member will take 
llOteo'f this' and will appoint, if .not thrE'€, Indians ir. the' three vacancies. 
at any ratE' n.s many ashe can. 
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Several Honourable ~  The question may now be_ put. 

Mr. President (The Honourable Sir Abdur Rahim): The question ~  

"That the question may now be put." 

The motion was adopted. 

The Honourable Sir Thomas Stewan (Member for Railwa-ys and COIll-
munications): Sir, as all Honourable Members are aware because of the 
fact that this question has been debated so often on the :floor of this House. 
the policy of the Government of India in respect of Indianisation was that 
which was adopted in 1925·26. That policy was that recruitment for the-
future should be 3S regards 75 per eent. lndiau and as regtlrds 25 per eellt. 
non·lndian. I do not know whether-anyone cares to dispute that so far 
as that policy is coneerned it has been faithfully followed. (Several Honou1'-
able Member8: "No. ") You can study the statistics that are given in our 
report and if you want more figures you can have them. In N24·25 , there-
were 320 superior Indian officers; in 1986-37, this was increased to 510,-
an increase ot 190. Simultaneously, there had been a decrease of ~  

European officers. During the seven years ending the 31st March, 1937. 
recruitment to the superior services was 157 officers of whom 38 were 
Europeans and 119 Indians, the percentage of Europeans and Indians being 
24'2 and 75'S respectively. I could go on quoting figures quite a long while 
but I do realise that there is nothing to be gained by it, beca\;.c;e after all the 
Mover of this motion, though he himself quoted figures, relied to a much 
greater extent on sentiment, and figures are of little avail against that. But 
he urged that reeruitment should be as to 100 per cent. Indians. ~  _ ill 
view of the fact -that the finnual recruitment of Europeans is something tiki:: 
three per year to the superior service, I do not think that he would be con-
tent with these extra three posts. It was quite evident fr01l1 what he said 
that he was not interested in recruitment ut all unless lw believed that 
direct recruitment was being made to the higher posts of the service whieh, 
of course, it is not. So r-eally what he :was after waf; un immediatt, 
demotion of so many European officers who are at the head of the sen-ice 
and thpir replacement immediately 'by Indian officers. 

1Ir. JI. S. Aney: No; that W1\S not the position. 

The Hououable Sir 'l'homas Stewart: That was my deduction frOlt. 
what the Honourable the Mover said. Now, Sir, it is, if you like, an 
accident of the history of railways in India that there are at the top at the 
present moment a' preponderance of European officers. The fact is that in 
the early days and until comparatively recently European officers were the 
onl;\' officers who were then qualified for railway work, but that situation is 
changing and changing rapidly. We all very readily admit it and We wel-
come it. But at the same time it must be realised that this position 
results from the history of the railway services in India. That being the 
case, is it seriously proposed that there Rhould be undertaken some process 
that will involve the repudiation of theel:plicit or the implicit terms of the 
contracts of those officers who are now serying in the higher. posts in the 

~ railways? I should be very-reluctant to believe that any serious 
proposition is .pu't _ forward from any part of the House which would be 
equivalent to the expropriation of thf> rights of those .officers.I am entirely 
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in agreement with Sir Muhammad Yamin Khan in his view that when 
appointments have to be made, the claims of any Indian officers with the 
requisite qualifications should be considered; and indeed that is the practice 
and has been the practice in toe Railway Department for many years. He 
has asked that the Indian officers who are rising in the service and who 
are potential incumbents of the higher posts should be given opportunities 
for training in the higher branches of administration. That, I claim, is 
being done; at the present time half of ollr administrative officers in the 
Railway Board are Indians. 

As regards the claim of Indians to beeollle Agents of raiiways I am going 
to make no such admission, as Sir Abdul Hahm Ghuzn8vi has claimed, 
was made' in. the past by my predecessor, Sir Muhammad. Zafrullah Khan. 
I do not place the same interpretation on Sir Muhammad Zairullah Khs.n's 
words as the Honourable Member has done. But I say nevertheless, that, 
in making any appointment of Agent or any other higher administrative 
post, should there be an Indian who has the necessary qualifications, then 
his claims will be considered equa.lly with those of any other, but I do not 
agree to any policy which will mean that non-Indian officers are automati-
cally to be excluded from consideration ~ any pos'js in future: that is a 
. position to which I shall never agree. 

Sir Jluh&IDmad, Yamin Bhan: If there are two officers, olle Indiun alld 
one non-Indian, preference should be given to the Indian. 

The Honourable Sir Thomas Stewart: I Illean nothing of the sort: I 
mean, Sir, that a judgment will be taken as to who is the better suited for 
the job. I cannot conceive of a situation arising in which the claims of two 
officers will be so evenly  balanced, and to Il)ake any such statement would 
only create embarrassment for t11e Honourable Member and for myself iP 
future. But my position is perfectly clear: there is no discrimination, there 
has been no discrimination in the past (Interruption), and the-re will be no 
discrimination in the future either against Indians or against Europeans. 

Jlaulana Bhaukat Ali (Cities of the United Provinces: Muhammadan 
Urban): May I ask the Honourable Member how he can justify freflh 
recruitment of even the 25 per cent. from out.side at the expense of Indians ~ 
What necessity is there to get men from outside, a.bsolutely raW, and ~ 

them-who after a. time would go. back to their own country and leave India 
absolutely bankrupt? ; I should like to hear from the Honourable Member 
the justification for raw recruitment from outside. 

~  Honourable Sir Thomas Stewart: That was a deliberately tul;:en 
~  of the Government of India in 1925 as a result of the investigations 
mto the structure of the services by the Lee Commission. It was after an 
examination of the recommendations of that Committee that this decision 
was taken. 

Mr: PresideJit (The Honourable Sir Abdur Rahim): The qllestion is: 

"That the demand ullder the head 'R.ailway ~  be. reduc:ed b,. ~ 100." 

The motion was adopted. 
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DBNAND No. la-OPEN LINB WQRKS. 

The lIoneurable Sir ThomasSt.ewart: Sir, I mov.e: 
"That a dUro not eXCl>eding RII. 18,B3.70,oOl:. he granted to the Govel'IIOl' (knel"ll! 

in Council to defray the ch!\.l'ges which w-il\ <-'Orau ill courIDe of payn:..,nt during tho.· 
year ."lIdmg Ihe 31st day of }1al'ch, .!939, in ~  of 'Open Li.nl" .Works'''· 

Mr. Presidf}nt. (The ~  Sir Abdur Rahim): 'Motiun ~  

. ·'That. a snm not exceeding Rs. 8,83,70,000, be granted to the Gowrooi' qelU'I'al 
In ('oullc,1 to dpfray tht' ~  which will comp in coui'se of payrr.ent during tlr" 
year t'udmg thp 31st day of March, 1939, in respect of :Open ,Line WOl'ks'''' 

"'I an'll/act'u1'f! 0/ Locomotives in India. 
Kr. E •. Santhanam (Tanjore (,lUll Trichinopol;v: Kon-MuhammRdan 

Rural): 'SIr, I beg to move: 

"That the demand Under th .. hl,.id 'Open LuI<' Worh' be I'educed hy Rs. 100." 

I am making thismotiqn to discuss the ~  of the manufacture of 
~  in India. I am fully aware that this question has been re-

peatedly discussed in this Assembly. It was also discussed last year under 
a cut motion. I hope, Sir, that I sh!loll not, repeat.. the arguments already 
advanced. J also hope to take a new line and throw fresh light on .the 
situation, and, if the Benches opposite are open to conviction, to convince 
them that the time has come when this question ought to be seriously 
tackled. If you take the proceedings of the meetings of the Standing 
Finance Committee for Railways on the 20th and 21st DeceMber, 1987, you 
find: 

~  ~  of ahout 17. per cent. ~  the ~  Itmount ~  ~  by til(> 
Committee In thIs. ~  owmg to tht' IDcl'ense III ,market prICe was viewed' by lOme 
of! the members with ~~  ~ ~  and they l'3ised the question whether, in view of 
:the ~ .!llarket. ~  lt did not peCOlne iro.pel·ative for Government to reconsider 
tre ~ ~ ~  of tlil'" re.C?mIUelldation made by ,the LegislatiVE' Asserr.bly ill their last 
bel hI SessIOn regardln!t the manufall,ure of locomotives in India." 

'The ~ fQ,J;this ~  'is to be fOlind on page 10. You 
will, find that when the proposals were first presented to the Standing 
Finance Committ.ee', 10 XD engines for the Madras and Southern Mahratta 
Railway were said to cost about Rs. 13 lakhs. but when. the proposal came 
.agam in'December last. the cost ~ ~ Rs. 17 18,khs.8imil&rly fer 16 
Tank engines for the Southern IndIa RaIlway the cost rose from Rs. 8 to 
Bos.. 1B lakhs. Similarly, for other locomotives. That is to say there was 
50 percent increase in the cost of the locomotives, and the Fmancial Com-
missioner tQ!.d us that the orders would npt even be properly executed. We 
find confirmation of this on page 67 Qf the Railway ;Board's Report. Loco-
motives ordered out were q3 broad-gauge and, 47 metre-gauge: but the 
numbers of locomotives actually pllJ.ced on the line were only 16 and 21 
respectively. Therefore, some of the ~  of the Standing Finance 
Committee have put on record that the questIon of the manufacture of loco-
motives must be immediately considered. Before I come to esta.blish that 
loeomotives can be manufactured and ought to be manufactured in India. 
I shall take the arugments of Government for opposing this proposition last 
year. I shall not take ~  time. of the House by quoting ~  ~  
in short their aI.'gument IS conta.lIIoed:oo page 1035 of the ~~ ~ s ~
lative Assemblv Debates, Volume n. The Member then in charge of 
Railways, Bir Muhammad Zafr\llla.hKhan said:' ' 

~ maU.er has heen very thoroughly gone into;: L."v.e detoailir in ~  ;!lpeech 
in 193.5. I shall nnt weary the House with thl'sf! dl'tails again, but the result was 
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:that ~ ther ... was a demand on the avemge of at least 200 locomotives every year, 
.a . completely equipped factory could not be put up, and Government would continu(\ 
to 'lose heavily on' it if the ·mmimum demand could not be guar&nteed. An experi-
ment could be started on the basis of a demand of, from SO. to 60, locomotives a year, 
the scope of which.:ould subsequently be expanded if the demand increased, but e'l"'en 
that limited demand could not be guaranteed by the railways." 

The argument shortly was that for a fully equipped locomotive factory 
'200 locomotives are necessary, and there is no such demand from Indian 
railways, and such.8 demand is not likely to arise in future, and therefore 
the locomotive factory oould not be set up. I shall subsequently show you 
from extracts from British milwaYB that this demand for 200 locomotives 
is excessive. Many of the British companies which are haviilg locomotive 
workshops are not producing 200 locomotives: only the biggest locomotive 
workshop in Great Britain is producing this 200. But assuming that 200 
locomotives are necessary for the efficient running of a workshop, what are 
the needs of Inl:l:ia;p railways? I aJJl giving you facts from the published. 
Report for 1936-37. The number of engines on line at ~  ~ of 198.6-37 
~  as follows: 

For class I Railways-

Broad-gauge 

M-etre-gauge 

'Otlher gaugeeand other classes of RailwaYIl 

5,331 

2,654 

SiS 

8,863 engines. 

The. life of a locomotive is said to be from 30/40 years, and the Indian 
'railways have taken it. for granted that the age of a locomotive is 35 yelll'll. 
It is a simple arithmetical calculation. "Ve have a total of 8,863 locomo-
tives. The average life of a locomotive is 35 yean and therefore what is the 
normal need in a year? It is, I think-Dr. Sir Ziauddin Ahmad may check 
this calculation if he is preRent-253 locomotives a year, if the railways are 
'to be normally replenished. I shall -come to the extraordinary circumstances 
under which our actual orders for the last two or three years haye been 
much less than this number. I sa,-that if our railways are worked nor-
mally we sllould require 253 ~  a, ;vear. ·There is one othtlr 
factor which is even more important, of which I am afraid Sir Muhammad 
'Zafrullah was not aware or forgot to consider, and that is that though each 
locomotive has a life of 35 years, its boiler has to be replaced within 
between ]5 to 20 years that is to say, in addition to 253 10(,0-

motives, you want at 1east 250 boilers also in order to enable the locomotives 
to run. So, 253 locomotives and 253 additional boilers are the normal 
annual requirements of Indian railways. You may ask why for the present 
year the orders are much less. The reason is to be found .at page tr1 of 
the Report where it says: 
"On t·he hroad gaugE' 107 ~  were scrappl'd during thE' year, of which 16 

were replacl'd so that the number of locomotives 011 31st March, 1937, was 91 le'8 
than at, the beginning of the year." 

Between ]925 ,and 1931 they pUl"chased too many locomotives because 
they had plenty of money: they wasted their money in purchasing too 
many locomotives and when the depression came they found they had to' 
l"etrench; they found that the locomotives were not properly utilised and 
that there were too many ~  remaining' idle in the sheds : 
that the trains could be speeded up and so many other t,hings. The Rail-
way Board took up . all these questions and they reduced the Dumber of 
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locomotives; they utilised the engines better, they reduced the number' 
waiting at the workshop; and, therefore, for the last four or five 
years they have been working under abnormal conditions, so much so 
that, they have been I'crRpping more locomotives than substituting them., 
As' a consequence ~ have had to place orders only for 40 or 50 
loC9Iuotives. But these things l:anlust only for. a short time-:-they are_ 
temporary conditions. You will find that though only 57 locomotives have· 
been ordered' for 1938-39. 162 boilers have had. to be replaced, because 
though you may retrench in the number of locomotives, ;vou cannot. 
get on Without replacing the boilers of the locomotives, and, therefore, 
there can be no reduction in the number of boilers-required. After five-
or six years when this process of retrenchment has_ gone on you will 
have to buy the necessary normal quota. By the process of not replac-
ing the locomotives scrapped the average age et the engines is being 
increased. AU who are acquainted with the railways' will know what this 
means. If you postpone purchases today, you will halVe to buy more' 
than the average number afterwards. If you buy 50 now, instead' of 253, 
you have to bu)' 300 or more later on; and, therefore, even if' you start 
a locomotive II\anufacturing workshop today, it will  taRe five or six ;vears. 
or even ten years to become complete and to enable it to make 150 or' 
200 locomotives. By the time the worksh@p -is neady, you will be 
requiring much more than the 200 locomotives' which Sir Muhammad 
Zafrullah said would be necessarv for starting locomotive manufacture._ 
Not ; only this, but 200 boilers also at least' will-be required per year:, 
(Interruption.) My friend says "What a-liout' new lines?" r am talking 
only of the existing lines and not of any new adaitions that may be., 
made. 

Now, I shall tell you what is happening iii. We British ~  . 

Kr. PreSident (The Honourable Sir Abdur ~  The EWnourable 
::\Ielllber can resume his speech after luncn-. 

The A.ssembly then adjourned for Lunch: tnr Hall Past llwo of the 
Clock, 

The Assembly re-asembled after Lunch at Hal! Past Two of the Clock,. 
MI'. Deputy President (Mr. Akhil Chandra Datta) in the Chair. 

Kr. It. SaD • .,,&1D: Sir, in my speech this morning r ma.de out that 
the normal requirement of the Indian railways is in the neighbourhood of 
250 locomotives and an additional 250 boilers per vear. Even anowin'" 
for certain improvements in speed, size, etc., of ~ engines, I am ~ 
that it cannot be disputed that the nOl"m81 requirements are well above, 
200 locomotives and also additionally 200 boilers per year. If you wiil 
look at the Railwa;v Board's Report for 1936-37, you will find on page 69 
a graphic representation of what I have said'. In the year ~  for' 

~  they have bought in the neighbourhood of 130 broad gauge 
?DgInes and 110 metre gauge engines. They went on buying many more 
m 1929:80, and afterwards they reduced and finally stopped-purchasing 
the engmes for 3 Jean. As I have _ already said' they have been getting 
very few now, ann ~  have also actually been scrapping their engines,. 
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This improvement might go on for the next three or four years, but. t.hey 
will again have to go in for mOl'e engines in a few years. Some of the 
engines are beginning to get over-aged; and the position is 1'8pidly deterio-
rating, and therefore, we shall soon be coming to the stage of normal 
requirements' requiring more than 200 locomotives and 200 boilers per 
vear. They will have to buy roOl'e in a short time, because they cannot 
~  it, and, tberefore, we should get ready for that eventuality. 

Then, Sir, I want to make out faat the requirement of 200 locomo-
tives is an extravagant requirement. which does not happen.in other parts 
of the world. I have ta,ken an extTact from a book which deals with the 
railwavs of the world,-it is written bv Ernest Protheroe,-and it. says 
this: . ~ 

"All the principal companies (British), and not a few of the smaller, ones, con· 
struct their own locomotives, carriages and wagons, and most of the remainder 'at 
least effect repairs Ilnd renewals, in their own workshops." 

Then I 11ake the biggest railway workshop in Great Britain, and ,this 
is what it says: 

"The London and Norlh Western' Railwav Lo'romo'tive Works at Crewe are the 
largest in the Kingdom. The ground upon which the Worn atand is about 1t mile. 
long and its area is 137 acres, of which 45 are covered in. In this huge inaustrial 
hive err,pJoyment is given to about 10,000 men, to whom may he added over 700 
drivers, firemen and others at the steam sheds at Crewe Station, which is the most 
importaut junction on the London and N orlh Western system." 

This workshop is turning out about 200 locomotives a year. 

Now, I shall give the House the size of the London and North 
Western Railway: 

"The total !t'llgth of line owned lIy th .. company is 1;737 miles. to which must be 
added line.s partly owned, leased or l'ented. or worked, making a total of 1,966 miles." 

Now, .Sir, if .you will please look at our Report, you will find that 
all. the railway ~  . ~ the A. B. Railway, have got more than thia 
lIU!eage, and stIll thIS raIlway has got the biggest workshop. If you 
build a workshop as big as the workshop of the London and North 
Western Railway, it ~ give us jU!;t half of our requirements and 

~  we shall reqUIre two workshops of that size to answer our 
reqUIrements. In fact, there is room for a first class workshop for the 
broad gauge and. a first ~ ~ ~  for the metre gauge railways and 
therefore there IS no POInt In sayIng that there are not enough orders 
even to keep one workshop going. 

Again, I shall take the other point,--can we manufacture Lhese 
IOQomotives in our workshops? Is there sufficient technical knowled'oe or 
ability in this country'? As a matter of fact. there is a locomotive :ork-
shop in Ajmer. The B., B. and C. I. Railway own a workshop in Ajmer 
but ctuiously enough no detailed report is given in this volume about ~ 
work done there. This year actUally a proposal was put forward' to 
manufacture 12 tank engines in that workshop, and then the question 
arose why were not all metre gauge locomotives manufactured in that work-
shop? We were told that there ~ an Act of Parliament which prevents 
the Ajmer workshop from manufacturing M. G. engines, and when the 
iniquity of this Act was pointed out, the, Chai.rn:l.QIl.·. of the Railwav 
SthI!ding Finance Committee, Mr. Staig, kindly unaertook to see fha"t 
this Act was repealed. 'I do' not' know at what str.ge· that attempt to 
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repeal his Act is in process, but as a matter of, fact we have a workshop, 
and we have a.}.so all the equipment necessary to manufacture metre 
gauge locomotive engines, but the Company is prevented from supplying 
metre gauge locomotives to other M. G. railways like the S. I. R. in the 
South. This workshop at Ajmer can undertake the work of M .. G. loco-
motives, and the Railway Board can certainly make a beginning. They 
will ~  to build only a broad gauge workshop, and there is enough scope 
for such a workshop also. 

ThEm, Sir, a locomotive workshop means a vast scope for improving 
()ur technica.l knowledge and equipment. It is stated in this book: 
"The huilding of a locomotive involves a great number of highly iuteresting opera· 

tions calling for the use of wonderful labour·saving machines" 

-and in this one workshop at least 10,000 people are employed. That 
means, if you build a workshop of almost the same size as that of the 
London and North Western Railway, you will be finding employment for 
10,000 people, and some of them will be aMe to master the highly CGm-
plicated machines. Is it not necessary that our people should be equipped 
with all this knowledge and technical skill? I daresay the Railway Board 
will say it is necessary, but why are they not building a workshop of 
that kind in this  country? As I have shown, considerations of economy 
need not stand in the way. It is bound to prove an economical pro-
position if. 200 locomotives are to be manufactured in India. Even if 
the Government have to grant a subsidy if there is a small deficit, still 
it would be worth paying for the technical skill and knowledge we shall 
bE' acquiring. Again, for Indian defence a. locomotive factory will be of 
very great assistance. If tomorrow communications are cut off in the 
Mediterranean, there are no locomotive factories in the East unless you 
go to Japan. The working of all the railways in India will be dis-
located, 88 also those in Ceylon, Burma Dutch Indies, etc. Therefore 
:at least in the interest of Imperial considerations it is highly necessary 
:that we should establish suitable railway workshops in this country .  .  . 

][1'. Deputy PresidaDt (Mr. Akhil'Chandra Datta): The Honourable 
Member has got only two ~  more. 

1Ir. K. Santhana.m: Very well, Sir, I shall finish within these two 
minutes. I hope I have made my point. In fact, I had prepared my case 
for a longer speech but I have to cut short my remarks for want of time. 
As I have proved, there can be no foundation for the argument that there 
will not be enough scope for these workshops. I suggest that there is 
(lonsiderable scope for two workshops of the size of the London and 
North Western Railway workshops, for, as my friends ha.ve worked out 
ihe figures, I find that the number of locomotives purchased from 1926 
up to date is in the neighbourhood of 120 on the average, though, as I 
nave shown, for the last few years owing to exceptional reasons the 
orders have been scanty. Therefore, I hope I have conclusively estab-
1ished a case for the manufacture of locomotives in India, and t appeal 
it) the Government Benches that on this tlccasion they should not resist 
public opinion but meet our request. • 

. Jrr. Deputy PreIldent (Mr. Akhil Chandra Datta): Cut ~  moved: 

'''That t·he demand under the head. 'Open Line Works' be reduced by Re. 100." 
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Mr. J. D. Boyle (Bombay: European): Sir, I realise that '1 am 
intervening in a debate which has been in progreBB intermittently for a 
number of vears and which has been characterised in the past by a 
certain acidity of expression, Now, Sir, in my humble opinion, there 
is no reason . either for the length or the acidity, It is surely a 
perfectly straight commercial question-is it possible to manufacture on a 
paving basis locomotives in this country or not? If it is, then by all means 
let' us open the question and examine it again immediately. If not, then 
I say that no question of prestige or deB'ire for national self-sufficienc,v 
should allow us to be drawn into an industry which can only involve us in 
a loss. I realise that mv friends on my right are bound by the terms of 
the cut motion to confin; themselves to the actual question of locomotives 
but I would suggest that behind their req'.lest lies the desire to censure 
Govemment not only over this question of locomotlives but on the general 
question of industrial development and expansion in the country. 

Mr. K. Santhanam: I have not touched that point. 

Mr. J. D. Boyle: Now, Sir, on this question of industrial development; 
and expansion in this country there is this cry which has been ra'ised for 
some considerable time that nothing is being done, I ask Honourable 
Members to read the editorial which appeared in the last issue but one of 
Indian Finance, in which it was made clear that in all the major 
industries that have been undertaken in India today, the position is 
'extremely good. I need not press this point further but I would give a few 
figures to illustrate my point. India produces SO to 85 per cent. of her 
cloth requirements. From a position 'in which she was SO per cent. 
dependent on foreign sugar, she is now threatened with over-production. 
She produces 90 per cent. of her paper requirements and, even if you leave 
aside new developments, you find that in the matter of steel, Tatas are 
covering 90 per cent. of her requirements. Now, this argument may be 
going somewhat off the actual question of locomotives but I do not think 
it is. I could mention some others. 

Mr. Bhulabhai J. Desai (Bombay 
madan Rural): Cement, for instance. 

Northern Division: 'Non-Muham-
Thanks to the acidity. 

~  J. ~  Boyle:. ~  that does not alte.r my argument in any way. The 
fact IS that m my opmIOn a great part of thIS demand lies in the question of 
prestige. It 'is not a strictly commercial issue, on the basis of which this 
question is being examined. As far as the actual manufacture of loco-
~  is concerned, the railway administration have gone into the ques-
tIOn of the manufacture of locomotives in railway workshops and I think 
there are no grounds for doubting the fact that the railway workshops as 
they eX'ist today are incapable of manufacturing them. That may be the 
fault of the past but we are speaking of the present. That will require 
new, workshops. (Interruption.) T .. et me develop my argl:rnent. You will 
have your chance in a moment. As to private ownership or private enter-
prise to build locomotives, there is no doubt that despite the figures given 
by my friend, Mr, Santhana.m, the demand for locomotives in this country 
is not only small but, what is far more «langerou!! from a private ~ 
point of  view, fluctuating. He quoted the mileage of the London and 
~  'Vestern Railway as opposed to the mileage, of ra.ilways in this 
rmuntry but that is not the point,. The point is the amount of traffic that 
i!': carried over those lines. You may have a thousand miles of line but 
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H only; one train passes. ~ it, it does. not. ~ the same nmnbe.r of 
IGoomotives as a 500 mIles lme over which 50 trams pass every day. I 
think that argument does not carry much weight. 

There is no doubt at all that if private enterprise was to undertake the 
manufacture of locomotives it would require heavy protectiion or some 
form of subsidy and the Indian Ta.riff Commission of 1924 definitely found 
themselves unable to recommend the grant of any such protection. In 
iact, it would have been impossible for them to do so and still keep witW,n 
the main principles of tbe Indian Fiscal Commission report on which we 
are all agreed. Even in the case of the manufacture of individual parts 'Jf 
alooomotive, namely, the bailer, it has been suggested several times that 
if we could not manufacture whole locomotives in India at any rat.e boilers 
might be made.. 

Now, boilEn's are made of a special kind of ~  as any engineer will 
t.ell you. and it is impossible for that stefl to be produced in India at this 
moment. Even Messrs. Tatas, with all the improvements that they have 
made and the expansion that they have made, would be unable. to produce 
that material. To the extent of'something like 90 per cent. of the material 
that will ,be used in the manufacture of boilers, the material would have to 
he imported :from abroad· That wo1:lld, .. therefore, completely knock out 
ii.he argUment of self-sufficiency in bldia and· the workshops would be in 
. ·t.he IflRtUl'e of an assembling shop and not a manumeturing plant. I think. I 
have dealt' 'With the inctividual· point raised but I would urge before I sit 
down that Honourable ,Members when they make this demand should 
confine themselves to the commercial issue only. If there is a commercial 
,case, that is one thing. If there is no commercial case, then I do not 
.t.hinkthere is a case for pressing the matter further. Every country in 
Europe and 'indeed in the world isshawing on its. faoe the pains of economic 
nationalism. ·.Those pains are not clear ~  the face of India and it is up to 
us to see that they do .not appear. 

Lieut.-Colonel Sir Jlenry Gidney (Nominated Non·Official): Sir, I 
listened very attentively to the speech on .the ~  th,at has· b(len 'nlOved 
hy my friend, Mr. Santhanam, ~  also to the speech that has been just 
delivered by Mr. Boyle. This subject has been before the House on many 
previous occasions and each time I took part in the debate.; &t!tlY,hecause 
1 whole-heartedly support it and secondly, because I think the time has 
corne, -indeed has long past, when India should be allowed to develop her 
~  ~  ~ be in a position to be self-sufficient and self-supporting 
lD all be.r. mdustnes. When that wonderful day comes, when India will 

~ dominion status, we want to be in a poB'ition to supply all aUf needs. 
particularly the needs of our vast system of railway administration. of the 
value of about 800 crares. .' 

When this subjeet was discussed on the floor of the House last year the 
~  the Eailway Member ~  it was an uneconomic ~ ~ for 

IndJa to ~  ~ own ~  and he persuaded me he was right. 
But as I hstened to my friend, Mr. Bant-hanam, and the teUing figures he 
gave to the House, he has converted me to his beliefs and demands. His 
figures appear very convincing that India can manufacture her own loco-
motives-at .least--should be given a chance to do so. My friend, Mr. 
Bovle: has lust ~ ~  ~ the business and practical aspects of manu-
factunng locomotIves 10 thiS country, and detailed the difficultv indeed . . , 
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"the impossibility, o.winE to inferior steel, Qf·making hQilers in this ~  

We are here discussing locomotives as a whole, not boilers as a part. We 
have no desire to emulate what has been done in the, past and is being dQne 
"today at Ajmer where they assemble parts of metre gauge engines and plaoo 
them out on the rlill. That is only piece-meal construction or rather 
assemblage of ·parts. 

Today we want this House, .in no uncertain terms, to resoh'e that. the 
time has come when India must be allowed to make her own locomotlves. 
'Sir we nave read a lot about an excess Qf locpmQtives in recent reports-
'the' Pope Report. the-report on. job analysis. the report on ~  
of . parts, and last, but nDt least, the Wedge wood Report: whlCh admlts 
that as far as locomotives are concerned railways have, in the past, been 
run Qn lines of extreme extravagance. The G. I.P. Administration bOfWJta 
of the fact that it· has reduced its loeomotives by nearly four hundred and 
15ays that it has· economised tremendously in consequence.-forgetting. 
which the Wedgewood Report also did. 'that paucity of engines on the 
East Indian Railwav was, in a measure, responsible for that terrible tra-
gedy, the Bihta acdident. What are the fact-s? Th.e Jha Jha locomotive 
"Workshop was deficient in engines bythirt:v4hree and a third per cent. and 
"all ~  bad to. be sent to l\'or"kthe wrong train,-and the 
House knows the fate of that train. Of course, I,know that this matter is 
lrUb-judioe which precludes me from saying anything more. The practical 
question is; will our railways, need annually a sufficient number of loco-
motives,-which will entitle this House to "Vote in favour of this (,llt. 
:motion? 

'Sir. the Mover of this motion has proved "that the st.atement made by 
tbe Railway Member last year that two hundred locomotives are needed 
annually to render it an economical undertaKing 'is a myth . and that pos-
sibly fifty to sixty would be the minimum required to make such an insti-
tution economical. I would ask' the Honourable the Communications 
Member to consider, when he recasts his estimates and his annual l'eqnire-
ments Df the number of 10comoVives, wbether India t-'3n supply them or 
not, if given I1n opportunity to do :so. We have for y'ears made this 
·demand and it has fOr years been put aside on the excuse of it being very 
expensive and uneconomical. The last Railwav Member said that the 
cost would be about eighty lakhB. ~  what is' that . sum to India, when 
we have crores of rupees at the disposal of the Railway Board? What. is 
eighty lakhs to 'initiate an industry for which India has for years been cry-
Ing, and ,,,hich India should have IlIId must have? (Hear, hear.) Should 
India continue in the future as in the past and present to be the milch-cow 
of industrialists and engine-makers abroad? T readily admit that in the 
past the import of locomotives from England was a vital necesS'ity because 
we had no proper materials and we had not the proper skillf,d labour and 
factories in ·this country. But is it to preyent the Railwav Boa.rd from 
bringing skilled labour out to India to teach 11S how to make' suitable st.eel 
and our own locomotives? To. my mind there is nothing except a comi-
nuance of  foreign industrial monopolisatiDn. 

Sir, I say a beginning sbouldbe made at once whatever it costs, of 
course, within a reasonable limit. This House must be prepared to foot 
the bill if Ind'ia is to be given the chance now to manufacture it,s own 
10cDmotives and other mecbanical needs. (Hear, :!tear.) In the past, 
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what has been the practice? The Railway Board calls for tenders and 
various firms in England respond. I regret to say that even· retired Mem-
bers of the Railway Board have become representatives .of locomotiv& 
manufacturers in England and Europe aPl.d' have come out to this ~  

to secure ~  I do not refer to this with any feelings of hostility; I 
admit it 'YRS necessary" ill the past. I say it was necessary, in the condi-
tions then prevailing, and India had to be· the milch-cow of industrialists 
abroad so far as locomotives were concerned. But should it ~  longer 
continue to be that? Certainly not. 'Fimes have changed. Just a few 
years ago hundreds of thollsands of pound worth of locomotives were 
imported from foreign countries, Germany, etc., and today we are told, 
every time this mot'ion is presented to this House, that it is uneconomic, 
it is' too expensive, and "'0 on. I ask. is it not e'Xpensive to import ~ 
motives from abroad? If so, why cannot that money be spent in this 
country? Why should we spend our money to ·afford employment to other 
countries when India's unemployed need' i.t much more. It i$ no use say.-
ing it is nneconomical, that it cannot be done: it can be done, and it ~ 

I say, he done and done atonce-no further delays should be ~ 

(Hear, hear.) The excuses of tne past have been: played out. I consider 
the time has come when India should be self-supporting. It is no use 
saying. "we cannot do it". We can do it. Send your skilled men and 
trainE)rs to us from abroad to teatlh us how to do it; we are willing t() 
learn; J am sure this House is ~  to pay for it. (Hear, bear.) But 
do mal{e a start, and do not deprive us of the means of becoming self-
supporting and do not put off that day any longer. It is no use your pin-
ning yom' entire faith in what the Pope Committee or what the Wedgewood 
Committee have said. I know, at least I believe I am correct in ~ 

the Railway Board has not accepted the Wedgewood Report lin its entirety. 
Sir, what the Wedgewood Reporl told us is really of very little value today_ 
Government brought out railway experts· from other countries but they 
were ignorant of the needs and aspirations of this country. I for one, with-
certain reservations, condemn most of that report. I am not an engineer,. 
nor am I skilled in locomotives. but I have mixed: with ralilway people for 
many years and I understand some aspects of railway locomotives, above· 
all else I am a; true son and citizen of India and I want to see her ad vance 
industrially and come into her own. I have no hesitation in saying that 
the Wedgewood Committee's conclusion regardling locomotives are not 
borne out by practical experience. If you want to know the truth don't. 
ask the Railway Board, go to the horse's mouth, the engine driver, who 
~  .tell you if locomotives can and should be made in this country. He-
knows and will tell you the grave dangers attached to reducing the num-
bers of locomotives and pooling system now in vogue. The Communica-
tions Member, I know has the greatest sympathy w'ith the aspirations of 
this House and of India and I am sure he will not refuse to offer some. 
support to this resolution. I do not expect it to be done in a day or in a-
year. but what I do ask the Honourable Member is to give us evidence of 
his intention to make a beginning,-and not to put off for tomorrow what 
should be done today, believing, as I do lin an effort of my own: 

"Only thp nf'W days arp our own. 
Today is ours-today alone, 
Tomorrow we may never see, 
And yesterday has gone." 

Sir, I support the motion. (Hear, hear.) 
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Mr. Bhulabhai J. Desai: Sir. 011 the issue involved in the cut motion 
which has just been moved I am glad that a member of the European 
Group has put forward the views-I presume of that Party-which he has· 
put forward and I all' really amazed at the attitude that they have taken 
up except 011 what might appear to be a very uncharitable consideration to 
which I shall eonle later 011. Sir, ever since I joined this Assembly I have 
attempted to ~ up this proposition before this House in various ways: 
and merely because it is Leing brought up every year, the argwnent ~ 

to be ,. some daJ you will get tired and give it up". Well, I may inform 
~  Honourable friends opposite that that is a state of mind which is going 
to eost them more than what they think it will. I t is a stat-e of mind, it· 
is HOt. a mere lll!ltter of censure-; ~  sit here as the tax-payer's represent.a-
tives, so that it is not enough that we go through with this as a mere· 
debate. Let them take account of that. 1.'hey have done it for some time. 
they might do it-again. but next time it may be too late. \Vhen we teW 
them what we want, we know what we want and it is no use telling us 
every day that it is up t.o them to decide. If you continue to adopt that 
attitude, you will soon find yourself in another place. That is the position· 
which I wish to make quite clear because very often these cut motions are 
treated as if they did not matter, as if it was a mere matter of vote without 
view. Whether" we have that vote or not, remember that the expression of" 
the views of thi<; HOIlFie demands t,heir fulfilment and not mereh' their 
recording, because, so far as I can see, that has hitherto been the policy of 
those who sit on the ot,her side. It is with that feeling and with a certain 
amount of emotional feeling, if you must feel it that way, that I begin to·. 
realise that .vou are mOVIng so slow in responding to the opinions of ~ 

House that you ought to begin to consider yourselves and your own ~ 

tion. I remember last time when this question came up, 'Sir Muhammad 
Zafrullah Khan got up and said that the Federal Railway Authority is com-
ing up. I believe that Sir Muhammad Zafrullah Khan will not be here 
when the Federal Railway Authority does ('ome but that was the only 
excuse he made for not making a beginning. 

But, now let me give you a few facts since, at all events, 1934. The· 
first time that we brought this matter in this House WII.S i.n Mal'cb 1935 in 
the shape of questions and I will read out to you what Mr. P. R. Hau, who 
was allowed to speak in t,he name of Government, said. The questions were 
abou.t locomotives, where they are manufactured, and the per('entage of 
reqUIrements anl! so on. These questions and answers will show the state 
of ~  of the ~  and the manner in which they make promises 
whlCh are never carried out. I am reading from the Assemblv Debates or 
1935, Volume II, page 1879: "  _ 

.. "Mr. M. ~  Aney: ~ not such an investigation Jr.ade with regard to the JlOui-
blhty of havmg a locomotive workshop in India some years ago? 

Mr. P. R. Ra!l:. I ~ n!!t awarE' that any complete investigatiC'Il was made some 
years ago, but thiS mveshgatlOiI startE'd only recently." 

Then, I asked the next questions: 

"Mr. Bhulabhai J. Desai: Are there any physical difficultiAs in the way of such, 
a factory or workshop being set up in India! 
Mr. P. R. Rau: No, Sir. 

Mr. Bhulabhai J. Desai: Are there any economic difficulties? 

Mr. ~  :a .. Rau: Yes; and that is what the Government are trying to find out;. 
whethel' It 18 hkely t.o be remunerative. 
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Mr. Bhulabbai J. Desai: Is that all! 
Mr. P. R. Rau' : ,Yes, Sir. 
Mr. Bhulabhai J. Desai: And what had they hithel·t.o ueen ::If opinion? 
Hr. P. R. Bau: That point has not been considered yet. 

Mr. BhuJabhai J. Desai : It was r.ever considered in the past·! 

Mr. P. R. Rau : Not that I am aware of." 

And yet I will point out to you that since the ,vear 1921 several times 
:it began with :a . communique of Government pointing out the possibility, 
.almost the ~  of setting U1) a workshop for this purpose followed by 
. the repOl·t of the ,Tariff Board of which only balf is quoted by the Honour-
able :,\lr. Boyle. The report started by saying that it is one of the essen-
tial industries which must be set up in this country. If you, therefore, 
accept that report, remember the first part and do not merely quote the 
second part. 

·Mr. I. D. BOJl'e: Iquoted. the result. 

lIr. Bhulabhai'l. Desal: That is not the result. 'The result is what my 
Honourable friend pointed out as if he or his country did us a favour that 
,during the'last 15 years we' have been able to' manufacture 90 percent. I)f 
our steel requirements, that we are practically producing dlt,he cement 
·that we want, that we are producing the text,ile which is !l sore point with 
'my friends, so far'as sugar is concerned, as he said,even produce to the 
point of an over-proiluetion. But' we owe no thanks to you for all that has 
been done. 'I only want to point' out that in 15 years' time by reason of 
the pressure of the public opinion in this country and the policy of thl! 
discriminating, protection we have been able to make this much progress. 
I would have liked Sir James Grigg to be here as heulso butted, in on the 
last occasion when the question of the locomotives workshop came up. I 
ha've read his speech with great interest 'and I am going to refer to it in a  • 
moment. It was only after the' policy of discrimination was in' our favour 
onee in a way 'that. India was able to make these strides of progress in ~  

industrv. May I ask why in this small matter of locomotives YOU must 
stand ~  you do stand'? .  ' 

To continue the questions whieh I asked Hnd what the people on the 
other side had to say in the year 1935. I waut to find out whether during 
.. these three yeats that have e1apsed their minds have rfloved at all or 
whether as soon as they go out of this House they say: "It does nob 
matter: the vote was cast but the-laugh will soon he on the other side. " 
'The following more questions were asked: " 
"Mr. M. S. Aney: Is it not a fact that the workshop .which was a locomotive 

workshop was taken charge of and then turned into a wagon factol'Y? 

Mr. P. R. Rau: To the best of m,· recollection, I think no locomotives were ever 
built in the Peninsular Locomotive Workshop. It was originally started for that 
purpose, but they were not 'built. 

Mr. T. S. Avinashilingam Chettia.r: May I know, Sir, if the ma.nufacture of metrE' 
ga.uge locomotives has heen profitable! 

Mr. P. R. Rau: The Bombay, Baroda. and Central India Railway think that on 
the whole they have been able to manufacture the locomotives as cheap if not cheaper 
·than by importation from abroad. 
lIr. T. S. Avinashilingam Chettiar: Then, will not the manufact.ure of broad gaugo 

\locomotives be as profitable if they are manufactured in India? 

,Mr. P. R. Rau : The whole point is that we are not conducting an investigation ...... " 
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That-is .what happened soon after I joined this ~  I am amazed 
:to find that, although since then a Resolution was carried and a cut motion 
was also carried last vear in this House, nothing has been done in this 
direction. If this is the way in which, notwithstanding the limited time 
that we have at our disposal and notwithstanding the fact that we are care-
ful to select only those items 'for which. ~ think ?ur ~  are res-
[ponsible, :if I :may so venture to call thIs Irresp.onslble Execuhye ~  
they have the spending of our money, they are gomg to respect our opmlOns, 
then I think the day of reckoning is not very far off. The way in which Sir 
Muhammad Zafrullah Khan dealt with this question was somewhat on the 
same lines as those taken by MT. Boyle, who said, "it is not a commercial 
proposition" . 

. I think Mr. Boyle is young enough not to know that, the railways were 
110t built for purposes essentially commercial; they were built for military 
and politicaJ purpo!;les. The largest number of railways werebnilt in thia 
-country soonatter the Mutiny and ata cost three, times what they would 
have ordinarily cost but for the fact that they had the· desire to complete 
their railway system within a limited amount .of time so that their ~ 

-could move freely in this country. So, do not. talk of allY more methoc4 of 
investigation to us: we know it better. "Ve know:. how this 800 crores debt 
has been piled up on the !';houlders of this country. But the fact still 
remains that there IS another and a larger consideration which even from 
the economic point of view they can take up i,f they so choose. Sir 
Muhammad Zafrullah Khan had the temerity to get up before the House 
.and say:. "Oh, it will cost about 80 !.akhs,of rupees to set up a workshop" 
and he gave an iijustration. He said that a boiler is quoted by: the foreigner 
at Rs. 20,000 whereas it will be manufac.tured in this country, according to 
the estimates given to him, at a cost of Rs. 23;1:100. And then he comes 
out and says: "Oh, this is 16 per cent. more, "the usual method that is 
followed in telling us about the progretls of the Indianization of the army. 
·.a wretched word that I d,o not like. He says., there were five last year, we 
'have made 10 now and so this is.a progress of 100 per cent. I ~  please 
treat us with a little more seriousness when you bring forward arguments of 
-this nature. 'The fact remains that if you add a crore of capital to the 800 
·crores of debt whil'h we already owe, it is nothing. Is that the method of 
telling me that this particular bit is unremunerative? Do mv Honourable 
friends go home every day and say, "I am now taking, tea, 'this is a little 
bit unremunerative and so I will put in a spoon less of tea"? Does my 
Honourable friendeount at the end of the day or at the end of the "ear his 
bill on food? I think the manner in which this House has been treated has 
gone beyond a joke. Supposing it was a quest.i.on of a crore, r will assume 
that against mYf'lelf, though mm.:t of i;hese estimates Qre l'iXIlg!:,p.rated, the 
fact ~ ~  that even then at the end of a year's time, it will be a. lOBS. 
Even If It was a loss of four lakhs bv way of interest, out of some 200 la.khs 
what would it be on 4·2 per cent. "dividend which mv Honourable ~ 
were talking of in this great report? I read this report' of speeches delivered 
in this House or in the other House with great interest though it was stated 
in .my absence. I should like to point out from that very' report one or two 
thmgs. You a.re very anxious to congratulate us and the country 011 the 
'Self-sufficiency it is acquiring-after all it is forced down your throat and 
~  ~  it, and ~ is. high time that you began to recognise that a 
lIttle bit In advance. ThiS IS what the Honourable the Railway Member 
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says in page 4 of his Budget speech : 

"Honourable Members will, I am SlAre, be glad to know that t.he structul'e hu 
been built of Indian steel, fabricated in India to standarda of accuracy comparable 
with those in any other part of the world." 

I am yery happy to know it; only I knew it mall,\' many years ago. The-
fact is. you would !;lot learn it earlier. This is not the way governments. 
are run. You keep quiet until people wake up to. their rights and protest 
against the manner in which their money is being spent. 

I also read with great interest about something which was recited ill 
another place by Sir Guthrie Russell. This is what he says on page 10 of 
his Budget speech: 

"I believe I aD". correct in saying that this is the largest bl'idge opened in tha 
Empire during the Coronation year. It was built almOlit entirely from Indian material; 
with Indian labonr and it is a proof that India with her -vast resources is rapidly-
becoming self-supporting 80 far as works of this description are concerned." 

I hope we shall soon be self-supporting in the matter of our Government 
itself. That seems to be the only cure for the manner in which we are· 
being treated every day and the manner in which our money is being spent 
every day. 

Now, Sir, I will read to you something much more telling and much. 
more informative. On the occasion on which this matter was brought up, 
the Honourable Sir James Grigg said: "I want to butt in though this is 
not my subject' '. I will tell you why he butted in. Indeed, he says: 
"There are two grounds on which we will support any industry in this· 
country in the matter of protection". Well, I said: "This is very kind of 
you". Then he proceeded to Ia.y down the principles in the usual airy 
manner in which it is partly abuse, partly argument and partly wrong ~ 

ment. The statement t.hat he made was this: firstly, it must be essential' 
for the country and secondly, that we can economically afford it. I do not 
think he threw very much light on this very ~  issue. What 
actually happened, I should like to show from one or two quotatoions. 

In answer to a question put by my Honourable friend, Sir Henry 
Gidney, in 1934 when we were comfortably otherwise lodged, this is what 
he was told in this House: 

"We cannot control our railways unless we have the manufacture and building 
of all the wagons carriages and industry in this country. Today we have_ to spencl 
hundreds of thousands of pounds in indenting from foreign countries including Ger-
many for the supply of locomotives." 

Sir Leslie Hudson, whose absence I very much regret now said this in 
reference to the same matter: 

"We are looking forward to the time,"-I h.ope you 1Dill not look fOf"ward too far,-
"when India will be able to manufacture these things for herself." 

If I may draw a lesson from the very same facts given by Mr, Boyle, I 
draw t,he contrary Jesson exactly. He wants to congratulate us on having 
done so much now. On the contrary, I say we ought to have done this. 
much at least fifty years ago. It is time that we did it tomorrow and in 
the language of my Honourable friend, Sir Henry Gidney, do it today. 
That is the only way in which the matter could be tackled anrl must be 
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tackled. This is what Sir Leslie Hudson said on that occasion: 

"We are looking forward to the time when India will be able to manufacture ~ 
'Of these things for herself. There seems to be no very strong reasons· ~ skilled 
mechanics shoUld not be brought out froIr. England to teach our artizans how to 
-construct locomotives in this country." 

He said that in 1935. We are now in 1938. I am quite sure that if 
Japan which has none of the mineralil Iiecessary for this purpose is able 
to manufacture everyt.hing she wants and indeed sell it to England, if 
Japan could do that, then surely India, with her vast' resources, with her 
large amount of potential skill and wealth ~  be able to do that with 
greater ease. Remember that in future manual labour and manual l;kill is 
going to be the basis of national education and we cannot have it told us 
that we must depend on other countries for our locomotives aud that we 
must continue to incur this great !oss that Sir Muhammad Zafrullah Khan 
in a spacious argument put forward. If you spend all that money here 
and employ our own men, it means a great deal more than mere ~

ment for the ,labourers, it means a saving of four lakhs by way of interest 
.a-nd it means certainly a great deal more in raising the morale of the 
>country and· in training skilled workers for the industries of the country so 
as to make it better. We have been kept down long enough. Allow me 
to tell you, Ibir, that this motion we have selected not as a matter of enter-
tainment, not as a matter of debate, not even as a matter of oratory but a,s 
.0. matter of being attended to, we have had enough of it during the past 
'fifteen years when we brought these things up. We have been in this 
House-I mean the Congress Party-since 1935. I have taken the trouble 
to investigate this matter, whether the estimate of 80 lakhs is exaggerated 
'Or not. If the figures are correct, the cost of 20 thousand quoted for a 
boiler by some, of 23 thousand quoted by some others may surprisingly 
turn out to be only 19 thousand when manufactured on our own part. 
When you do not want to manufacture a' thing here, .yo.v.. ~  prepare an 
-estimate suited to you and quote -it against us. . .  . . _ .. 

Let me say this in concJusion that we have very little time in these 
debates relatively speaking even to consider these demands-indeed they 
<1re demands on our pu:"e. They are not demands which must necessarily 
be met for all time. \\"'hen a demand is made, we are in a posit;ion to 
make similar counter demands and when that demand is made, what we 
ask is this. During the last three or four days, there are a few subjects on 
which we called your respectful attention as to what sanctions will be 
forged in order to make India self-supporting. This is a ma.tter on which 
it is quite unnecessary to dilate. But when it is stated times without 
number ad nauseum, "Oh! you will be self-supporting in course of time", 
why not now i8 the que8tion. I have t,he materials, both of men and raw 
materia!s in the shape of minerals and also raw materials in the shape of 
agricultural products. Why have I not become self-sufficient already is 
the onlv issue before the House. We are not here to cater for others. We 
have ~  for them long enough. If steel could be manufactured up to 
a particular standard which is the subject of praise in the two speeches I 
have quoted, I dare say we can advance a little more and be able to make 
steel that is required of that quality and that standard for higher and 
better and more subtle and more skilled forms of industry for, which steel 
is required. We, therefore. do press upon the attention of the Honourable 
Member in charge of the Department that it is no longer time now merely 
to say, "WeU, I don't call for a vote of the House, it seems to me that the 
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House is against me". That is not the issue. It is much more than this. 
H is a thing which you can do, it is a thing. I hope, the House will say,. 
you must do. 

Babu Baijnath B&joria (Murwari Association Indian Commerce): Sir .. 
I rise to support this motion. I think even the Honourable the Com-
munications Member will not object to the principle and the object under-· 
lying this motion. The only thing which probably stands in the way of 
his accepting the motion is the prohibitive cost. The beginning is of 
course always difficult. 'Vhen carriages and wagons were first manu-
factured here the same argument was brought forward. Wagons were· 
formerly imported but now we find that as regards wagons we are self-
supporting. We have' an Indian company which is able to supply over-
two thousand wagons per year which is the total requirement of the-
Indian railways. The same thing obtains as. regards carriages; and I 
am sure that if a start is made as regards the manufacture of locomotives. 
in India, sooner rather than later we wiIi also be self-supporting lIS re-
gards our locomotives. Mr. Boyle of course knows more dbout boilers. 
than I do, but even the figures which he gave show that we nave been 
practically making 90 per cent. of our requirements of paper, about all our-
requirements of sugar and cement, and 90 per cent. of our cloth; and he 
sa.ys that we should cry hl>lt. On the contrary, I think that the figures. 
which he has given us should stimulate us; and if we start with loco-
motives we will probably in 10 or 15 years' time be able to manufacture 
the same percentage,-about 80 or 90 per cent.-of locomotives, in India .. 
The figures which my Honourable friend, Mr. Santhanam, gave were very 
convincing and I think it must have convinced every section of this House 
as to the need for starting the manufacture of locomotives now: It was' 
said that we must have Inl-annual consumption of about 200 locomotives. 
That is no doubt a big figure but even if we begin to manufacture half 
of this quantity at present we will be able later on to make aU our require-
ments. I remember,-I speak subject to correction,-that some loco-
motives of a very heayy nature were imported from abroad and the;y could 
cot be used in this country on account of their heaviness and the track 
here would not be able to bear the load. What I propose is that there 
should be standardisation of locomotives. I am not an engineer and I 
may be mist8'ken, but what I suggest as a layman is that there should 
be standardisation of locomotives,--one standard for broad gauge, one' 
standard for metre gauge and one for narrow gauge,-asstandardisation 
will reduce the cost of the manufacture of locomotives. If we manufacture-
locomotives we will give employment to severa] thousands of persons. We-
will also be giving a great impetus to the development of industries in-
this country and we will also be doing a great service by starting a key 
industry in this country_ We have also to bear in mind the international 
situation. If there is any intemR'tional complication, we do not know 
where we shall stand as regards the ~  of our locomotives. We will have-
to pay very high prices, and if we begin now to manufacture these ~ 
motives they will be of great help to us in times of war or other crisis. 
Sir, in the beginning the cost may be a little high but in the end we shall 
be great .gainers. When protective duties were imposed on sugar the 
price at which ~  sugar was sold here was about 18 Qr 20 I:llpees per 
maund. but by this prohibitive protection the manufactu.rers here haye 
not taken any great advantage of it and the consumers a,re now getting' 



THE RAILWAY BUDGET-LIST'OF DEMANDS. 

suaur at the rate of Rs. 6 or 7 fi maund. The same thing has happened 
II'S 0 regards paper, cement alid other things. So in my opinion it. is now 
high time that we should begin with the manuDacture of locomotives so· 
that we may be self-sufficient in thiR important respect. Sir, I heartily 
support this motion. 

Sir Oowasji JehaDgir (Bomba.y CIty: Non-Muhammadan Urban): Sir, 
r should like to say a few words, first, on the constitutional aspect of this. 
matter before us .• Mv Honourable friend, the Leader of the Opposition, 
has alluded to it and f have had occE.sion to speak on that aspect on more 
than one occasion before. But, it cannot be repeated too often in this. 
House, so long as we work under the present Constitution. Mr. Desai 
alluded to the effect of our vote, and he rightly complained, thst at least 
in the opinion of this side of the Rouse that :vote was not taken as seriously 
as it should be bv Government. I am not maintaining that that vote 
is always the correct aspect that people should take; I am not maintaining 
that this side of the House is infallible. We make mistakes and so do. 
Government; but it is a question of what is the opinion of this side of 
the House and what weight that opinion should carry. with Government 
under the present Constitution. Now, Sir, on. another occasion I hOO 
the privilege of pointing out to. Government that if they attached no. 
importance to the views of this side of the House there was DO object in 
having this House at all. What ""as the object of our coming here? 
What was the object of our expressing our opinions? You might as well' 
not have this Assembly at all; and surely those wise men in England, 
who brought the present Constitution,-the Montagu-Chelmsford Con-
stitution,-into existence had some otject in creating such a House as this. 
The object was that in all matters in which the peace and tranquillity' 
of the country WII'S not concerned, in all matters in which the :financial· 
position of the country was not jeopardised, the opinion of this side of the 
House should be accepted by Govt'rnment. The final power was un-
doubtedly left to Government, but that power should be used only when· 
things really came to a crisis. That, I maintain, was the intention of 
those who inaugurated this Constitution. Has thst ever been carried out 
by the other side of the House? No. On the most trivial matters, on 
matters in which the financial position of the country is not concerned, 
on matters in which law and order is not concerned. Government have 
refused to carry out the opinion of this side of the House expressed· by 'a 
majority. Now, Sir, here is one of those questions, that arises again and" 
again, .and on which, on merits of course, there may be some argument. 
The FInance Member, on the last occaSion, as my Honourable ·friend .. 
the Leader of the Opposit.ion, said, butted in. . 

Kr. Bhulabhall. Desai: He said it himself. 

Sir Oowaaji Jehangir: He hutts. ill verY often, and very often on 
matters that do not. concern him. Well, ";hen he butts'in:'onoccasions 
which really do not concern him, thir. side of the House takes no notice 
of his butting in, as the other side of the House takes no notice of the 
voting. But since, he happens to be fortunatelv or unfortunately the 
Finance Member of this country, we haye sometim;s to weigh what he h8'8 
to say. My Honourable friend, the Leader of the Opposition, weighed up. 
what he had to sa". OIl matters which are abSolutelv essent.ial to the 
interests of the ~  it does not matter how much you lose on 8' 
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,commercial Wldertaking; that is to say, for the Army and manufacture 
·of Aeroplanes and such other requirements for Defence, it does not matter 

what you spend. Secondly, you may go in for Industrialisation, if it pays, 
, or if it has a prospect of paying. Thef.e are the two principles he laid down, 

very sound principles indeed. But, how far have these principles been 
· IlCted upon by other countries in the world today. Look·at Germany, 
look at Italy. I will not take England. Do they initiate anything merely 

· because it pays them to do so? Does Germany go in for Industrialisation 
'simply because it is a paying concern? Hitler's Government, Fascist 
,Government as it is, encourages Industry even at. the cost of the t.ax-payer. 

I have seen in Germany, manufacture oi articles at dead loss. It may 
'be for the sake of unemployment; it may be to claim that Germany is 
· equal to sny other country in the world in respect of manufacture. I 
· have seen, Mr. Deputy President, roads made, the finest that can be 
produced, at dead loss to the country and to the tax-payer to relieve un-
employment. These are things not heard of in this cOI,mtry. If there was 

· a dead loss to relieve Wlemployment, oh! the budget cannot stand it, 
and then we are asked to follow sound principles of finance, in these times 
when we see other countries going ahead. 

Now, my Honourable friend, the Leader of the Opposition, has referred 
.to the manufacture of steel, and he has quoted bits of speeches made 
quite lately by Members of Government taking credit for the bridges or 

· the bridge that has been made of Indian steel. May I tell the Honourable 
Member in charge of these financial proposals, that we are discussing, 

· that there was a time in the manufacture of that very steel from which 
: that bridge was made, when the loss was so great, t.hat the Board actually 
had a proposal before the;m to shut down the Steel Works. I was then f\ 

· member of the Board. But what did the Board do? They faced th6 
situation and continued the works, which has enabled my Honourable 
friend and Sir Guthrie Russell to claim that bridges are made of Indian 
steel. 

The Honourable Sir Xripendra Sircar (Law Member): It was all due to 
· you, and not to anybody else. 

Sir Oowasji .TehaDgir: Not due to me nor certainly due to vou: it was 
· due to the patriotism and enterprise of Indians. ,.. 

The lloDourable Sir Thomas Stewart: Has the Honourable Member 
· forgotten the existence of protective duties on steel? . 

Sir Oowasji .Teha.Dglr: I have not. and I am most grateful to the.Gov-
, ernment of the day that levied these protective duties .. 

JIr. Bhulabhai .T. Dual: You should be grateful to us: we paid for it. 

Sir Oowasji lehangir: I am grateful to this side of the House who 
· forced these duties down the throat of Government. In those days, I was 

not a- Member of the House, but I have been connected with the Steel 
Works ever since their foundation, and I know this-I am talking of the 

, days before these protective duties were thought of-that the steel works 
'might. have been closed down, had it not been for the patriotism-not of 
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myself, I do not claim any eredit, not can the Honourable the Law Member 
claim any credit of all persons in the world-and the risk, thst tb,e share-
holders ran to see that steel continued to be manufactured in this countrl 
to f'nable Members of Government to claim that bridges are made of 
Indim steel. What are we asking? Weare IlSking Government to take 
some risk and face some loss, so that twenty years  hence their SllccessOJ;s 
mli..y he able to stand up in this House and say that locomotives are mad,e 
in India. 

Now, we aTe not looking at this point from the financial point of view. 
This side of the House is not looking at it entirely from the financial point 
of view. Weare looking at it from the point of view of the progrellt\ of 
Industry in India. Who are the J9.rgest consumers of railway engiBe&"? 

~  themselves; and therefore we consider, or at least I consider, 
that it is the duty of Government to encourage this Industry, the pro-
duction of which, they are the entire consumers. There are private rail-
wavs too. Is it too much to ask that Government, notwithstanding their 
~  their bona fide conviction, that this ~  should 
not be helped. by them, sh'Ould bow to the opinion of this 8ide of 
the House and incur a loss, whatever that loss rna;· be, and throw the 
responsibility for that loss on this side of the HOUSf.? That is the spirit 
of the Constitution under which we work, as I understand it: that is the 
spirit; it is not the· letter; you can stand on the letter of the Constitution. 
It may be a loss of a crore, or of many crores, if the enterprise fails; it may 
be that there may be continued loss. All right. Let this ·side of the 
House take the responsibility, and you make the attempt. We ~ 

been for a number of years 8'Ppealing to Government to make the attempt. 
Do not let us have figures quoted to us of boilers; they may be bought at 
Rs. 20,000 ftom Germany, and cost us Rs. 23,000 to manufacture in this 
country. Why, if you take the figures today, you may find them totany 
different A boiler in 1935 wouldhcve cost Rs. 23,000; made today, it 
would cost Rs. 46, 000 ,-it possibly does: I am certain it has gone up by 
more than 50 per ~  And from your greater knowledge yoq .. may be 
able to tell us that If an attempt was made to manufacture boilers. today 
in India, it would cost us Rs. 50,000: that may be so, but considering 
the position in which .  .  .  .  • 

Kr. Deputy President (Mr. Akltil Chandra Datta): The Honourable 
Member has got one minute more. 

Sir Cowasji oTehaDgir: 'rhe only question to consider ~  Gov-
ernment shall bear this loss, take this risk on the authoritv ~  respon-
~ ~ of this side of the House and follow the example o( severalcouu-
tnes m Europe whose Governments have taken the risk who have borDe 
the loss and in many cases who have faced complete and absolute failllm 
without a murmer. (An Honourable Member: "Only to succeed later 
on. ") As my Honourable friend says, only to succeed later ·on. But it 
may be even to face complete ·and absolute failure; but if YOU have the 
authority, as you have to mRke this experiment, I can 'See no reason 
e?nstitutional or .otherwise, for your refusing to do so. . If my time ·iR up: 
SIr .. I h6ve nothmg further to say than that my PartYllVill Rupportthis 
motIon. '. . 

Mr. ~  s. Aney: Sir, the question as regaMS the opening:of an Indian 
locomotIve factory IS one of the old questions that have been de'bated' on 

. I 
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·the floor of the House very oft-en. There was a time when Government 
· itself was thinking of starting a factory like that, but somehow or other 
the idea was abondoned and the ~  that was to be was 
turnE"d into a carringe and wagon factory, and subsequently the question 
· was altogether shelved and now we find the sad necessity of bringing in a 
· motion at the end of every year during the budget discussion and invite 
the attention of the Government to the necessity of starting a factory 
like that. One thing always strikes me as very peculiar and it is this: 
trains have been running in this countz:.y for so lIlany years now, but 
they are propelled by foreign engines. These foreign engines propelling 
Indian trains and carrying Indian passengers is typical of the entire 
:situation that exists in this counky; and, therefore, I feel that th;s can 
go away only when this whole picture will be torn up or changed. I feel 
80metimes like that. They cannot do it unless they stultify themselves: 
that is how they feel whenever_a question like this is put to them ..... 

Lieut.-Colonel Sir Henry Gidney: IndiaIl:ise the engines! 

:Mr ••• S. Aney: Never mind. As soon as you Indiani!ie these engines 
every other engine will be Indianised and they shall have' nothing to do 
here. The position is like this. However, the objections that have been 
seriously urged against this question have been very ably met by my 
friend, Mr. Santhanam, this evening when he moved his motion: he has 
made a careful study of the requirements of the Indian railways today, 
and the very serious objection that is being raised against the idea of 
starting Ii locomotive factory is clearly shown by him to be not of a 
very serious nature at all. He has shown that our average requirement 
ought not to he less than 200 engines per year; and if that is so, I believe 
there is substantially no ground even on an economic basis left for the 
Government to withhold their consent to the proposal for starting " 
'locomotive factory in India. 
Secondly, the other point to which my Honourable friend, Sir Cow8sji 

.Tehangir, drew attention was this: it is not merely a question to be judged 
simply by a financial test, but it has got a more national object to sub-
serve. Considering the industrial progress of the country which has to be 
achieved, the establishment of a locomotive factory is an essential thing; 
and being an industry of such an important nature, in the starting of it 
mere financial considerations ought not to enter; but the broader quer;tions 
of making the countr: industrially self-sufficient ought to weigh with the 
Government and, therefore, the initial losses which they may have to 
suffer' in undertaking an enterprise of this kind will be legitimate; and 
when they have got the support of those who are likely to blame them for 
incurring any 10ssE'!':, then their position in taking up an undertaking of 
· that nature is more than doubly fortified. My' Honourable friend, Sir 
Cowasji Jehangir, said: .• Assuming our calculations Rre \'\>'rong and your 
calculations about the possible losses are the only accurate calculations, 
8ssuming even that position, what is your difficulty? There will be some 
losses incurred: that is all what you have to say; and who are goina to 
·blame you for the loss? And who is ultimately going to bear the burden 
of the losses also? Those on whom the burden of loss will fall are here 
through their representatives, calling upon you to undertake this enter-
prise". Is it no., therefore, proper for the Government to sa v .. All 
right: we have tried to give you sufficient warning about· the possible 
.losses, but in spite of that, it: you want, us to do it, we are ready to 
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titart and incur the risk"? ,Even in that spirit the Government can 
,approach this questioIl; and may I say that whenever the GQvernment 
,themselves think ot any-enterprise like this and come to a decision, do 
thev seriously take the question of profit and loss into consideration? 
.Ho;" many of these schemes which they have held out before us and dis-
.cussed with liS in the financial and other committees have really tUlVed 
out to be as profitable as they were held out to be? I can say from 
whatever experience I had as a member of the Railway Finance Com-
mittee for a number of years, almost every new line that we sanctioned 
in those da'ys was sanctioned on the hasis that it would at least pay not 
.less than 7 per cent. interest Ultimately on the capital sunk. I want, to 
know from the Honourable ~  which of those lines which we sanc-
tioned between the yeai·s 1925 and 1929-aiter that t,his new construction 
programme was practically stopped-are really giving UH IlIly interest "ljke 
'7 per cent, or even 4 per cent, or 3 per, cent, So,' there is ri limit beyond 
which even the estimates of the Government experts cannot' be accepted 
as correct. Whenelver they want to go through' ~~  s,. project they 
are able to bring us estimates of how much it will, cost and how much 
interest it will pay and so on; but if they do n<'t want'it, they can put 
up an exaggerated estimate before us and say "this is ,going to be a dead 
loss". Let them not oppose a thing like this, but let them appoint' a 
committee of non-official experts who can make a serious investigation and 
find out the possibility of starting a locomotive factory on an economic 
basis in In?i.a. That.is all. If the ~  is not prepared to ftceept 
the propOSItIon that IS put before It, thev should at least show their 
earnes.tness by appointing a committee of non-official experts, men like Sir 
M. VlsveswaraYYB: and others, ~  authority, in the. country wiU 'be 
accepted as of urumpeachable character to see whether it is not possible 
for the Government toI;llake egood start on an economic basis in, the 
~  of starting a 10c?IDotive f.nctory in t?is country .. No ~ attempt 
IS made: The only thmg that IS done IS to place before us certain 
calculatIOns ~  by those whose authority we have to t,ake for granted, 
and on ~ baSIS of those figures, the demand' that is b'eing made on tne 
1Joor of thiS House from year to year is being rejected, . 

There was one question which casually was raised when my friend, 
Sir Cowasij Jehangir, was speaking. When my friend was seriously 
arguing and telling t,his House thllt the steel mdustry which has received 
the certificate at the hands of the Government today had to go through 
a serious crisis, and it has come up to its present position owing to the 
patriotism of the people, my friend over there got up from his seat allt1 put 
a question-"Does not the Honourable Member know that the protective 
duties were imposed after we had sanctioned them"? Yes, they were, 
and it is known to everybody. B\lt who sanctioned, those duties'? It IS 
the Members on this side of the House. I was a Member of the B;ouse fit 
the time when the Steel Protection Bill was passed by the House, and if 
we had chosen to oppose that measure, it would not have been passed ,at 
all. Now, you can say that Government had brought in & Bill and so on 
but even that, after how many years? Sir, ecopomists in ~ country 
have been crying hoarse to grant protection for a number of years. ~  
the early days when I was a student, I remember the late Mr, JustIce 
Banade has been writing and preaching the gospel of protection when the 

~  of free trade was rampant. and even now the free-trader who, is 
flIttmg here is condemning the limit of the discriminat.e protection given, 

82 
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although that protection was granted in a ~  spirit.. The ~ ~  
ment of India d.id not want to (··ome out WIth the protecttve dutles. hut. 
certain recommendations were made by the 'fariff Board, and, therefore. 
the Government had to come ont with a protection scheme for the sake 
of the steel industry, which is one of the key industries in this l:ountry. 
We thank our friend for small mercies, even though that protechon was 
granted to us in a grudging Rpirit, but I do ~  ~  ~  ~ Government 
should deny the credit that is due to pubhc op111lon 111 thiS country on 
account o( which a ~  impetus has -been given to the steel industry 
bv means of ~  The part played by public opinion is as import-
ant, if not more important, than the part played by the Government. 
and. therefore. Government should not grudge the crt·dit that is dne t·() 
public opinion on that acconnt. 
Now, Sir, what does history show? 'fhe history of the steel industry 

should, in my opinion, serve as an eye opener to Government. There are 
man v other indust,riep. of this nature which' had t.o be clORed in their 
initial stages through financial losses, and if the steel indust.ry teaches 
ns anything, it is thiR. that there is ~  for the ~ ~  t& 
start a locomotive workshop today even assummg that finai.lClfllly It may 
prove in the. initial stages a failure. But that does not mean that a 
day will not come when India will be self-sufficient in the matter of the 
locomotive industry also, and thereby there will nc longer be any necessity 
of running Indian trains with foreign engines and even the Indian adminis-
tration with foreign experts. Sir, with these words, I support the motion_ 

Several HonourableJlembers: The question be now put. 

Mr. Deputy President (Mr. Akhil Cha.ndra Datta): If the Honoura-
able Sir Thomas Stewart wants to reply he may do so. 

The llonourable Sir '!'hom .. Stewart.: Mr. Deputy President. notwith-
standing the turn that the debate has taken in the last hour, I give the 
HonOllf'lble the Mover of this cut the credit of oelieving that he was in 
earnest when he endeavoured to demonstrate that the manufacture of 
locomotives in India was a commercial proposition. He at least recognised 
that we in the Railway Department have commercial oblicrations; we have 
to live up to these obligations that have been laid on us, ~  bv ourselves, 
but by ~ Legislature. He said that it was probably useless' to go bl\ck 
over the. history of t?e debates that had taken place on this. subject, anci 
he reframed from gomg over the arguments for and against that had been 
used in the past. I am in agreement with him in that matter. I do 
not think that any particularly good purpose would be served by hnvitrg 
a re-hash of the old debates. He came forward and said that ~ 

standing what has happened in ~ past he could make out a perfectly 
good case why we should go on WIth the manufacture of locomotives on 
a commercial basis, and I propose in the first place to meet him on his 
ow!l ground. He referred to what the Standing Finance Committee fol' 
Railways regarded as an alarming increase in world prices, and he said. 
"here is our chance to jump in, this gives us an advantage over the 
outside . ~  But. in reality. if we buy our raw material,-
steel,-m II\dla: an: we gomg to get It so very much below the general 
level of. steel pnces m the world? The Honourable Member will find thai; 
the IndIan Steel Industry is perfectly alive to its own interests, and that; 



TIlE RAILWAY BUDGET-LIST .oF DEMANDS. 1141 

when there is a rise in steel prices externally, there is a sympathetic rise 
in India. That I think would be found to be the case. Then again. 
80 far as the manufacture of engines is concerned, we are by no means 
self-sufficing in respect of raw material. As regards the boiler alone, at 
least 95 per cent. of the material, in value. has to be imported. So I 
think that the first argurr:.ent is not a very strong one, and we would not 
really save on the raw material hel>d ..... 

Kr. K. Asaf .Ali (Delhi: General): We will keep the money in our own 
<lountry. 

The Honourable Sir Thomas stewan: The Honourable Member then 
proceeded to an arithmetical oalculation and. as arithmetic. I have got 
nothing to find fault with it. He reckoned that there would be • .:.....I think 
it was something like 250 locomotives.-to be built each year and 250 
boilers in addition. Now, the average purchase of engines for the past 
9 years has been 27 B. G. and 33 M. G. engi:qes .... 

An Honourable Kember: From 1926-27 it has .  .  . 

"The Honourable Sir 'l'bomas Stewart: If the Honourable Member 
would only wait a little he will hear what I have to say. I am prepared 
to agree that there have been signs of traffic improvement that may can 
for further rolling stock. At the same time. there has been going on for 
'Some time, and the process will be continued. the process of the more 
-economical utilisation of our locomotives. As has been said before. there 
is also a tendency to replace the ordinary locomotive by other types of 
locomotive. and at the present time I venture to think that the locomo-
tive sitUil-tion is quite obscure and that it is impossible to say at the 
present time that we will require anything like 250 locomotives per year. 
'The probable figure will be certainly much less than half of that .... 

Kr. E. ~  Do you contend that it will be so after 15 ~  

The Honpurable Sir Thomas Stewaft: I have done a certain amount 
()f looking forward, and looking forward as far as 1955. our estimates ')f 
boilers. in tho.se years. are ~ broad gauge and 29 metre gauge. It is i> 
very rll;ky thmg makmg estimates as far a head as t.hat but with 10nO' 
1ived machinery like engines one can make a prett.y fair estimate of what ~ 
going to happen a considerable time ahead and there you have the estimates 
()f the engineers who are concerned with the construction and utilisation 
()f boilers. Their estimate is 22 broad gauge and 29 meter gauge. That 
1S the egineer's estimate .. 

Kr. It. Santhanam: Does it include replacements? Wf; had this vear 
] 62 boilers? . 

Th" Honourable Sir Thomas Stewart: These are the estimates of the 
~  requirements some 15 to 20 years hence. I put it to the House 
that on the one hand ~  have the engineer's estimate of 51 as against 
~ Hon.ourable Member's estimnte of 250. However impeccable his 

~  mRy hR.ve been. I myself would come down on the !'lide of the 
-engmeer. The Honourable. Member support.ed his case by referring to 
the I..ondon and North Western RaiIwR.V. It might interest the House to 
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know that last year the London and North. Western Rad'."ay boughL practi-
calh all their requirements of railway engmes lrom outsIde, nl\lIlely, SOllle 
800· engines. So, as an ~  that. h. nut a ven ~  ~  It WllS. 
however. just at the end of hIS speech that the Honourable ~  ~
crested that he was not quite sure of his own case, beeause m concludlllg-
he mentioned the word .. subsidv" and there I think we have the crux-
of the whole matter. This is not a straight demand that we should manu-
facture our locomotives because it would be in the interest-s of the ~ 
concerned. This, it seems to me, is an introduction by a side .door of ~ 
new fiscal theory, a new fiscal policy for. the Government of IndIa.. ~  
I leave it to the Honourable Me!'nbersto consider whether It IS an 
appropriate way of introducing a new fiscal policy, whether in the course 
of a cut motion when most Members are restricted to 15 minutes there 
could be adequate discussion of a new fiscal policy for India. 

But what is wrong with the existing one? The Honourable the Leader 
of tIle Opposition and the Deputy Leader of the Independent Party have 
both acknowledged the benefit that has accrued .tolndia from the policy 
of discriminating protection and before going any further 1 should like to 
make it quite clear that I in my Budget speech and Sir Guthrie  Russell 
in his were making no vainglorious claims in regard to Indian steel and 
Indian 'blidge work. We had thought that the Memhers of this Romie. 
would be as proud as we are . 

lI(r ••• S. Aney: We are. .-' 

·The Honourable Sir Thomas· Stewart: I am glad to hear that. I just 
wanted to make it clear that I was making no claim. I realise as well as 
anybody does what hm! been achieve.! by the foresight of Indian industrial .. 
ists so far as steel is concerned, and when I interrupted Sir Cowasji 
Jehangir, I did so because he had made a statement that Government 
had in no way assisted· in the prosperity of that industry. The Honour-
able Member quickly corrected himself and admitted the co-operation 01 
Government in granting protective duties. Without the co-operation of 
Government there would have been no protective duties. The Honour. 
able Member did admit it and there the matter stands. 

Sir OowlSji Jehangir: May I meke a personal explanation? I wanh 
to draw attention to the fact that the Steel Industry went through very 
bad times indeed, faced very big losses before Government thought of 
asisstance. The Steel Industry continued to face losses in the interests 
of the country. The protective duty came much. later. I readily admitted 
that there was protection but that m.me at a much later stage. The point 
I was making was that if private individuals could face the loss in the-
interests of the country, Government could very well do so too. 

The Honourable Sir Thomas Stewm: Very well then. If discriminating 
protection has done this for the steel il:tdustry and for others, is there any 
reason why it should not do it for any other promising industry. (An 
Honourable MembeT: "You are the consumers.") Yes. We are the 
consumers of 90 per cent. of the rails that are made in Jamshedpur. 
Do you want us t.O take over the rolling mills also? (An Honourable 
Af&mber: "Do.") If there is so much public spirit on the other side of: 
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the House, why should that public spirit not be exhibited in building up 
another great industry., Apparently as far as I can make out, from what 
has been said, there are great hopes for it and they have got this policy of 
discriminating protection to rely on, a policy which has proved efficacioUd 
in putting on their feet several of our industries. ,There has however been 
no suggestion that any interests would take this one up. (An-Honouf'ablt 
Member: "Will you guarantee orders ?") If you cal} produce the goods at 
an economic price, we will see about the orders. What has been the case 
put forward for the change in our fiscal policy? The only argument that 
has been put forward is that other countries are doing this sort of thing; 
Well, those other countries have not been doing it for very long and the 
end is not yet in sight. You may quote to me the economic structure 
and organisation of the totalitarianSta.tes but if there is anything more 
unstable Ilnd more uncertain' in the world today than. that economic 
structure and organisation, then I should like to be infor;med what it, is. 
H you put that forward :as an argument in favour of India, the condition 
of which is at least reasonaply stable, Hi you put that forward as an 
argument as to why we should embark on any harE'brained scheme, not 
knowing where we are going, then I must differ and we differ now for 
perhaps the third or the fourth time, 

That Sir, brings us to the constitutional position. We must take the 
Constitution as it is; and 8'S the ConsHtution stands, it is within the power 
of the Executive Government to refuse to act upon any recommendation 
from the other side of the House. Be that a good Constitution or a bad 
one, we have that power: and so long as, judging each question on its 
merits, we consider that it will not be for the good of India to act on 
anv'such recommendation, then, Sir, we are entirely justified in refusing 
so'to do. 

Jlr. Deputy President (Mr. Akhil Chandra Datta): The question  is: 

"That the demand under the head 'Open Line Works' be redllC8d by Be. 100." 

The motion was adopted. 

DEVAND No. 6-F-WOBKING ExPENSES-ExPENSES OF GJIlNmLtL': 
DEPARTMENTS. 

The l;[onourable Sir Thomas Stewart (Member for Railways and ~ 

munications): Sir, I move: 
"That a sum not exceeding Rs. 3,87,00,000, bt> granted to the Governor Gener .. l 

in Council to defray the charges which will come in course of payment duriJlft 
tile year ending the 31st day of March, 1939, in respect of 'Working EJl:penses-Ex-
penses of General Departments'." 

Xr. 'Deputy President (Mr. Akhil Chandra Datta): Motion moved: 

, "That. a sum not exceeding RH. 3,87,00,000, be granted to the Governor General 
In Council ~ defray the charges which will come in course of payment during 
the year endmg the 31st day of March, 1939, in respect of 'Working Expenses-Ex-
penses of General Departments'." 

~  Depart'ment. 
JIr. ][anU Subedar (Indian Merchants' Chamber and Bureau: Indian 

Commerce): Sir, I move: , 

"That the demand under the . head 'Working Expenses-Expenses of Genera! 
Departments' be reduced by RH. 100." 
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I do so in oraer to draw attention to the unwise policy of the Govern-
ment of India in the Railway Department in the working of the Stores 
Dep8.rtment and the policy, constitution and activities thereof. Sir, the 
importance of the subject which I am placing before this House may be 
judged from the fact. that neither the Honourable the Member for Com-
munications nor the Honourable the Chief Commissioner of Railways have 
made any reference to this subject in their respective sweet speeches in 
the two Houses, as they should have properly done. Sir, the point which 
I wish to make is something which would be quite intelligible if I were 
to speak as from one business man to another, but that is what I cannot 
cio; The 'Railway Board unfortunately does not consist of business men 
but of glorified railway services, assisted by Bubjantawala I. C. S. men; 
I do not say that they have not individual merits or that they are not good 
men; all I say is that they are not business men. I wish it were possible 
to speak ;to them on this subject as" from one p8.rtner to another but it is 
not. Our position is what the late Mr. Gokhale s8'id,-that we .have got to 
rub our noses on the glass outside, occasionally making suggtlstions to you, 
but, Sir, the time has come when we shall break that glass and we shall 
enter that arena which you have kept to yourself. 

I Now, I do not want to keep this House too long at this end of t.he 
day with the history of this question. I would briefly recall that there 
was an I.ndustri8'1 Commission sitting in 1916 which adumbrated various 
policies including one which said that the purchase of stores by public 
Deparlments in India including Railways was one of the most important 
8spects and one of the most important means of encouraging the growth 
of industry in this country. As a result of those recommendations there 
was a Stores Purchase Committee appointed in 1919 and as the result of 
the recommendations ofi that Committee, the Indian Stores Department 
was brought into existence. Sir, in 1924, as the result of public opinion 
in this country including commercial bodies both European and Indian, 
a ~  was moved in this House urging upon Government to secure 
the inviting of tenders for all purchases of Government in rupees in India. 
This Resolution was moved by no less a person than the H:onourable Mr. 
Mahomed Ali Jinnah, the Leader of the Independent Party; MB'DY of 
us had a share in the shaping and suggesting of that policy which it took 
Government many years to adopt. Sir, though the Resolution w:as passed 
by the House in 1924 and though it was accepted, Government took five 
years to formulate their policy in 1929, and then they said in 1929 th811 
the rules would come into operation in 1931. Since 1931 those rules have 
been in operation, and while I do not deny that a certain amouQ.t of 
progress has been made, I must state that the progress has been most un-
satisfactory. Sir, I accuse the other side in the name of the business 
community of having been unbusinesslike. Before I made this accusa-
tion I was hesitating but after hearing the reply of the Honourable 
Member for Communications which I consider to be a most unbusiness-
like reply, I am convinced that the accusation is absolutely correct. Sh-, 
I gave six years of my life to that trade and I know what I am talking 
about, and I (,dn dispose of every statement made by the Honourable 
Member. However, I will do so to the satisfaction of the House some other 
time. . 
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Now since that time when the rules have been passed, every other 
~  of Government. ?as been falling into li.ne with the stores pur-

chase policy, except the Military Department-whlch I call the untouch-
able Department-and unfortunately for the Honourable Member for 
Communications, except the Railway Department. (The Honol/Table 
Bir Thoma:s Stewart: "Why unfortnnately?") My Leader will reply to 
that. I want to put a few facts before the House with regaTd to the volume 
of the purchases that have been going on. Sir, no less than thirty crores 
rupees worth of stuff is paid for by the Railway Department every year, 
and out of this the Railway Boe.rd themselves decide on 8" certain amount-
about 30 per cent.-and the rest is left to the agents, who purchase 
through their storekeepers, and about 26 per cent., according to ~  1936-
37 Report, was purchased through the Indian Stores Department. While 
the State Railways have been increasing their purchases through the 
Indian Stores Department, it is unfortunate that the Company-managed 
Railways omitted to do so for many years until they were probably 
awakened up at the instance of this House by the Railway Member at 
that time. Sir, the Indian Company-managed railways have been the 
greatest sinners in the matter. They still continue to import from the 
United Kingdom. Now, the point which I wish to lay particularly ~  
this House is that every waTning on this subject has been ignored by the 
Communications Department. They come here, they hear what we have 
to say, and the reply is either evasive or equivocal. I see a shaking of 
the head but I feel that that iR the fact. Now, I want to quote to the 
House from a Committee which had been appointed by this House to go 
into railway retrenchment in 1931, a committee of which the Honourable 
Sir Ziauddin Ahmad was amongst others a member. That Committee 
said: 

"Both the Chid Commissioner and the Financial Commissioner of Railways agt'ee 
that when, with regard to any class of stores, they were convinced that it would be 
advantageous to the States as a whole to purchase through the Indian Stores Depart-
meRt, they would consider Imnding over the purchase to tht'm and "not look to the 
interests of railways alolle." 

They further went on to say: 

. :'We obser,'ed" a ~  in the present procedure for considering price preferences to 
mdlgenous material Since powers have not been delegated to Agents of railways by 
the Govemrr.ent of India." 

They recommended: 

"The ~  should I"eport periodicslly to the &ilway Board all cases where the 
Agent ~  1!"lthout" a reference to them decided to place orders for foreign material, 
bt:cause ~ hiS Oplnl0!l. the disparity in price was too high. " We also recommend, that 
With a vIew. to ~  the active compliance by Agents with "he Jl<?licy of the 
~  In thIS regard, JIOwers may be delegated to' Agents authorising them to 
Clve pnce prefereocea to • limited. extent, etc." 

Now, Sir, these two recommendations were made :ind I want the 
Honourable Member for Communications to assure this House that these 
l'ecommendations h8'Ve been carried out. Mv information is that these 
recommendations have not been carried ~ Sir, tihe fact that these 
recommendations have not been carried is ~  borne out by the 
·same Wedgwood Committee report behind which the' Railway ~  
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take shelter when it suits them, a report which they also repudiate when 
it does not suit them. I am re!rding from the Wedgwood Committee Re-
port, page 54, where it is said: 

':The purchase of other stores is divided on no very clear princip,le betweea t.he 
Indl80n Stores Department and the indil'idual railway administrations. ' 

They 'go on to say iiurther: 
:'We see no ~  reason for perpetuating a duplicate system of purcbase for the 

!Dalor stores, ~ ~  be bought in the cheapest market with a reasonable leaning 
m favour of the mdlgenous commodity." 

The specific recommendation which they made is contained in these 
words: 

"Tho purchase of railway stores through the depart.n.ent should btl gradually ex-
tended; at the same time the function of the Stores Superintendent on the individual 
administrations should cease by degrees to be that of a purchailer of stores and 
shoula be approximated gradually to that of a storekeeper." . 

Now, Sir, these are clear recommendations that the ~ by indi-
vidual administrations should cease. There were specific promises made 
to this effect but these recommendations have not been carried out. In 
the paper which has been circulated to us with regard to the action taken 
by the Government on the recommendations of the Wedgwood Committee 
I find no reference whatsoever to these 'recommndatiCins. Paragraph 87, 
in which the first part of what I read is contained, is omitted altogether. 
With regaTd to paragraph 88 on which the railways have something to 
show, it is merely mentioned that a few more items have been added to 
the list to be purchased by the Stores, Department and to be taken away 
from the list which was purchased by the Stores Superintendent of indi-
vidual railways. Now, Sir, the point which I wish the Honourable 
MemberS of this House to bear in mind is that in whllt is technically called 
as stores, which is not a figure covering the whole of the purchases of 
the railways, no less than five crores of rupees worth of material is still im-
pm-ted from abroad. This figure has varied from year to year but this is 
a huge figure. 'fhe 'purchasing power to the extent of five crores of rupees 
is something which, if it were wisely used, could result in the establish-
ment of many industries. It could result in the establishment of industries 
which would give freight to the railways and which would give livelihood 
to the people, including my Muslim friends. I say that the Railway 
Department has failed signally to encourage the industries for those things 
which they have been purchasing in the past. The Stores Department 
cannot do so because they are the Stores Department. I have great 
personal regard for the Chief Controller of Stores who is working at pre-
sent. But I know that it is the railways that have been evading co-
operation with the Stores Department year in and year out. The Stores 
Department was established in 1923 and still we have the deplorable story 
of a large percentage of the total. volume of impoded material being im-
ported directly. We have behind this the mystery that the Government. 
of India will not abolish the Stores Branch of the High Commissioner's 
Office. This House has asked for it again and again. We were told that 
the Chief Controller of Stores was examining the question. He took up 
the examination r.lore than five years ago. He has not yet Completed the 
examination because probably he was preoccupied with several things, 
or is it that you suppressed his report? I want to know. Then; Sir, there 
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is still the purchase made by the individual Superintendent of individual 
~  which amount!' to 44 per cent. of the total. 1 say thifl if> contrary 

to the recommendations of the Wedgwood Committee Report; ~  you' 
yourself have quoted when it has suited you. '1'his is one of the things 
which you have omitted to mention in that fat book in which you are giv-
ing If long account of what Sou propose to do with regard to the Wedgwood 
Committee report. I say this IS a specific recommendation whose mentiOft 
was omitted. You have omitted all mention of the stores in your speeches 
and generally it seems to us that you' are calTying on this matter in the 
most unsatisfactory and unbusiness-like manner. I fear that the people 
opposite will never IfCquire efficiency in this particular line. I know' what 
I am talking about as I have been purchasing stores for my industries aU 
my life. I know something of what I am talking about so far as ~  
Railway Department is concerned as I had the misfortune in the 1000-
motive industry to wait on them and to worm out everything that was 
inside there, and I say it is rotten to the eore. You will never be efficient 
so long 8S YOtl are not ·resp<??sible to this side. 

[At this stage, Mr. President (The Honourable Sir Abdur Rahim) 
resumed, the Chair. ] 

Now, with regard to t.he Company railways there is one more point. 
before I conclude. For a long time we were told that tpe Gontracts with 
the Companies did not permit the Government 'to ask-· iihe Company-
managed railways to buy in India througn the Indian Stores Department 
or to give a price preference. The question of price preference is one 
which is real with us. It was real with the Stores Department in 1924 
and since then throughout thIS period in the working of the Indian St-ores 
Department it is real matter with us. ,We say that where there is a strug-
gling industry which is producing a suitable article whi,ch can be of use and 
which they cannot sell at the same price at which an imported article 
can be sold, you must give it help for a little while. But it is this 
specific thing which you have evaded. You have evaded this in spite of 
the fact that what wa'S meant to be a Retrenchment Committee of this 
House in 1931 specifically made a recommendation to you that the ques':' 
tion of price preference should be attended to, that powers should· be 
delegated to the Agents, that the Agents should be encouraged to give 
price preference and that a report should be called whenever the Agents 
have failed to give price preference. I ask again-has that been done? 

In the speech of t,he HonolJrable Sir Gut·hrie Russel, I find mention 
made that the standardisation office-which they have set up at very great 
cost to the taxpayer-has resulted in industrial advancement to this 

~  in the year of grace, 1938, this claim is being made by the 
railway when the." have treated solemn pledges as scraps of paper, when 
they have broken all promises made, when they have broken assurances 
~  nnd over again. This matter, that. the material rf'quired by the 
~  sh?uld be manu.factured in this country was gone. through 'in the 

Railway Fmance Committee and in the Railway Industries Committee in 
~ and. 1922 ~  What they have done on the question of loco-

m?tI:es IS a glarmg example of broken promises. Now. the Chief Com-
mIssIoner,. Railways comes along and thinks that the popular side 'Yill be 
won over by the mere mention of any advance in industry, anyhow and 
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. anywhere. He says that standardisation is good because it leads to 
advancement. I am sure that we shall all accept standardisation as a good 
thing, if it does actually lead to that advancement. in industry which is 
alleged by the Chief Commissioner. But let us see whether there is rea. 
acivanceIllent. On the part of the railways there is unfortunlltely too much 
talk about advancement in industry. We have demonstrated over and over 
again and we shall continue to do so, that they have been the greatest block 
to the advancement of industry in this country. I say once again that 
Government haye not heeded to most of our requests, they have broken all 
promises, they have frustrated most ef ~  desires. I accuse the Govern-
ment in the name of the business community in not having done the right 
thing by the country. The Honourable Member for Railways made a claim 
at the end of his speech for .. solid ad vancement ". Whatever other 
advances there may be, I say that in the direction of stores purchase and 
in the policy thereof in the personnel of this depl¢.ment aI),d genl'lrally in 
the administration, the Government have signalJ.v failed. 

Mr. Prelldent (The Honourable Sir Abdur Rahim): Cut motion moved: 

"That the demand under the head 'Working Expenaea-Expenaea of General 
Departmenta' be reduced by RI. 100." 

Babu BaijDath Bajori&: Sir, I rise to support this motion. Sir, from 
the Report of the Railway Board on the Indian Railways for 1936-37, we 
ii.nd that the Company-managed railways have treated the Indian merchants 
~  Indian industries in a much worse way than the :State-managed rail-
ways. I will just give a few figures. I will not bother the House very long. 
I am giving the figures from Vol. I of this Report on Railways by Railway 
Board, page 17. The State-managed railways imported direct stores of the 
value of only five lakhs in 1936-37, whereas the Company-managed railways 
imported direct goods of the value of 118 Jakhs. This is surely detrimental 
to the business interests of India. When the State-managed railways are 
purchasing even foreign manufactured goods in India through the Indian 
business houses, I do not see any reason why Compan:v-managed railways, 
if they had the will to do so, could not have done likewise. In my opinion, 
they are definitely doing this to serve the British interests in England. 

Anothel' point is about the purchase of goods of Indian manufacture. 
Here also what we find is that in 1936-37, the State-maf!.aged railways 
bought Indian goods about 67 pel· cent. of their total requirements, whereas 
the Company-managed railways bought goods only 58 per cent. and there 
also they were about 20 per cent. of 67 per cent. below the State-managed 
railways. There also they have given undue preference to foreign goods. 

The third ~ which is also very important is about the stores pur-
chase policy which the Compan:v-J!lanaged railways particularly follow. 
They are not using the agency of the Indian Stores Department at all 
practically. From 1931-32 to 1935-36, they were barely purchasing one 
per cent. only of their total requirements through the Indian Stores Depart-
ment. They were neglecting. the very existence of that Department, 

~  the . ~  railways were doing much better and they 
wel'<:! mcreasmg theIr purchases from 12 per cent. in 1931-32 to 29 per 
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cent. in 1935-36. In 1936-37, of course there is some improvement notice-
able in purchases through the Indian t:,tores Department. The Company-
manaaed railways have purchased 5 per cent. whereas the State-managed 
railw:ys have done 41 per cent. Sir, I think it is high ~  that the Gov-
ernment of India should force the Company-managed raIlways to buy all 
their requirements through the Indian Stores ~  It is a fact 
acknowledged by the Indian merchantb aDd traders that It IS ~  ~ 
mical to purchase through the Indian Stores Department, and If the ~
ways ~ through this agency, the Indian Stores :J?epartment ~  Will 
develop the indust.ries of this country, because they gIve good adVIce to the 
traders and thus we are able to manufacture goods to the requirements of 
the railways in the..country. 

N/)w, Sir. with t,hese facts vividly before us when we compare the 
State-managed railways with Company-managed railways, we find that the 
State-manaoed railways are treating the Indian interests as regards their-
stores ~ much oettet than Company-managed railways. It has 
often been said in this House that when the time comes, aU the Company-
managed railw'ays will be purchased by Government and they will run the 
railways under State management. I am sorry that though the Govern-
ment made frequent promises yet they have not fulfilled those promises. 
When the period of contl';act for the M. & 8. M. railway expired, nothing 
was done. More recent}y an opportunity offered itself for taking over the 
Hardwar-Dehra Dun Railway, South Bihar Hailway and some other rail-
way whose name I forget now, but nothing was done. We, on this side of 
the House, feel that if the railways are run by the State, we have got 
greater voice in it, we can have greater facilities, we can force the Railway 
Board to attend to our wants. I, therefore, think that the Government 
should Lake these Company-managed railways under their own manage-
ment as and when their contracts come to an end. I do not know what the 
policy of the Government is at the present moment, whether they have 
changed their policy. I should like to have some answer on this point 

.As regards stores purchase, I would also request that the railways, both 
State and Company-managed should use the agency of the Indian Stores 
Department as much as possible, rather to a very considerable extent; and. 
they should go beyond the Indian Stores Department, only when that 
department is unable toO comply with their requirements. They should 
also give every preference. in purchasing Indian goods throuah Indian 
business houses. Sir, with these words, I heartily support the'" motion of 
my Honourable friend, Mr. Manu Subedar. . 

Pandit ~  Du (Orissa Division: ~  Sir, I 
have no tIme today and I shan not go into general statements on the 
subject. Standardisation has been referred to and everv one knows that 
~  ~  itself may be good for any other country , but Jor India 
It has got practIcally another name and that is .. Bcandalisation' '. In the 
Imperial ~  proceedings our Honourable friends may find that it 
WQS c.onceived and contemplated for British purchiLses in India and in 
Colomes as well; and as to thepoIicy of purchase the Imperial Conference 
from 1923 up to today will give enough material to judge the matter, and 
I D:eed not go into that. I will go into lOme details. Le{; us take AppendiX 
A III the second volume of the Railway Administration Report, 1936-87. 
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'fake rails. Tata's make all the l·ails. I know there was a seven years' 
contract and whether that contract stands now I do not know. But rails 
amounting to Rs. 1,34,000 come from abroad; and why? I 8aked such B 
question last year. There was practically no purchase of rail f.rom abroad 
in 1929-30, but it. is again being imported. Last ;year they ~  that the 
forei!rn.purchases of rails were 'sorbetic' rails only but later on It was found 
out ~  inquiry what this new make-believe "'sorbetic" was; and that 
Tata's could well make those rails. Then steel sleepers. Is there any room 
for 123 thousand coming from abroad. Why does it come? Some name like 
·sorbetic' may of course be invented to justify it, but I know that as the 
sun rises in the East so all steel sleepers of all kinds can be made by Tata's 
and other firms like Henry Williams in India. Then comes cast iron sleepers 
There is absoJutely no reason why they should come from abroad; and even 
under wooden sleepers you find Rs. 2,000 foreign purchases. Then there 
. was formerly the next item ·chair.§. and fastenings ': They (',an be made in 
India. Now the item is perhaps included in ·P. \\7. materials"',-we cannot 
now say what these materials exactly are. But a "ery en'lrmous amount, 
under this head, about 1/3rd or more than that is from abroad. Then 
other items, e,g., textile fibre, leather, articles used for finishing railway 
carriages, interior roofing, floor and sewing materials. In these article too 
an enormous amount is bought from abroad. Then smaller building material. 
water mains, sewerage system and track and ;vard enclosing material and 
all other parts and fittings,-here again an enormous amount comes from 
foreign countries. Then the item: aU leather, canvas, India rubber in bulk 
and articles made from them which are not included under other heads,-
it is practically all from abroad. A.part from all this there is an item of 
consolidated foreign purchases called .. General Putpose Stores". I showed 
on the debate on Wedgwood Committee that it includes articles like pottery 
cuttlery, lavatory fittings, etc. I have no time to go into the details of all 
that and I shall take some other occasion; But the House wants an expla-
nation as to why these things are in a lump granted year after year-for 
these common articles to be. ~  from ~  and the amount is 
not only enormous, but growing every year. This year We have allotted for 
these purchases an amount of Rs. 135 lakhs. With this money and all 
these articles to be made with it many provincial industries migh't have not 
. only been helped but could be started in this country. This policy of 
purchase should be overhauled, and there shol"tld be some non-official com. 
mittee or something like that to help in the standardisation of materials and 
their purc?ase. They should be associated with the Indian Stores purchase 
of ~  R.adway B?8rd and even the Indian ,Stores Department. to see thnt 
IndIan . mdustry IS not only given an opportunity to thrive but is given 
regular Impetus to make new attempts. Sir, I support the motion. 

The Honourable Sir "l'homu Stewart: Sir, I do not know how far the 
Honourable the Mover's complaint against the stores purchase policy of the 
railways arises from his not knowing exactly what that stores purchase io. 
I shall, therefore, endeavour to tell him, but before doing so, I should like 
to remind him in answer to his Query regarding the fate of the India Store 
Department in England and that I am not responsible for the Indian 
Stor&l Department though I accept, of. course, all responsibility for tOt. 
reiations of the Railway Departmentwit.h the Indian Stores Department 
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here. The· Railway Board in regard to stores purchase follow precisely 
the policy that was laid down by the Gov.ernment of India and which was 
lncorporated in the ~  rules of 1931. We do realise what the policy of 
Government is in this connection and that it. is up to us to encourage the 
development of industries by making purchases wherever possibly we can, 
~  always with the quality and efficiency of what we buy. As 
examples of what we are doing let me state the following in regard t9 
'Certain railway material. Purchases of rails and fishp1ates, sleepers, loco-
motives, coaching underframes, goods stock and coal for the ~  

railways are controlled by the RaJlway Board. Company-managed railways 
have voluntarily agreed to come into the combined arrangements for pur-
chase of rails and fishplates. So that, so far as the company lines are 
concerned, we have got them to agree to come in with us on the purchase 
of these _ very important standard materials. 

Then, the power of giving price preference in favour of indigenous 
products in order to encourage existing and new industries in India has 
been retained by the Railwqy Board and has been used freely. A complaint 
has been made that we are not very frank about this question of price 
preference. I think the reason for that is obvious. Once we reveal what 
we are giving or are prepared to give by way of price preference, then we 
may be certain that price preference will always be demanded and tenders 
will be framed accordingly. 

As regards other classes of storesmanuiactured in India, railways are 
required to submit to the Raih'l'ay Board quarterly reports detailing with 
full reasons for their action all-cases where they have placed orders 10r 
materials of foreign manufacture when tenders were received for the same 
materials of Indian manufacture. I think that disposes of one question 
that was put to me by the Honourable the ~  

The Railway Board is increasing the types and quantity of stores pur-
chased through the Indian Stores Department on behalf of the State-
managed ra.ijways. The Board meets the Chief Controller, Indian Stores 
Department, half-yearly to discuss and settle with him new items of rail-
way stores, the purchase of which by State-managed railways through the 
agency of the Indian Stores Department should be made obligatory. The 
number of items bought through the Indian Stores Department is increas-
ing year after year. To start off, the Indian Stores Department was not 
. organised to take over the whole of t,he railway purchases. The Indian 
Stores Department itself feels that the process of taking over must be a 
gradual one. But the figures, which are published in the report, do show 
_that there has been a very remarkable increase in the past six or seven 
years. Whereas in 1931-32 only 12! per cent. of railway purchases were 
made through the agency of the Indian Stores Department, the figure has 
now risen to 41, and the process is going on. In the present year, 1937-
38, copies of all Company-managed raUways' home indents are being sub-
mitted to the Railway Board, and, with the assistance of the Indian Stores 
Department, are scrutinised, and the railways concerned asked to give 
-Indian manufacturers an opportunity to quote in future for such items in 
their indents as are manufactured in India. In order to bring more work 
t-o Indian firms, Company-managed railways have been given an inducement 
to buy in India through a system of indemnification. If they pay more for 
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the Indian article than they would have to do for the imported one, the 
Railway Board makes good the difference. There are, of course, limits to 
the amount of indemnification. 

May I give the House, Sir, one or two examples in which the Railway 
Board huve contributed towards the welfare of Indian industries. All 
orders for major bridge work, large bridges, such as the Ava, Willing-
don, Broach, 'f:Yambhal, Sindh and 'later ~ Meghna Bridge, have been 
placed in India for construction by Indian firms. In 1936-37 we placed with 
Indian W9.gon building firms a three year programme of construction. 
Under the impetus given by standardisation we are now getting practically 
all our vacuum brake apparatus manufactured in India. There are one or 
two elements of the apparatus which are not capable of being manufactured 
in India, but I understand that a factory is being put up in Calcutta to 
remedy this defect. Permanent way fittings, tract, tools, etc., are now 
made in India and re-rolling industries have all been. fostered by the policy 
of the Railway Board of making their purchases in India. It is true, Sir; 
that the Company:managed railways have not responded yet to the same 
extent as we had hoped they would, but there are signs that their response 
is growing, and the Railway. Board may be relied upon to do everything in 
their power to induce the Company-managed railways to increase their 
purchases in India and through the Indian Stores Department. 

JIr. President (The Honourable Sir Abdur Rahim): The question is: 

"That the demand under the head 'Working Expenses-Expenses of General Depal"t-
ments' be reduced by Rs. 100." 

The motion was adopted. 

DEMAND No. B-B-WORKING EXPENSES-MAINTENANCE AND SUPPLY Oll' 

LOCOMOTIVE POWER. 

Disregard of certain Recom111endntions of the Pope Committee. 

JIr. B. Das (Orissa Division: Non-Muhammadan): I beg to move: 

"That the demand under thp-head 'W()rkinQ: Expenses-Maintenance and Supply of 
Locomotive Power' be reduced by Rs. 50,00,000." 

~  reason for ?rin,ging fo,:"",ard ~  ~  is that the Pope Commit-
tee s recommendatIons regardmg the mtenslVe use of locomotives, shutting 
down ~  sheds that are not much in use, have not been taken advantage 
of. I pomted out the other day that the high price of coal is due to rais-
ing more coal out of the railway coUieries, and that if Government care to 
buy their co?l from the market there would be good deal of saving. The 
Pope ComT{llttee condemned the use of heavv tractive force locomotives 
similar ~ XB engines on ~  I. Railway but they are still being used. At 
thE' PublIc Accounts CommIttee the Chief Commissioner assured that more 
and more use would be made of light engines: although there would be less 
speed, there would be greater saving in cost of fuel apart from less wear and 
tear of the tracts ~  will result in further economy. When in -the 
Bndget I fGund thIS aspect had been ignored and the expenditure under 
the head had been kept at almost the same level as it was last year ,and 
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the year previous, it wall most surprising_ The Honourable Member. for 
Commtmications is new to the Department and did not spot the assurances 
tha.t were given by Sir Guthrie Russell in the Public Accounts Committee, 
and probably not having read the Pope Committee's ~  ~ did, not 
know the recommendations made by that report for more mtenslve uSe of 
locomotives. There has been extravagance in use of coal, and ~ 

vagance in ~  large munter of locomotive sheds .. - .  . .' 

Ill. President (The Honourable Sir Abdur Rahim): Whicb cut motion, 
is the Honourable Member moving? 

Ill. B. Das: No. 142 on the List, Sir; under Demand No.6-B. 

Ill. President (The Honourable Sir Abdur Rahim): But that Demand 
has not yet been moved by the Honourable the Railway Member. Order, 
order. 

(It being Five of the Clock.) 

DEMAND No. I-RAILWAY BOARD. 

lIr. Presiden\ (The Honoumble Sir Abdur Rahim): The question is: 

"Thai 1\ reduced sum not I'xct'.eding &S. 8,99,800, be granted toO the Governor 
General in Council to defray the charges which will come in course of payment durina 
the year t'nding the 31st day of March, 1939. in rt'llpect of 'Railway Board'." 

'rhE' motion wa.s adopted. 

DEMAND No.2-AuDIT. 

lIr. President (The Honou_"Sble Sir Abdur Rahim): The question is: 

~  a sum not exceeding &S. 14,37,000, be granted to the Governor General in 
Coupcd to defray the charges which :will come in course of payment during the year 
endmg the 31st day of March, 1939, 10 rellpr.ct of 'Audit'." 

The motion was adopted. 

DEMAND No_ 3-MISCELLANEOUS EXPENDITURE, 

Mr. President (The Honourable Sir Abdur Rahim): The question ~ 

~ a redll:ced SUIT. not exce"ding RII. 18,07,900, be grallted to the Governor 
General m ~  to defray the charges which will come in course of paymeJlt during 
~  year endmg the 31st day of March, 1939, in respect of 'Miscellaneous Expen-
diture'." 

The mption was adopted. 

-DEMAND No. 5--PAYMENTS TO INDIAN STATES AND COMPANIES. 

Mr. President (The Honoumble Sir Abdur Rahim): The question is: 

"T;hat a sum not exceeding :as. 3,31,75,000, he granted to the Governor General in 
COll:"cil to defray the charges which will come in course of payment during the _year 

~ ~ ~~  31st day of March, 1939, in respect of 'Payments to Indian States and Com-
pames. 

The mot,ion was adopted. 
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••. ~  No.6-A-WOltKINO ExPQSRS-MAINTENANCE' 0.- ~ ~ 

WORKS. 

JIr.Pl'eaident. {The Honourable Sir Abdur Rahim): The question is: 

"That' a sum not exceeding Rs. 7,26,25,000, be granted to the Governor General in 
Council to defray the charges which will come in course' of payment during t.he year 
ending the 31st day of March, 1939, in respect of 'Working Expenses-Maintenance 
~  St.ru.ctural ~  . 

The motion was adopted. 

DE!IIAND No. t}-B-WOltKINu EXPENSES-MAINTENANCE AND ~  QF 

LOCOMOTIVE POWER. 

Kr. President (The Honourable Sir Abdur Rahim): The question is: 

"That a sum not exceeding Rs. 16;86,50,000, be granted to the Governol· General 
in Council to defray the charges which will come in course of payment during the 
year ending t.he 31st day of March, 1939, in respect of 'Working Expenses-Mainten-
ance and Supply of ~  Power'." 

The mot.iOB was adopted. 

DEMAXI> No. ,Q?C-WQltKINu EXPENSES-MAISTENANCE OF CARRIAGE AND 

WAGON STOCK. 

Mr. President (The Honoll!"uble Sir Abdur Rahim): The question is: 

"That a lIum not exceeding Rs. 5 74,35,000, be granted to the Governor General 
in Council to defray the charges which will come in course 0'£ payment during, the year 
ending the 31Si day of March, 1939, in respect of 'Working Expenses-Maintenance of 
Carriage and Wagon Stock'." 

'fhe motion was adopted. 

DEMAND No. 6-D.-\VORKING EXPENSES-MAINTENANCE OF FERRY STEAMERS 
AND HARBOURS. 

JIr. President. (The Honourable Sir Abdur Rahim): The question is·: 

~ a sum l)ot exceeding Rs. 26,33,000, be granted to the Governor General in 
Council to defray the charges which will come in courRe of payment during the year 
ending the 31st aay of March, 1939, in reBpact of 'Working Expenses-Maintenance of 
Ferry Steamers and Harbours' . " 

The motion was adopted. 

~  No. ~  EXPENSES-ExPENSES OF TRAFFIC DEPARTMENT. 

Mr. Prltsldent (The Honourable Sir Abdur Rahim): The question is: 

"That a sum riot exceeding Rs. 9,89,85,000, be granted to the Governor General in 
Council to defray, the charges which will come in course of payment. durinll the year 
ending the 31st day of March, 1939, in I·espect of 'Working Expenses--Expenses of 
Traffic Department'." 

The mol.ion WI1S adopted. 



DEMAND No. ~  E;aa> .... S .... ExnMaa OJ' GBNBBAL 

DEPABTJlBNTS. 
' ... 

.,.. ~  ('J:4e .. HonqJ,l.--able Sir A.bclw: Rahim): The question is: 

.. ~  "That ~ reduced,'.ua nc,t; .. exceeding· a. 3;86,99;900, be granted to the Govemor 
-General in Council to defray the chargdB which will come in course of payment 
~  the lear ending the 31st day of March, 1939, ia. ~  'WMkingExpenaes-
Expenses 0 General DepartI&ent.· ... 

The motion was adopted. 

DEMAND' No. ~  'En>BNsB8-M'ISCBLLA,rBOUS EnBNSBS. 

:Mr. Pr&sident. (The' Honourable Sir Abdur Rahim): The question is: 

"That a sum not exceeding Re. 4,10,90,000, be granted to the Governor General 
'in Council to. defray the. charg'llll which ",ill ~  in course of payment durinl!; the 
$MZ endRg' the 31st ilay of Ma'rch, la.,' inNslMct of 'Working 1!kpensee-:Miscella-
"Deous Expenses·." 

The motion was adopted. 

DEMAND No. 6-R-WORKING EXPBNSES-ELECTRIC SERVICE DEPARTMENT. 

1Ir. President. (The Honourable Sir Abdur Rahim): The question is: 

"That a sum not exceeding Re. 3,53,50,000, be granted to the Governor General 
in Council to defray the charges which will come in course of payment during the year 
oending the 31st day of March, 1939, in respect of 'Working Expense&-Electric Ser\'ice 
.Departmen'·.· , 

The motion was adopted. 

DEMAND No· 7-WORKING EXPENSES-ApPROPRIATION TO DEPBECIATION 

FUND. 

:Mr. President (The Honourable Sir Abdur Rahim): The question is: 

"That a sum not exceeding Re. 12,57,00,000, be granted to the Governor General 
in Council to defray the charges which will come in course of payment during the year 
_ding the 31st day of A1&rch, 1939, in respect of 'Working Expenses--Appropriation 
·to Depreciation Fund'." 

~ motion was adopted. 

DEMAND No. 8--INTEREST CHARGES. 

Xr. President. (The Honourable Sir Abdur Rahim): 'I'he question ill: 

"That a sum not exceeding Re. 2,63,000, be granted to the Governor General in 
"Con,ncil to defra.y the cha.rges which will come in course of payment during the year 
-endmg the 31st day of March, 1939,' in respect of 'Interest Charges· ... 

The motion was adopted. 
F 2 
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DB.AWD No. ll-NEW CONSTRUCTION. 

1Ir. President. (The Honourable Sir Abdur Rahim): The q)lestion is: 

"That 1\ sum ~ exceeding RII. 64,SO,OOO, be granted to the Governor General in 
Coullcil to defray the charges which will come in course of payment durinl the year 
ending t.he 31st day of March, 1939, in reepect. of 'New Conatruction'." 

The motion was adopted. 

DElIAND No. 12--0PBN LINB WODS. 

1Ir. President (The Honourable Sir Abdur Rahim): The question is: 

"That a reduced sum not exceeding RII. 8,83,69,900, be granted to t.he Governor 
General in Council to defray the charge... which will come in course of payment. during 
the year ending the 31st day of March, 1939, in respect of 'Open Line Work.'." 

The motion was adopted. 

The Assembly then adjourned till Eleven of the Clock On Friday, the 
25th February, 1938. 


	001
	002
	003
	004
	005
	006
	007
	008
	009
	010
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054
	055
	056
	057
	058
	059
	060
	061
	062
	063
	064
	065
	066
	067
	068
	069
	070
	071
	072
	073
	074
	075
	076
	077
	078
	079
	080
	081
	082
	083
	084

